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CORRIGENDUM.

In the. Legislative Assembly Debates, Budget Session, 1986, Volume I,
dated the 10th February, 1936, page 471, for the subject heading
‘““DEMAND OF . SECURITY. . FROM THE ABHYUDAY4 (OF ALLAHABAD."
sub.sﬁtuf‘e the following independent heading, namely:—

“MOTION TO DISCUSS A QUESTION OF PRIVILEGE, NAMELY,
HOW FAR'PRESS PUBLICATION OF A MEMBER’'S SPEECH..
IN.THE. ASSEMBLY. IS PRIVILEGED.” .
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The Assembly met in the Assembly Chamber of the Council House in
New Delhi, at Eleven of the Clock, being the First Day of the Fourteenth
Session of the Fifth Legislative Assembly, pursuant to Section 83-D (2) of
the Government of India Act, as set out in the Ninth Schedule to the
Government of India Act, 1935. Mr. President (The Honourable Sir
Abdur Rahim, K.C.8.1.) was in the Chair.

)

MEMBERS SWORN.

The Honoursble Sir Hormusji Peroshaw Mody, K.B.E. (Supply
Member); :

The Honourable Sir Sultan Ahmad (Law Member);

The Honourable Mr. Madhao Shrihari Aney (Member for Indians
Overseas);

fBabu Ananga Mohan Dam, M.L.A. '{Surma. Vallev ¢ -Shill :
Non-Muhammadan); ¥ oum one

Mr. Henry Carlos Prior, C.I.E., M.L.A. (Labour Secretary);
Mr. Geoffrey Stephen Bozman, C.I.E., M.L.A. (Overseas Becretary);

Mr. John Francis Sheehy, C.8.1.,, M.L.A. (Government of o
Nominated Official); ( ment of India

Mr. Charles William Ayers, C.L.E., M.L.A. (Go -
Nominated - Official); (Government of India:

Mr. Venilal Tribhovandas Dehejia, M.L.A. (Govern: " -
Nominated Official); and (Government of India:

Mr. Tinnevelly Sellamier Sankara l’Ai ar, C.I.E, MLA -
ment of India : Nominated Offieial),  MAA. (Govern

(1)



STARRED QUESTIONS AND ANSWERS.

(a) ORAL ANSWERS.

RURCHASES OF CLOTH BY THE SUPPLY JJEPARTMENT FOR THR-PURFOSES OF *

_ .. i THE DEFENCE DEPARTMENT. o
1. *Sir Abdul Halim Ghuznavi (on behalf of Dr. Sir Ziauddin Abniad) :
(a) Will the Honourable Member for Supply be pleased to state the pricgs
paid by the Supply Department for the various qualities of cloth purchased

for the Defence Department in September 1939, ‘Beptember 1940 ana
September 19417 -

(b) What is the total quantity purchased by the Government for the
Defence Department in 1939-40, 1940-41 and the first six months of 1941.42?

(c) What are the quantities they propose to purchase during the second
half of 1941-42? What are the quantities they propose to purchase during
the year 1942-43° .

(d) Do Government expect that they will be able to make their purchases
of cotton piece-goods approximately at the prices they hgve been paying
-80 far? If not, why not?

(e) Do Gévernment propose to pay higher prices than those they have
vpaid in the'past? Will they be pleased to state the reasons?

(f) If the answer to part (e) be in the affirmative, and if the increase
in prices is not due to increase of cost of production, what steps do Govern-
ment propcse to take to ensure reasonsble prices being paid by the Supply
Department for the Defence Department ? é

The Honourable Sir H. P. Mody: As regards parts (a), (b) and (c) the
informatien is being cpllected and will be placed on the table of the House
in due course.

With regard to (d), (e) and (f) Government are not in a position to make
any statement at this stage. The whole question is under consideration,
and I hope to make an early statement.

Mr, Lalchand Navalrai: May I know from the Honourable Member if
" prices have risen on account of exorbitant prices being given by the Supply
Department in purchasing materials? '

The Honourable Sir H. P. Mody: I am not aware of that.

Mr. Lalchand Navalral: Will the Honourable ‘Member make enquiries
and let us know? We must have some information on that.

The Honourable Sir H. P. Mody: I said that I was making a statement,
but I'may as well say at- this stage that it is not correct that prices have
risen because of what is being offered to the trade by the Supply Department.

‘Mr. Lalehand Navalrai: May I know from the Honourable Member if
up to now purchases have been made at a higher price than what is ruling
.in the market?

The Honourahle Sig H. P.:Iody: ‘Tt is entirely the other way agmt-
(2)-
[ ]
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. i STARRBD QUBSTIONS AND ANSWERS 3

e
"+ Mr.<Lalchand Navalrai: May I also know if large commissions are being
sgiven to the contractors, end, therefore, prices rise?

Th; Honourable Sir H. P. Mody: I am not aware of that.

" Mr. Lalchand' Navalrai: May I know from the Honourable Member
~whether prices have risen in the country on account of the Supply Depart-
.ment's materials being purchased?

“Ihe Honourable Sir H. P. Mody: To the extent that the Supply De-
partment’s requirements eat into the available stocks or available production
‘in the country, to that extent it may be true, but it is not true that the
'Supply Department’s operations have’ téended to raise prices. I have
:already told my Honourable friend that the Department pays much lower
“prices than what are charged by the industries concerned. -

Mr, Lalchand Navalrai: Has the Honourable Member made any
-attempt, or have the Supply Department officials made any attempt to ask
-the Government to control the prices in the country so that there may not
'be exorbitant priges?

The Honourable Sir K. P. Mody: My Honourable friend might address
‘that to my Honourable colleague, the Commerce Member.

Mr. Lalchand Navalrai: I am asking from the Supply Department
‘whether they have made any attempt. The Honouyrable Member is new.

Mr. Presiddnt (The Honourable Sir Abdur Rahim) : Is that the business
7bf the Supply Department?

Mr., Lalcharid Wavalrai: I am also asking the .8upply Department.
“The Honourable Member is in charge of the Supply Department.

‘Mr. President (The Honoursble Sir Abdur Hahim): Is it one of the
‘functione of the Bupply Department to tontrol prices?: .

_The Honourable Sir H. P. Mody: The Supply Department has enough
“troubles of its own without wahting to ‘add to them.

Mr. Lalchand Navalrai: May I know from the Honourable Menilser
-whether, on account of these troubles, no further progress hus to be made?

Mr. President (The Honourable Sir Abdur Rahim): The Honourable
"Member is arguing. . Co .

Lieut.-Colonel M. A. Rahman: With regard to part (a) regarding the
. ¥arious qualities of cloth purchased for the Defence Department, may I
‘know whether this includes first field dressings manufactured in India?

The Honourable Sir H. P. Mody: Wel), it includes everything in the
‘way of textiles and if my Honourable friend is interested particularly in
“this question of the priees paid for dressings, I will see that the statement;
‘includes them, . B



4 LEGISLATIVE ASSEMBLY [27TB OcT. 1943

Lieut.-Oolonel Sir Heary Gidney: In view of the reply givgn by the
Honourable Member, will he inform this House whether or not prices
have risen considerably of late. If so, and in view of the fact that he
denies it is due to the high prices given by Government, could he tell us-
what are the other reasons which have led to these high prices?

The Honourable Sir H. P. Mody: The very simple reason, namely, the-
lag between supply and demand.

Mr. Husenbhai Abdullabhai Laljee: Hus not the cost of labour=and®’
other charges gone up?

The Honourable Sir H. P. Mody: Everything has gone up.

Maulvi Abdur Rasheed Chaudhury: With reference to clause (c) of the:
question, may I know the amount paid in 1939-40, 1940-41 and the first six
months of 1941-42?

The Honourable Sir H. P. Mody: The information is being collected.

L ]
BENEFITS ACCRUING TO INDIA UNDER THE LEASE AND LEND ACT OF THR
' UNITED STATES OF AMERICA.

2. *Sir Abdul Halim Ghuznavi (on behalf of Dr. Sir Ziauddin Ahmad) :
(a) Will the Honourable Member for Supply be pleased to state whether
India will be allowed any stores for the Defence Department under the

Lease and Lend Act of the United States of America? If so, on what
terms? é

(b) What ure the main categories of articles that will be supplied to:
India under the Lease and Lend Act?

(c) Have arrangements been made to ensure that India gets the same
advantage under the Lease and Lend Act as the United Kingdom ?

The Honourable 8ir H. P. Mody: I should like to make it clear at the
out-set’that final discretion regarding the acceptance of any requisition from:
any Empire country under Lease/Lend rests with the American Adminis-
tration. Tt is not, therefore, possible for the Government of any indenting
country to express a definite opinion on what will be allowed or suppl-led.' or
on what the American attitude will be towards different Empire countries.
That attitude will be determined by the American Government’s ownr
appreciation of the war position and the conditions and needs of the various
countries.

Subject to this fundamental consideration answers are given below tor
the Honourable Member’s three points.

(8) Tt is open to India to place requisitions under the Lease and Lend
Act on the same terms as any other Empire country.  The articles sought

must be essential for India’s war effort and full particulars of urgency,
contemplated use, etc., have to be given.

(b) The main categories of articles which India may hope to receive
are : '

(i) Munitions and vehicles and other articles for the use of the:
Defence forces; .

L] -
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((ii)\other articles considered essential for the country’s war effort
and not procurable elsewhere. Separate memoranda have
already deen prepared in regard to many of these articles, such
as steel, telephones, agricultural, road-making and haulage
machinery, oil, and railway, dock and harbour equipment.
y(iii) The guiding criterion, however, is not. & definitive list, but
essentiality for the war effort, and the examples given are not
exhaustive. As time goes on, essentiality for the war effort
- involving procurement from the United States of America
may be expected to develop.

(c) Subject to the general considerations indicated in the introduction
to this answer, ‘Yes’.

Pandit Lakshmi Kanta Maitra: May I know if there is any agency of
the American Administration in this country to look after these matters?

The Honourable Sir H. P. Mody: No.  There is an agency of the

Government of India in Ameriéa, as the Flonourable Member knows.
‘. . - .

‘Pandit Lakshmi Kanta Maitra: Do I understand that all these applica-
tions for requisition of stores for military purposes or otherwise have got
to be addressed direct te the Agent of the Government of India in
America? Does it not involve a lot of delay?

The Honourahle Sir H, P. Mody: My Honourable friend has not under-
-gtood the procedure. They are all put through the Government of India
and re-transruitted to the Indian Purchasing Mission in America which in
consultation with the other purchasing missions puts through these indents
in bulk through His Majesty’s Government.

‘Pandit Lakshni Kanta Maitra: Is it in the contemplation of the Gov-
ernment of India to see to it that an agency of the American Governinent
s set up here to expedite matters? :

- The Honourable Sir H, P. Mody: I am not aware of any demand for
that purpose from any quarter. I do not think that there is any difficulty
whatsoever in the way of indentors placing indents, provided they fall
‘within the category of war requirements. :

Pandit Lakshmi Kanta Maitra: Tn some cities in India, for instance,
‘Calcutta, Bombay and Karachi, there are already in existence some officers
wnder the Lease and Lend Act under American supervision?

‘The Honourable Sir H. P. Mody: No.

‘Mr. Lalchand Navalrai: May I know if any attempt has been made or
any reference has been made to the United States in order to have their
‘elp in the purchase of stores under the Lease and Lend Act?

The Honoursbie Sir H. P. Mody: Transactions. are being' put thro
<ontinually under the: Lesse and Lend Act. R i through

. L ]

.I'.l:. Lalchand Navalrai: What has beqn thg re.aul.t of that?

. -
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0
The Honourable Sir H. P, Mody: We are getting the stuff. -

Mr. Lalchand Navalrai: Under the Lease and Lend.Act? .
The Honourable Sir H. P. Mody: Yes.

Lieut.-Colonel Sir Henry @Gidney: When the Honourable Member refer-
red to munitions, may I know whether he includes in that aireraft, locomo-
tives and anti-aircraft guns? .

The Honourable Sir H, P. Mody: Special arrangements are made so far-
as they are concerned.

Lieut.-Oolonel Sir Henry Gidnéy: From America?
The Honourable Sir H. P. Mody: Yes, from America.

BENEFITS AOCRUING TO INDIA DUE TO THE CONSTIFUTION OF THE EASTERN.
Grovur SurrPLY CoUNCIL.

. 3. *Mr. Lalchand Navalrai: (a) Will the Honourale Member for:
Bupply be pleased to state if the Eastern Group Supply Council was consti--
tuted in India, having one of its objects to fully exploit the potential re-

sources of India and make her self-sufficient in regard to her defence require--
ments?

(b) If the reply to part (a) be in the affirmative, what progress has been.
made in that direction? If the answer to part (a) be in the negative; what.
were the objects for the creation of the Eastern Groeup Suppl Council?

(c) Is the Honourable Member aware of the recent statement of
Mr. M. 8. A. Hydari, C.ILE., I.C.8., in this connection to the effect that.
mainly the object of the Eastern Group Supply Council is the efficient pro-
curement of war supplies, using the Group as a vast unit of supply? If so,
what has the Council really done, oz is going to do, for this country, and
what has Mr. Hydari done, or propeses to do, for Indiar war requirements-
a8 & Member of this country on the Group?

(d) What assurance has this country got that, where there are alter-.
native sources of supply withim the Group countries, Indis would get a fair-
share?

(e) Has any assurance been given that, in case of any new industries.
being established, or existing omes expanded, India’s claim will be duly
considered? '

f) What safeguards are provided by the Government of India against.

any likelihood of the interests of India being subordinated to other interests
in the Group? : '

(g) Has the Eastern Group Council established any new industry, or-

exgnnded any old one, in India, or within any Group country? If so, which
and where ?

The Honourable Sir H, P. Mody: (a) and (b). The Eastern Group-
Supply Council was constituted as a body representative of His Majesty’s
Covernment in the United Kingdom, Australia, New Zealand, South Afriea,
and India with the objeet of making the fullest possible use of the wae sup-
ply potential of the Eastern Group Countries. ' )
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(c) The Council is not concerned with India only; as explained sbove it
has dealings with and draws upon all the BEastern Group Countries. It has
placed very large orders upon India.

(d) and (f). There is no question of the subordination of the interests
of one country tq those of another. The problem so far has been to obtain
supplies in.adequate quantities and when capacity for a particular supply
itemn exists in two or more countries, the whole of it is normally used.

(e) The Council has no power to override a decision by a Group Country
te establish a new industry or to expand an existing industry on its own
account. In every case referred to the Council for the establishment of new
factories in India partly or wholly, for the purposes of His Majesty’s Gov-
ernment in the United Kingdom, India has received the fullest encourage-
ment and support.

(g) Not directly; the Council has advised on a number of cases in the
sense indicated in my reply to part (e) above,

Mr. Lalchand Navalrai: Since the Eastern Group Council has been
established, have any industries been started with the help of the Group?

. The Honourable Sir H. P. Mody: That has been covered by the reply
already given. It is not for the Group to dictate what industries shall or
shall not be established in India. The Government of India take independent
action in that matter, but if His Majesty’s Government or any other
Government want a particular industry to be established in India, the
Eastern Group Supply Council’s co-operation is sought. That co-opera-
tion has a.h:ays been forthcoming.

Mr. Lalchand Navalrai: That is exactly what I want to know. Have
Government ever asked for any industries being established here with
the help of the Group, or with the help of other countries within the
Group, and what has been the result?

The Honourable Sir H. P. Mody: Several industries have been eéstab-
lished and are in the process of being established like cables, sulphur and
other products. If my Honourable friend wants fuller information, I shall
want notice of that question.

Pandit Lakshmi Kanta Maitra: Will the Honourable Member kindly '
inform the House as to what is the exact relationship betwecn the East-
ern Group Supply Council and the Supply Department of the (Govern-
ment of India. Is there no duplication of sctivities?

The Honourable Sir H. P. Mody: No. The Eastern Group Council
places. orders on the Supply Department, and .the Supply Llepartment
executes those orders through the agencies with which it is in touch.

Pandit Lakshmi Kanta Maitra: Do I understand that the Supply
Department simply carries out certain orders placed with it by the
Eastern Group Council?

The Honourable Sir H. P. Mody: The Supply Department is merely
the agency for the execution of orders placed upon. it either by the Defence
Betvices or by the Eastern Group. .



8 * LEGISLATIVE: ASSEMBLY - [27TE OcT. 1941

Pandit Lakshmi Kanta Maitra: May I take it that the Supply Depart-
ment has not got any initiative of fits own? It eannot of itself recom-
mend that any particular industries be established?

The Honourable Sir H. P. Mody: The Supply Departinent has got
the initiative in this sense—if there are no sources through which it can
execute the requisitions which are placed upon, it, then it seeks to estab-
lish industries for that specific purpose. The Supply Department has
got a planning section for that very purpose.

Mr. Lalchand Navalrai: May I know from the Honourable Member if
thé other countries which are within the Group have supplied any mate-
rials to India for Indian defemce only? '

The Honourable Sir H. P. Mody: Of course. That is the basis of the
whole Supply Group Council’s existence. The Council receives orders
from various quarters and then it allocates them between the various
countries according as the supplies are available and to that extent,
whenever India requires supplies from other countries, they are obtained.

Mr. Lalchand Navalrai: May I know if India has app¥ed for them
and got them? ’

The Honourable Sir H. P. Mody: In the matter of food-stuffs,
woollen textiles and so on, we are all the time approaching other Domi-
nion Governments for supplies.

Pandit Lakshmi EKanta Maitra: May I ask whether t}e Eastern
Group Supply Council ig under the control and supervision of the Hon-
ourable Member’s Department? -

The Honourable Sir H. P. Mody: No, Sir.

Pandit Lakshmi Kanta Maitra: In that oase, who exercises the juris-
diction of superintendence over this Coumcil?

The Honourable Sir H. P. Mody: The various Governments’ re-
presentatives sit on the Council. If anybody has any supervision over

the Council, I do not know whether he can be said to be exercising any
control. 7

_ Pandit Lakshmi Kanta Maitra: 1 am asking as a matter of informa-
tion. I want to know whether the Government of India as such have
got any control over this Council.

"The Honourable Sir H. P. Mody:: They have none. It is not s De-
partment of the Government of India.

FPandit Lakshmj Kanta Maitra: Is it not financed by the Government
of India? '

The Homourable Sir H. P. Mody: No,

Pandit Lakshmi Xanta Maitra: Do the Government of India ehare
.

sny portion of the administration of this Department?

.
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' The Honourable Sir H. P. Mody: Only to the extent of its representa-
tion on the Council. India has no further responsibility for the Couneil
-or its activities.

Pandit Lakshmi Kanta Maitra: I am asking whether any financial
-obligation on the“part of the Government of India is involved in it and
whether the Government of India pays for a part of the establishment of
‘the Council, and so on?

“The Honourable Sir H. P. Mody: India pays for the Indian Re-
presentative and his staff and makes & contribution to the joint expendi-
ture. The joint expénditure is as follows: Fifty per cent. is- paid by
His Majesty’s Government and the balance by India and the Governments
-of Australia, New Zealand and South Africa. :

Msulvi Abdur Rasheed Chaudhury: With reference to part (d) of the
.question, may 1 ask whether the Fastern Group Supply Council is try-
ing to establish automobile industry in this country?

The Honoursble Sir H. P. Mody: They are not.

_ Mr. Husenbhai Abdullabhai Laljee: May I ask whether the indents
‘that we received from the Eastern Group Supply Council are with regard
4o the civil requirements as well as war requirements?

'The Honourable Sir H. P. Mody: With regard to war requirements

wonly. R

REPRESENTATION OF MINORITIES IN STATE-MANAGED RAILWAY SERVICES.

4, *Mr. Lalchand Navalrai: (a) Will the Honourable Member for Rail-
ways be pleased to state whether recommendation No. (iii) in paragraph
182 of Mr. DeSouza’s Report on representation of minorities in State-
managed Railway services, regarding the officer who is directly subordinate
to the other officers on, the Selection Board, not being allowed to sit in the
Selection Board, has been accepted ?

(b) If the reply to part (a) above be in the affirmative, will he please
lay a copy of the orders on the table of the House? If not, why not?

(e) Is it proposed to abolish the system of the Assistant Officers being
on the Selection Boards for recruitment to subordinate service, unless such
.an officer enjoys the status of a Divisional or senior scale officer? If not,
‘why not?

(d) Is it a fact that the DeSouza Report recommends setting up of a
-Railway Services Commission? FHas the recommendstion been accepted?
If so, what arrangements have been made to put this recommendation in
-effect ?

(e) If the recommendation has not been accepted, what are the reasons
for its non-acceptance?

(f) Hag the Honourable Member’s attention been drawn to the observa-
‘tions made in Chapter VIII of the Report regarding recruitment to subordi-
nate railway services through Selection Boards and state whether competi-
tive expminations are likely to be introduced for such,recruitment? If not,
why not? '
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The Honourable Sir Andrew Clow: (s) to (f). The D’Souza Report is
still under the consideration of Government, who propose to consult the
Central Advisory Council for Railways. No decision has, therefore,
been taken on any of the main recommendations in the Report.

Sardar Sant Singh: Do Government propose to allot some day during
this Session to discuss the recommendaticns contained fin the report of
the D'Souza Committee?

The Honourable Sir Andrew Clow: We propose to consult the Centrak
Advisory Council for Railways which will meet this Session.

Sardar Sant 8ingh: I want to know whether Government prepnse to
allot a day for the Members of the House to discuss that report?

The Honourable Sir Andrew COlow: There are Members of this House
who are on the Central Advisory Council.

.

Lieut.-Oolonel Sir Henry Gidney: The Honourable Member's reply
has been very unsatisfactory as far as I am concerned. Will the Honour-
able Member tell us what is the use of consulting the Central Advisory:
-Council when this House is sitting which is representative of the people:
of India? I would like to know whether the Honourable Member fis pre-
pared to allot a particular day to tell this House how this matter is to be
settled or is being settled without waiting for the views of the Centrab
Advisory Council? ¢

The Honourable Sir Andrew Olow: No, Sir. As you: will' remember,
8ir, there was some discussion on this question at the end of the last
Session ae a result of which it was ascertained that the House would not
agree as to its disoussion on the floor of the House, and I agreed that the
matter should be referred to the Central Advisory Council. It came up
before that Council at ite last meeting when they asked for further time.

1, therefore, propose to bring it up agein at the next meeting of that
Council.

Pandit Lakshmi Kanta Maitra: Last time this report could not be
considered because the matter was brought at a time when there was not
much time left for its consideration by this House, and not that the
House refused to devote any time to it.

The Honourable 8ir Andrew Clow: So far as I recollect, that was not
the reason.

INsSUFFICIENT RECRUITMENT OF SINDHIS TO THE SUBORDINATE SERVIOES"
oN NorTH WESTERN RAILWAY.

b. *Mr. Lalchand Navalrai: (a) Will the Honourable Member for Rail-
ways be pleased to state whetHfer it is a fact that complaints are made by .
Sind pceple that a large number of subordinate service posts are given to
gn_:nd?indhis even. on that part of the railway which serves the Provipce of:

in :

[ ]
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(b) Is it a fact that representations to this effect were made by the

Sind Government to the Railway Board? If so, how has the same been:
disposed of ?

(c) Will the Honourable Member be pleased to state how many Sindhis.
out of all the chndidates taken by the North Western Railway were recruited
in each of the years 1938 to 1941 and in which categories ?

(d) How many posts will fall to the lot of Sindhis by recruitment om
the proportional basis of earning of each division of the North Western
Railway and on the territorial basis?

(e) Do Government propose .to appoint a committee of some officers to-

_ adopt some equitable methods of adjusting the just and equitable proportion

of appointments to Sindhis—both Hindus and Muihammadans? If not,

how do Government propose to remove their grievance against the selection
system ?

The Honourable Sir Andrew Clow: (a) Some complaints of the nature-
referred to by the Honourable Member hsve been made.

(b) The atswer to the first part is in the affirmative; as regards the-
second part, the Sind Government has been furnished with the consider-
ed views of the Central Government.

(¢) Government have no information as statistics are not insintained
on a territorial basis,

(d) It is not proposed to adépt the bases suggested.

(e) As regards the first part, the reply is in the negative. As regards.
the second, Government see no necessity to alter the existing system
under which Sindhis have the same opportunities of obtaining employ-
ment on the North Western Railway as those of -other Provinces.

Mr. Lalchand Navalrai: Will the Honourable Member make inquiries.
and find out whether Sindbis get their proper share in the recruitment as-
these complaints are being made for a long time now?

The Honourable Sir Andrew Olow: I do not think they get the same
proportionate representation, because they do not produce the same-
number of qualified candidates.

Mr. Lalchand Navalrai: Is there any way out of it, so that they may
get a fair chance of getting their due?

The Honourable Sir Andrew Clow: They get their fair chance.

Mr. Lalchand Navalrai: I would like__lto know what reply has been
gfvan to the Sind Government? - S .

The Honourable Sir Andrew Olow: I do not think I would be prepared
to put the reply on the table without prior econsultation with the Bind
Gowernment. '

- JMz. Laichaad Navalrai: The Honourable Mgmber might say whether
any hope has been given or whether they will be left in the lurch?
- L]
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The Honourable Sir Andrew Olow: The prospect of Sindhis securing
more appointments must depend on Sind producing more candidates of.
‘the right stamp. . ’

‘Mr, Lalchand Navalral: Is there any dearth of candidates?

The Honourable Sir Andrew Clow: There is a “very great dearth of
-candidates, particularly among the Muslims, “and the effect of adopting
the Honourable Member’s suggestion would undoubtedly be to take away ,
a large number of places reserved for the Muslims and give them to
members of other communities.

Mr. Laichand Navalrai: Will the Honourable Member make inquiries
in the matter? There are many Muhammadans in 8ind who have pass-
ed the Matriculation Examination and who-have been applying for higker
appointments. It is on account of this double selection that they are not
:selected.

The Honourable Sir Andrew Olow: It is not for that reason.

[ ]
Ramwway CorrisioN AT KHAIRPUR Mir Ramnway STATION ON SIND
SEcTION OF NORTH WESTERN RAILWAY.

8. *Mr. Lalchand Navalrai: (a) Will the Honourable the Railway
Member be pleased to state if his attention has been drawn to the report
of the Senior Government Inspector of Railways, Circle No. 4, Lahore,
on the collision between train No. 191, up passenger and No. 528 down
goods at Khairpur Mir station on Sind section of the North Wesatern Rail-
way? If so, how was the case finally decided by Government, and who
were made responsible for the collision and what punishment was awarded
to them, if any? ' -

(b) Is it a fact that the Senior Government Inspector found that the
head-light of No. 528, goods train and also the lights of the signal had
‘been put out before sunrise which contributed to the collision?

(¢) 1s it a fact that the Government Resolutions directed the putting
.off of the aforesaid lights after sunrise, but the railway administration
.allowed the contrary practice of extinguishing the lights?

(d) Who was principally responsible for such a practice to‘continu_e,
and had any action been taken by Government against the administration -
for not preventing such a practice?

(e) Has the aforesaid Senior Inspector been of opinion that the afore-
-8aid practice was a mitigating circumstance in the case of the station
master and the driver? If so, have they been given the benefit of the
-doubt, and what steps have Government taken for safety in future?

The Honourable Sir Andrew Olow: (s) I have resd the report. The |
-driver of the goods train was held responsible but I do not know ‘the

nature of punishment inflicted by the competent authority, who is,
‘Divisional Superintendent, Karachi. v e

v

(b) I would refer the Honourable Member to paragraph 16 of the
report by the Government Inspector, published by the Railway Board in
Halfgearly Accident Report No. 29, a copy of which is in the Library-of
the House. ' T
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(c) In reply to the first portion of the question, I would refer the
Honourable Member to rule 45, parts (a8) to (d) of General Rules for 'all
opga lines of Railways in British India, a copy of which is in the Library
of the House. ‘The reply to the second portion of the question is in the
negative,

(d) Does not arise.

(¢) In reply to the first part of the question, I would again refer the
Honourabie Member to paragraph 16 of the Government Inspector’s
.report. 1 am informed that in view of the conflicting evidence as to
whether signal lights were or were not burning at the time, the Adminis-
tration gave the Assistant Station Master the benefit of the doubt. The:
North Western Railway have been asked to remind all staff of the neces-
ity for the strict observance of General Rules for all open lines of Rail-
ways in British India, relating to the lighting of signals.

Mr. Lalchand Navalrai: With regard to part (c), may I ask why the
Administration was allowed to have a practice which was abeolutely
contrary to the Resolution?

The Honeurable Sir Andrew Olow: I do not think it is a fact that the-
Administration had a practice which was contrary to the Resolutiom.

Mr, Lalchand Navalrai: Was there any practice that they were shutting.
out the lights not only during the day, but also at night time?

The Honourable 8ir Andrew Olow: I do not think there was any such:
practice og this line. '

Mr. Lalchand Navalrai: Has the Honourable Member read the Ins--
pector’s report to which we are referring and where it is laid down that
“there was a practice to that effect? s o

The Honourable Sir Andrew Olow: I have possibly read the report as
carcfully as the Honourable Member; and I think the, Government Ins-
pector in the paragraph which the Honourable Member has in-mind was
thinking not of this line at all, but of other lines. .

Mr. Lalchand Navalrai: Any other line also may be in danger. I%
ig all the same. Therefore, I am asking what are the orders now? To
go by the Resolution or to go by the practice?

The Homourable Sir Andrew Olow: The orders are those contained in-
the rules to which I referred the Honourable Member.

Mr. Lalchand Navalrai: May I know the rules so that I may put
supplementary questions?

The Honourable Sir Andrew Olow: It is in the Library of the House..

CORTINUATION OF SUBSIDIES TO THE IMPERIAL ATRWAYS, THE NATIONAL
Areways AND THE P. Anp O. CoMPaNy.

7. *Mr. Govind V. Deshmukh: Will the Honpurable Member for
Cémmunications please -state if Government are going to continue evenr
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now the.same amount of subsidies to the Imperial Airways, the National
Airways and the P. and O. Company? o '

Ths Honourable Sir Andrew Clow: The Government bf India givé mo
subsidy to ‘‘Imperial Airways'' but possibly the Honourable Member has
in mind the contributions they make to His Majesty's Government to-
wurds, the cost of operation of the Empire Air Services. The question
-of revising these contributions is under correspondence with His Majesty's
{Jovernment.

~ As regards Indian National Airways, a token cut of Rs. 1,000 has beeft
anede in the amount payable to the Company under the agreement for
the operation of the Karachi-Lahore air mail service, but in lieu of the
raduced mail services on the Karachi-Lahore route, the Company are now
woperating two air mail services a week between Lahore and Delhi -and.
two passenger services a week hetween Delhi and Calcutta.

The Government of India give no subsidy to the P. and O, Conmany.
That Company is under contract with the British Post Office and pay-
ments for despatch of mails from India by the Company's services is
made by the Indian Postal Administration to the British Post Office with
whom the question of reduction in psyment for the use of the Company’s
gervices is now under correspondence.

#r. Govind V. Deshmukh: What was the amount of: contribution’ that
was being made, and on what lines are the proposals which are now
‘being made?

The Honourable Sir Andrew Clow: I cannot answar”the.auestion of
tbe amount of contributions made without notice. I think the figures
were ‘placed on the table of the House on some previous decasioh.

Mr. Govind V. Deshmukh: Will the Honourable Member lay on the
table of the House a copy of the correspondence with regard to this?

“The Honourable Sir Andrew Olow: I am not prepared to disclose that.

Pandit Lakshmi Kanta Maitra: Is it not a fact that the P. and O. have
‘been receiving a sum of fifteen 'akhs of rupees as subsidy from the.Gov-
ernment of India for the carriage of mails? May T know if any reduction
has been made in that amount during the last two yvears since the
outbreak of the war?

The Honoursble 8ir Andrew Olow: The Government of India give no
subsidy to P. and O.

Pandit Lakshmi EKanta Maitra: You may call it a contribution -or by
any other name. I am not quarrelling about the words. I gm asking
tho Honourable Member if it is not a fact that the Government of India
have been paying a sum of fifteen -lakhs a year to the P. and 0> for"
carriage of mails? ' ’

The Honourable Sir Andrew Llow: The Government of India do not
pay any subsidy or contribution to P. and O. They make a contribution to
the British Post Office and I understend it is nothing -like as mugh as
the figure which the Homourable Member gives. Co .

[ ]
-
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Mr, Lalchand Navalrai: May I know if the Imperial Airways are
giving the same service or reduced service now?
-

The Honourable Sir Andrew Clow: “‘Imperial Airways’” is not in
-existence now. )

Mr. Govind V. Deshmukh: What was the nature and the extent of the
services rendered by the different companies before the war and after

the war?

The Honourable Sir Andrew Olow: I cannot give accurate details of
the number of services without notice. As far as I remember before the
outbreak of the war, five air mails were coming to India weekly across
the Mediterranean. '

Pandit Lakshmi Kanta Maitra: Is the Honourable Member prepared
“to contradict me if I say that fifteen lakhs is paid by the Government
-of India in that respect?

The Honoyrable Sir Andrew Clow: A great expert sitting behind me...

Mr. @ovind V. Deshmukh: He is no longer a postal expert, he is a
military expert.

The Honourable Sir Andrew Ulow: He is an expert and he places it in
the order of £20,000 to £30,000 a year.

Pandit Iaishmi Kanta Maltra: May I take it that since the outbreak
of war, thes same payment is being continued, though the mails have
been very irregular?

The Honourable Sir Andrew Olow: The matter is under negotiation.
But I would slso point out that the difficulties in carrying mails ‘have
been greatly enhanced.

Pandit Lakshmi Kanta Maitra: Is it a fact that the Indian Chamber
of Comunerce, Calcutta, addressed a communication to the Honourable
Member's department drawing attention to this fact that the mails have
been coming very irregularly in these days and that the contribution of
the Government of India on the old scale is untenable and that it should
‘be reduced?

The Honourable Sir Andrew Olow: Certainly I am aware of their
opinion. o
‘Mr, Govind V. Deshmukh: Is the point then urder consideration?

. The Honourable Sir Andrew Olow: I have given 2 reply to the Honour-
“ableé- Member’s' question quite categorically. - '

INDIAN MEMBERS ON PorT TRUSTS IN INDIA.

t8. *Shaikh Rafluddin Ahmad Siddiquee: (a) - Will the Honoursble
Member for Communications be pleased to state whether it is a fact that
the number of the Indian members in the Chittagong Port Trust is one-
third of the European members?

tAnswer to this question was laid on the table, tHe questioner being absent.
. .
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(b) Is it a fact that the Government of India have already taken steps-
to provide for a majority of Indians in the Madras Port Trust?

() Is it & fact that there is great demand in all sections of Indians for-
a majority of Indian members in all Port Trusts in India?

(d) If so, are Government prepared to provide for a majority of Indian.
members in the Chittagong and Calcutta Port Trusts by necessary modi--

fication of the Chittagong Port Act and the Calcutta Port Act? If not,
why not?

The Honourable Sir Andrew Olow: (a) No. There are at present four
Indian and eight European Commissioners.

(b) I would refer the Honourable Member to the Madras Port Trust

(Amendment) Bill which was introduced in this House on the 28th.
February last.

(c) Representations to this effect have ‘been received from time to-
timc from the Federation of Indian Chambers of Commerce and Industry
and other Indian commercial bodies.

(d) The answer is in the negative. Government hav® no reason for-
believing that a redistribution of seats in the manner suggested by the
Honourable Member would result in more equitable representation of
those concerned in the trade of the poris.

DisrosaL oF PETITIONS, NOT BEING APPEALS, T0 HIGHER AUTHORITIES
THAN DIVISIONAL SUPERINTENDENTS ON RAILWAYS.

t9. *Mr, Muhammad Azhar Ali: (a) Will the Honourab® Member for-
Railways please refer to the reply given to unstarred question. No. 409
asked in this House on the 20th March, 1986, viz., ‘‘All appeals and
petitions to the authorities higher than the Divisional SBuperintendent are:
forwarded to the authorities concerned if such appeals lie to them,’’ and
state the difference between an appeal and a petition?

(b) Are petitions not forwarded, if an appeal does not lie?

(c) Is forwarding of a petition conditional to the laying of an appeal?:
If so, under which statute or regulation?

(d) What is the procedure regarding disposal of petitions to authorities-
higher than the Divisional Superintendent when they are not petitions.
of appeals?

The Honourable Sir Andrew COlow: (a) A petition is a8 communication:
addressed to the Governor General in Council and is defined in Rule 1(2)
of Appendix XV to the State Railway Establishment Code, Vol. I, a copy
of which is in the Library of the House. An appesal is & communication:
submitted in accordance with paragraphs 1717 and 1781 of the same Code.

(b) They can be and are withheld in & number of such cases.

(¢) I am not entirely clear as to the information desired by the
Honourable Member. It is not necessary to present a separate petition
in order to have an appeal considered, but the appeal itselt has to be
made in writing.

+Answer to this was laid on tl‘w table, the questioner being absent.
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' () If & petition addressed to the Governor General in Council through
the proper channel is mot withheld by any lower authority empowered to
do so in terms of the rules prescribed therefor, it is submitted to the'
Elzprcpﬁaﬁa authoriby which after consideration passes the order it thinks
AUTHORITY FOR FRAMING OF RAILWAY RULES IN RESPECT OF CERTAIN
’ ' MATTERS.

710. *Mr. Muhammad Azhar Ali: Will the Honourable Member for’
Rajlways please refer to the reply given to starred questions Nos. 1058
and 1059 asked in this House on the 10th, October, 1986, viz.: ‘‘The
rules relating to the other matters referred to in these two questions are
not framed under the enabling provisions of the Indian Railways Act,” and
state the particulars of the statutes or ‘ordinances under which rules
relating to the other matters referred to in those two questions are
framed ? ’

The Homourable Sir Andrew Clow: The statutory provision autho-
rizing the framing of rules of this character is section 241(2) of the Gov--
srnment, of India Aect, 1935.

EXAMINATION ¥ TELEGRAPHY HELD AT THE EasT INDIAN RaALway

ScHOOL OF TRANSPORTATION, CHANDAUSI, IN 194]. ’

{11. *Mr. Muhammad Azhar Ali: (a) Will the Honourable Member
for Railways please state whether it is a fact that sn examination in
Telegraphy was held at the East Indian Railway School of Transporta-
tion, Chandaus), on the 12th and 13th August, 19417 )

(b) Is it agfact that the persons who failed in that examination were
never re-examined thereafter?

(¢) Is it a fact that some of them were re-examined on the 14tk
August, 1941? 1f so, who were they, and what were the reasons for re--
examining a few and not all those who failed?

(d) Is it a fact that a fee was paid for the re-examination? If so,
what was the total amount credited to the Railway revenues on this
account? If none, why not? '

1]
The Honourable Sir Andrew Olow: I have called for information and
a reply will be laid on the table of the House in due course.

UNSTARRED QUESTIONS AND ANSWERS.

PROPOSAL FOR THE INTRODUCTION OF THE MESSAGE RATE SysTEM In
CERTAIN TELEPHONE EXCHANGES IN INDIA.

. 1. Mr. Lalchand Navalrai: (a) Will the Honourable tne Communications
Member be pleased to state if it is the intention of Government to introduce
the message rate system in certain telephone exchanges in India? If so
in which excharges is it proposed to do so0? '

(b) Tf the answer to part (a) be in the affirmative. will the Honoural.le

Melt(rlmberdbe pleased to state how much profit, over and above the income
yield under the present system, Governmeat expect to get and wha
the reasons for the change? . P 8 what are

tAmswer to this question was l_aicl,pl;l_‘_tho table,” the queetioner being absant.




18 ‘ LEGISLATIVE ASSEMBLY [27H Ocr., 1941

(c) Has the Director General of Posts and Telegraphs received a com-
unication from the Committee of the Indian Chamber of Commerce,
Calcutta, against the introduction of the new system as an enormous
burden on the existing subseribers, affecting the commercial comrnunity
specially small traders whe would not be able to bear the burden? If so,
what reply has been sent to them? .

(d) What do Government propose to do in the matter to relieve the
hardship that is likely to be caused on the introduction of message rate
-system?

The Honourable Sir Andrew Olow: (a) Yes, in Amritsar, Jullundur,
Dehra Dun, Cawnpore and Poona.

. (b) The Message Rate System is not Hesigned primarily to secure an
Jncrease of revenue and no accurate estimate of the extra revenue that may
‘Becrue is possible. The main reason for its introduction is that it is consi-
dered to be more equitable than the Flat Rate System to Telephone users
as a whole, and to be more advantageous to the small user. '

(c) Yes, on the 21st October last. A copy of a note explaining the
impllications of the Message Rate System has been forwarded to them in
reply. ¢

() Government do not agrze that the introduction of the Message Rate
System will result in hardship. The small user will benefit while the large
user will pay according to the use he makes of the service.

PREFERENCE TO MEMBERS OF THE MINORITY COMMUNITIES IN THE MATTER
oF TraNING FOR HIGHER APPOINTMENTS ON RATLWAYS.

2. Mr. Lalchand Navalrai: (a) With reference to the Hpnourable the
Railway Member's reply to part (d) of my unstarred question No. 220,
acked on the 28th March, 1941, in regard to giving preference to the
members of the minority communities in the matter of training for higher

appointments, will he please state the result of the reconsideration of the
question ?

(b) Why was this diserimination introduced in the matter of training,
and what action does the Honourable Member propose to take to see
that instructions which offend against the Government of India Resolution
for 4th July, 1934, on the subject of minority communities, are not allowed
t> be issued? If not, why not?

The Honourable Sir Andrew Clow: (a) It has been decided to defer the

issuetof any orders until conclusions have been reached on Mr. D’'Souza’s
report.

r (b) The orders were the result of an interpretation placed by the North
Western Ralh_vay on the orders issued by the Railway Board on the relevant
recommendations in Mr. Hassan’s report. As I have stated, the question

of issuing fresh orders will be considered in connection with the considera-
tion of Mr. D’Souza’s report.

CERTAIN BOOK PUBLISEED By Rar SAHIB LARsAMAN Prasap,
SUPERINTENDENT, RarLWAY ScHOOL OF TRANSPORTATION, CHANDAUSI.

wayag :;i)o:ul;:mllnm lxhltt i.li: Does the Honourable Member for Rail-
; > place in the Library of the House the book published b

RarS-ahlb Lakahm_a;n Prasad, -Superintendent, Railway Schogl of Trang-
portation, Chandausi, Rast Indian Railway, the proof copies of which can
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b had on Rs. 2/8/- from Messrs. Bhargava and Company, Chandausi, and
will the Honourable Member state the reasons for the ssid Superintendent
prescribing the said book for the course in addition to the syllabus?

The Honourable Bir Andrew Clow: The reply to the first part is in the
negative. As regards the second part information is being obtained and a
further reply will bé laid on the table of the House.

RATLWAYS AFFORDING OPPORTUNITY FOR AN EXPLANATION TO ITS EM-
PLOYEES BEFORE ADVERSE REPORTS ARE RECORDED AGAINST THEM.

4. Mr, Muhammad Azhar Ali: Will the Honourable Member for Rail-
ways please refer to the reply given to unstarred question No. 189, asked
in this House on the 14th November, 1982, wiz.: ‘“‘on some railways the
general practice is to give the railway employees concerned an opportunity
of giving an explanation before adverse reports are recorded’’ and state the
particulars of the ‘some railways’ where the practice is observed?

The Honouralne Sir Andrew Clow: Government have now no inform-
ation of the particular railways which were intended to be covered by the
statement quoted by the Honourable Member as the papers connected
therewitih have stnce been destrcyed. The present practice in this matter
on State-managed Railways is, however, regulated by the rules in Section
II of Chapter XVI of the State Railway Establishment Code, Volume I,
a copy of wiuch is in the Library of the House.

AUTEORITY FOR DEPRIVING A RAILWAY EMPLOYEE OF THE R]G}IT OoF
APPEAL AGAINST ADVERSE REMARES 1IN CHARACTER RoOLL.

[ ]

6. Mr. Muhammad Azhar Ali: Will the Honourable Member for Rail-
ways please refer to the reply given to starred question No. 1250, asked
in this House on the 15th October, 1936, viz.: ‘‘No_appeal ordinarily lies
against such remarks’’, and state the particulars of the provisions of the
Government of India Aect, or of the Indian Railways Act, or of Rules

made thereunder which deprive an employee of the right of appeal against
such remarks?

The Honourable Sir Andrew Clow: Confidential Reports on railway
servunts and the rules regulating these are not prescribed by any statute;
the current rules have been framed by the Governor General in Council
in virtue of the powers granted to him under section 241 (2) of the Govern-
ment of India Act, 1935. It is not considered necessary to provide for a
right of appeal against remarks made in a Confidential Report. As there
are no rules creating a right of appeal, it is not necessary to frame rulss
depriving employees of such a right.

RATLWAYS ENFORCING AN INTERVENING RELIEVING DuTY PERIOD ON
QUALIFIED ASSISTANT STATION MASTERS PROMOTED AS STATION
MASTEB.B BEFORE THEIR PERMANENT POSTINGS.

6. Mr. Muhammad Azhar Ali: Will the Honourable Member for
Railways please refer to the reply given to unstarred question No. 355,
asked in this House on the 13th March, 1986, viz.: “It is the general
policy of the North Western Railway Admiristration to post Assistant
Statien Masters qualiied in Station Master’s dpties on promotion to
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Station Master to work on relieving duties before they are posted perma-
nently”’, and state:

(a) whether ‘the general policy’ is also in force on the .Eastern
Bengal, the East Indian and the Great Indian Peninsula Rail-

ways;
(b) if the reply to part (a) be in the negative, the reasons therefor;
an -

3

(c) the particulars of the provisions of the Government of India
Act, or of the Indian Railways Act, or of the Rules made
thereunder, which vest in a Railway Administration the power
of formulating the policy of the administration of the railway
under the administrative control of the Governor General in
Council ?

The Honourable Sir Andrew Clow: (a) It is.in force on the REasternr
Bengal and Great Indian Peninsula Railways. Information concerning the
East Indian Railway is being obtained and will be laid subsequently on the
tabie of the House.

(b) Does not arise,

(¢) The posting of officers of this grade has always been a matter for
the railway administration. The rule at present in force is in paragraph
156 of the State Railway Establishment Code, and is made in virtue of the
powers granted by sub-section (2) of section 241 of the Government of
India Act, 1935.

[}

AMOUNT OF THE PEBMANENT TRAVELLING ALLOWANCE ADKISS]BLE TO
" OERTAIN RaiLway EMPLOYEES.

7. Mr. Mubhammad Ashar Ali: Will the Honourable Member for
Railways please refer to the reply given to unstarred question No. 449,
asked in this House on the 23rd March, 1936, viz.: ‘‘The principle um
which a permanent travelling allowance is fixed is that the amount sanc-
tioned should not exceed the average amount which would be drawn during
the year under the ordinary travelling allowance rules’’ and state the
amount of the permanent travelling allowance adinissible to employees.

" entitled to draw annas 8, annas 10, annas 12, rupee one, Rs. 1-4-0 and
Rs. 1-8-0 per day, respectwelv for a vnorkmg period of 26 days in a
month under the ordmnry travelling allowance rules?

The Honourable Sir Andrew Clow: Government have not laid down
rates of permunent travelling allowance on the basis of daily allowance
rates, as permanent travelling allowances have to take into account not.
merely the daily allowance appropriate to the employee but also the amount.
of travelling he has to do. .

NOTIFIOATION SPECIFYING THE MILEAGE ALLOWANCE TO BE TREATED AS
Pavy.

8, Mr. Muhammad Azhar Ali: Will the Honoursble Member for-
Railways please refer to the reply given to u.nstarred question No. 502,
asked .in this House on the Tth April, 1936, vis. :mlaage allowance is:
treated as pay’’ and state t.he ‘particulars of the notification in the Qusette-
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of India speeifying the mileage allowance to be treated as pay within the
provisions of Fundamental Rule 9 (21) (a) (iii)? If no such notification has
been issmed, what ase the reasons therefor?

The Honourable Sir Andrew Clow: The statement quoted does not
appear in the reply +4b which the Honourable Member referred and mileage
allowance has not been classed as pay for all purposes in terms of Funda-
mental Rule 9 (21) (a) (iii). It is so treated for specific purposes, such as
lcave salary, provident fund, gratuity, etc., and that to a limited extent.
‘Necedsary provision exists in the Railway Codes. Rules other than statu-
tory rules-and rules which are issued in the form of Codes are not notified
in the Gazette of India.

StaTuTOoORY RULE OR NOTIFICATION CLASSIFYING NON-GAZETTED
SERVICES ON CERTAIN RAILWAYS,

9., Mr. Muhammad Azhar Ali: Will the Honourable Member for
Railways please state the particulars of the Statutory Rule or the notifica-
tion in the Gazette of India under which the staff on the State-managed
Railwavs is classified as Superior, Inferior, Labourer or Menial in the
Non-Gazetted Ser%ices on the Assam Bengal, Bombay, Baroda and Cen-
tral India, Eastern Bengal, East Indian. Great Indian Peninsula and
North Western Railways?

The Honourable Sir Andrew Olow: The term ‘‘Inferior Staff’’ is defined
in paragraph 101 (9-A) of the State Railway Establishment Code, Volume
I; ““Superior Staff’’ is defined in paragraph 2202 (15) of the State Railway
Establishment Code, Volume: II; copies of both these volumes are in the
Library of the Mouse. There is no definition of ‘‘labourers’’ and the term
“*menials’’ is.not now in use. These rules apply only to BState-managed
Railways. Staff of Company-managed Railways are not Government ser-
vants and are not covered by Statutory Rules.

STATUTORY RULE MAKING CERTAIN PROMOTIONS ON EAST INDIAN RaAIL-
WAY DEPENDENT ON THE PASSING OF THE SENIOR ASSISTANT STATION
MasTERS' REFRESHER COURSE AT THE RAILwAY ScHOOL OF TRANS-
PORTATION, CHANDAUSI. ' ' o

10. Mr. Mohammad Azhar Ali: Will the Honourable Member for
Railways please state the particulars of the Statutory Rule or otherwise
under which the promotions of Assistant Station Masters (Higher Grade),
Assistant Yard Foremen or Masters and Deputy Controllers are subject to
the passing of the Senior Assistant Station Masters’ Refresher Course a$
the Railway School of Transportation, Chandausi, on the East Indian
Railway, and lay on the table a copy of the syllabus of the said Course
along with the references of the pages of the Bchool Calendars for the
years 1938, 1939, 1940 and 1941 on which those syllsbuses are traceable
and to place those Calendars in the Library of the House? If not, why
not?

The Honourable Sir Andrew Olow: The General Managers of State Rail-
‘ways are empowered to make rules concerning non-gazetted ‘staff.

The syllabus for the Assistant Station Mdsters Refresher Course is at
pages 37 and 38 of the Calendar of the Railway School of Transportation,
Chandausi, for the year 1938. Bimilar mformstion “will be found-as pages
10 to 12 of the Calendar of the S8ehool for 1841.: Copies of both Calendsys

L ]
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have been placed in the Library of the House. Government have no
information regarding the years 1939 and 1940.

-
MOKTHLY AMOUNTS PAID TO THE CATERING CoNTRACTORS, MESsBs. Hazir
AND CoMPANY, BY THE EasT INDIAN Rainway ScHOOL OF TRANS-
PORTATION, CHANDAUSI. ==

11. Pandit Lakshmi Kanta Maitra: Will the Honourable Member for
Railways please state the amount paid per month during the years 1938,
1939, 1940 and up to date to the Catering Contractors, Messrs. Haziy and.
Company, who supply (i) European meals, Muhammadan meals, (ii) non-
vegetarian Hindu meals, and (iii) vegetarian Hindu meals at Rs. 3 and
Rs. 1-12-0 per day and Rs. 15 per month per head, respectively, by the
East Indian Railway School of Transportation, Chandausi?

The Honourable Sir Andrew Clow: I have called for the informatiom
and will lay a reply on the table of the House in due course.

APPOINTMENT OF A MusLim CATERING CONTRACTOR FOR HINDU STUDENTS.
AT THE East INpiaNn Rarnway ScHOOL OF TRANSPORTATION,,
CHANDAUSI.

12. Pandit Lakshmi Kanta Maitra: Will the Honodrable Member for
Railways please state:

(a) the percentage of students of each community in each course
held at the East Indian Railway School of Transportation,
Chandsusi, during the calendar years 1938, 1939, 1940 and
up to September of 1941;

(b) the reasons for preseribing catering for the H'%ndus who form
the majority of students in the School, by 8 Muhammadan
contractor;

(c) whether it is a fact that the Muhammadan contractor more than
once served the Hindus with beef in the School mess: and

(d) the date of the appointment of the Muhammadan contractor,
and if the appointment was made after advertising in the
Press; and if not, the reasons therefor?

The Honourable Sir Andrew Olow: (a) The Administration is being

asked to supply such figures as are readily available and these will be fur-
nished in due course.

(b), (c) and (d). Inquiries are being made and & reply will be laid on
the table in due course.
MgssiNG RATE FOR PROBATIONARY ASSISTANT STATION MASTERS axp

CoMMEROIAL CLEBRKS AT THE EAST INDIaN Ramwway Scroor op
TBANSPORTATION, CHANDAUSI.

18, Pandit Lakshmi Kanta Maitra: Will the Honourable Member for
Railways please refer to item No. 27 on page 17 of the East Indian
Railway School of Transportation, Chandausi, Calendar 1941, viz.: ‘‘Pro.
bationary Assistant Station Masters and Probationary Commercial Clerks
shall mess in the Junior Mess and pay at the rate of Rs. 15 per head per
mensem on the pay day, to Messrs. Hazir and Company, the Catering
Contractors” and state how the rate of Rs. 15 per mensem per head was
wrrived, at and what is the prevailing market rate? |
-~ The Honodrable Sir Andrew Olow: Information is being obtained and a
reply will be.laid on tBe table'in due course, - ¢ - T o
.

- .
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REPORTS AGAINST BAD ARTICLES OF FoOD SERVED BY MESsSeS. HAZIR AND
CoMPaNY, CATERING CONTRACTORS, EAsT INDIAN RarLway ScEooL
OF TRANSPORTATION, CHANDAUSI.

14. Pandit Lakshmi Kanta Maitra: Will the Honourable Member for
Railways please state:

(a) if it is a fact that articles of food used by Messrs. Hazir and
. Company, Catering Contractors, East Indian Railway School
of Transportation, Chandausi, during 1988, 1939, 1940 and
up to September, 1941, have been reported on by the Railway
Analyist as unfit for human consumption;

(b) if the reply to part (a) be in the affirmative, the nature of the
action taken against the Contractor, and if no action has
been taken, the reasons therefor;

(¢) if the reply to part (a) be in the negative, whether he will lay
on the table of the House the reports from the Anaslyist for
these years; if not, why not; and

(d) the reasons for not terminating the contract of Messrs. Hazir
and Company for repeated bad service and repeated supply
of articles declared unfit for human consumption by the
Chief?Medical Officer, East Indian Railway, during those
years

The Honograble Sir Andrew Clow: (a), (b) and (d). Information has
been called for and a reply will be laid on the table in due course.

(¢) This has not yet arisen and I cannot, without seeing the reports,
give an undertaking to lay them on the table.

RATES FOR ARTICLES OF Foop AT THE EasT INDIAN RAILWAY SCHOOL OF
TRANSPORTATION, CHANDAUSI.

15. Pandit Lakshmi Kanta Maitra: Will the Honourable Member for
Railways please refer to pages 22 and 23 of the East Indian Railway School
of Transportation, Chandausi, Calendar 1941, and state the cost per
article of food supplied in meals per day and how the rates of Rs. 8 and
Rs. 1-12, respectively, have been arrived at?

The Honourable Sir Andrew Clow: I regret that I cannot undertake to
compute the cost of each article in the dietary as the menu is not c¢onstant
and prices vary. But 1 am making inquiries regarding the basis of the rates
mentioned and a reply will be laid on the table in due course.

STATIONS ON CERTAIN RAILWAYS WHERE REFRESHMENT ROOMS OF
MUSLIMS ARE CATERED BY HINDU CONTRACTGRS.

16. Pandit Lakshmi Kanta Maitra: Will the Honourable Member for
Railways please state the names of the stations where the Refreshment
Rooms of Muhammadans are catered by Hindu cohtractors on the Eastern
Bengal, East Indian, Great Indian Peninsula and Worth Western Railways?
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The Homourable Sir Andrew Clow: Eastern Bengal and North Western
Hailways—Nil,

East Indian Railway—Burdwan. . y
Information relating to the Great Indian Peninsula Ballway will be laid
on the table of the House in due course. -

STATEMENTS LAID ON THE TABLE. .

Information promised in reply to parts a (iii), (iv) and (v) of starred quest.on
No. 93 asked by Sardar Sant Singh on the 16th November, 1940.

OFFICERS AND MINISTERIAL STAFF OF THE DEPARTMENT OF COMMUNICATIONS
AND ITS ATTACHED AND SUBORDINATE OFFICES W0 MOVED UP TO SIMLA
LAST SUMMER AND EXPENDITURE INCURRED INX THE MOVE.

[Nore :—These parts were withdrawn by the questioner with the permission of

the -Honourable the President, and consequently the informati
laid on the table—Ed. of D. reaueRty on promised was nob

Information promised in reply to slarred question No. 22 asked by
Dr. Sir Diauddin Ahmad on the 7th February, 1940.

PROCEEDINGS OF THE LABOUR CONFERENCE AND THE PRICE CONTROL

CONFERENCE,
P o . hed at the S Jpncecomro!OmjmnceWatNew
Delhi on she 24th and 25th J"anﬂzry 1940, and the Decisions of the Government of India
on them.

Decisions of the Government of India on
Conclusions arrived at tha Second Price  the conclusions arrived at the Second Price

Control Conference. Control Conference.

Conclusion 1.

“If and when price control echemes on  Accepted and communicated to all Pro-

any large acale are contemplated for any vincial Governments and Chief Commis-
Province or State, it is desirable to have a sioners.
Chief authority f0r Price Control to co-ordi-
nate activities within the Province or the
Btate concerned ; it is further desirable to
associate Advisory Committees with the
Authority for Price Control, the Advisory
Committees being composed not only of
officials but of representatives of various
interests concerned with the question of
price control.”

Conclusion 2.

‘ Having due regard to the limitations Aoccepted and communicated to all Pro.
on the Provincial Governments under the vinecial Gwm‘ta and Chief Commis.
powers delegated to them by the Govern- sioners.
meat of India, specific powers may be dele-
gated by them to the Distriot Officers ; other
powers to desd with any situation that may
mbmmmudhymmmom @
only after reference to Governments con- .
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Conclusious arrived at the SBecond Price
*  Control Conference.

28

Decigions of the Government of India on
the conclusions arrived at the S8econd Price
Control Conference,

Conclusion 3.

** That a basic list of commodities subject
to Price Control be prepared and published
by the Government of India in delegating
powers to the Provincial Governments
under rule 81 of the Defence of India Rules ;
that if any Province desired to make addi-
tions to this basic list it should make pro-
posals to that effect to the Central Govern-
ment."’

Conclusion 4.

“* A Memorandum setting forth in some
detail the implications of the recent move-
ment in prices of primary commodities be
prepared by the Ptonomic Adviser to the
Government of India and circulated to the
Provinoial Governments and States.”

Conclusion 5.

* That the control of primary wholesale
markets or the regulation of prices in pri-
mary wholessle.marketa, if and when it is
desirable, may vest in the Central Govern-
ment ; and that the control of the distribu-
tive agencies through the retail marketse—
which would include local wholesale
markets—would vest in the appropriate
Provingial and State units. In exercising
control of or otherwise regulating, the prices
in wholesale markets, the Central Govern-
ment will consult the Governments of the
Provinces and States mainly concerned with
the commodity which is to be oontrolled.”

Conclusion 6,
power hibit interprovincial
QIP‘:ﬂ'ﬁlhDuldbeddmtodmto them.”

Accepted. A copy of Commerce Depart-
ment Notifications No. 501-Ind. War (11)/
40, dated the 25th May 1940 and dated the
21st January 1941 on the subject is en-
closed.

‘“ A Memorandum prepared by the Econo-
miec Adviser in pursuance of this recommen-
dation wae oonsidered at a meeting of the
Economic Resources Board, and it was
decided, on its advice, that it may not be
circulated to Provinces and States.”

As this conciusion did not fully clarify the
position, it was accepted by the Government
of India and communicated to the Provin-
cial Governments and Chief Commissioners
in the following modified form :—

** That the control of primary wholesale
markets or the regulation of prices in pri-
m wholesale markets, as and when it is
desirable, should vest in the Central Govern-
ment, and that the control of the distribu-
tive agencies through the retail markets—
which would include subordinate local whole-
sale markets would ordinarily be exercised
by the_ appropriate Provincial and Btate

. In exercise of the power, Provincial
or Btate units would have due regard to the
marging between wholesale and retail
prices, the retail price in each case being
based on the relevant wholéeale price whe-
ther the wholesale price is one in a market
regulated by the Central Government or
not. In respect of commodities for which
t.here_ e_xistod primary wholesale markets,
Provincial contrcl of retail prices must be
based upon the pricea lawfully charged in
those markets. exercising control of, or
otherwiss regulating, the prices in whole-
sale markets the Central Government will
consult the Governments of the Provinces
and States reainly concerned with the com-
modity which is to be controlled.”

- Noted.
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Decisions of the Government of India on
the conclusions arrived at the Becond Price
Control Conference.

Conclusion 7.

““ A general desire was expressed that the
power of requisitioning stocks should be
delegated to Provincial Governments. It
was stated that the Government of India
could not, at this stage, be committed to
any positive statement in regard to this
conclusion but they would take into consi-
deration the views which had been expres-
sed in the Conference on this subject.’

Conclusion 8.

‘* Note was taken of the fact that, pri-
marily to study the operations of futures
markets in jute and cotton for the present,
‘the Government of India had decided to
appoint two officers as Price Advisory Offi-
cers ; one for jute with head: at Cal-
m;md t.h;o otherb. for mn with head-
q at Bombay. ir primary dut;
would be to study the operl;bions of thya
markets in respect of these commodities,
and in particular the futures markets to in-
vestigate on the spot the movements of
prices in these markets and to keep the Go-
vernment of India constantly in touch with
the activities of such markets. When the
Government of India had gained sufficient
knowledge thro these Price Advisory
Officers, if they felt that the stage had come
when more direct intervention on the part
of the Central Government was needed, any
action that they might propose to take
would only be taken after consultation with
the Provincial Governments concerned.”

Conclusion 9.

** A strong plea was made that the i

duty of wheat should not be touched at all.
It was stated, on behalf of the Government
of India that it was quite impossible to anti-
cipate the decision of the Government of
India on this subject but that the Hon’ble
the Commerce Member would convey the
views expressed to the Government of India
who would doubtless consider them very
carefully.”

Conclusion 10.

** Note was taken of the statements that
the position of Chemdyes would be decided
very soon and the distribution of the stocks
held by them would be carefully considered
in the light of the suggestions made ; that
the question of dyes is an extremely complex
one, and that the Government of Indiaswere
awaiting the suggestions they had asked for
from the Prowvinoes and States ngw:a:i:he
method of dastribution of available # of
handioom weavers.” *

.

Recommendation made by Conference
was accepted. A copy of Commerce De-
partment Notification No. 501-Ind'-War
(19)/40, dated the 20th June 1940 on the
subject is enclosed. .

Noted.

Action as promised by the Honourable the
Commerce Member has since been taken.

Noted.
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DEPARTMENT OF COMMERCE.
NOTIFICATIONS.
Price ConTROL.

New Delhi, the 2lst January 1941.

No. 501-Ind.-War (11)/40.—In exercise of the powers conferred by sub-secti
4) of section 2 of the Defence of India Act, IQSQPO{XX'X}V of lm],yth:bm::?
overnment is pleased to direct that the power conferred on it by clause (6) of
§hb-1_‘1ﬂe (2) of rule Bl of the Defence of India Rules to provide by order for con-
trolling the prices or rates at which articles or things may be sold or hired, and
the power conferred on it by clause (f) of the said sub-rule to provide for any
incidental and supplementary matters for which it is expedient to provide for the
gﬁpﬁm of an order made under clause (b) thereof, shall, in respect of kolhus and

Ing pans used in the manufacture of gur and +db, be exercisable also by any
Provincial Government (including a Chief Commissioner).

A. H. LLOYD,
Secy. to the Govt. of India.

No. 501-Ind.-War (11)/40.

»

'
Copy forwarded to:—

All Provincial Governments (with 15 spare copies each with the request that.
the notification may be reproduced in the Provincial Official Gazettes).

All Chief Commissioners (with 15 spare copies with the request that the-
notification may be produced in the local official Gazettes where such
Gazettes are issued).

The Political Department (with 150 spare copies) with the request that a copy
of the notification may be communicated to the Governments of the:
Indian States concerned, and also to the office of His Highness the-

- Chancellor, Chamber of Princes.

All Departments of the Government of India [including the Defence Co-
ordination Department (with 10 spare copigs) and the Department of
Supply] (70 spare copies to Labour Department only).

The Private Secretary to His Excellency the Viceroy; the Military Becretary
to His Excellency the Viceroy; Secretary to the Governor General's.
Executive Council, Becretary to the Governor General (Public).

The Chief Censor (with 20 spare copies).

The Director General of Commercial Intelligence and Statiatics, Calcutta.
The Director General, Posts and Telegraphs, New Delhi.

The Indian Trade Agent, Kabul,

His Majesty’s Senior Trade Commissioner in India, Calcutta.

His Majesty’'s Trade Commissioner, Bombay.

The Canadian Government Trade Commissioner in India.

The American Trade Commissioner in India, Calcutta.

The Consul General for Egypt, Royal Consulate General of Egypt, Bombay..
The Federation of Indian Chambers of Commerce and Industry.

The Associated Chambers of Commerce of India.

All other recognised Chambers of Commerce and Associations.

Copy (with 14 spare copies) also ipi:wn:rde:l to the Government of Burma, Com-
merce and Industry Dep_ar:tment., to the Chief Secretary to the Government of Ceylon,.
Colombo, and to the Civil Secretary to the Government of Aden.

L]

. By order, etc.,
* R. J. PRINGLE,

Toas ot SERAN o Under Secy. to the Gove. of India
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Bimla, the 39th June 1940.

No. 501-Ind.-War (19)]40.—In exercise of the powers conferred by sub-section
(4) of section 2 of the Defence of India Act, 1939 (XXAV of 1939), the Central
Government is pleased to direct that the power conferred om it by clause (a) of
sub-rule (2) of rule 81 of the Defence of India Rules to provide by order for
prohibiting the withholding from sale, either generally or to specified persons or
classes of persons, of articles or things kept for "sale, and for requiring articles
-or things kept for sale to be sold either generally or to specified persons or classes
-of persons or in specified circumstances, and the power conferred on it by clause
(f) of the said sub-rule to provide for any incidental and supplementary matters fur
which it is expedient to provide for the purposes of an order made under clause (a)
thereof, shall be exercisable also by any Provincial Government (including a Chief
‘Commissioner) subject to the following conditions, namely :—

(1) The said powers shall be exercisable only in respect of ‘the articles specified
in the Schedule annexed to the notification of the Government of India in the
‘Department of Commerce, No. 501-Ind.-War (11)/40, dated the 25th May 1940.

(2) The said powers shall be exercised in accordance with such general instructions
‘ns may be issued from time to time by the Central Government.

A. H. LLOYD,
Secy. to the *Govt. of India.

No. 501-Ind.-War (19)/40.
©Copy forwarded to:—

All Provincial Governments (with 10 spare copies each with the request that
the notification may be reproduced in the Provincial Official Gazettes).

All Chief Commissioners (with 5 spare copies with the request that the
notification may be produced in the local official Gazettes where such
Gazettes are issued). .

The Political Department (with 50 spare copies) with the request that
?f dthe gotiﬁcntiom may be communicated to the Gr:‘\lremmen:s :f ct;}t).y;
ndian States concerned, and also to the offi f His Hi
Chancellor, Chamber of Princes. e o s Highness the

All Departments of the Government: of India [including the Defen i-
nation Department (with 5 spare copies) and the lg'.'!e'partmen: :f chgf;l]l

‘The Private Secretary to His Excellency the Viceroy; the Military Secretary
to His Excellency the Viceroy; Secretary ' to the Governor General's
Executive Council, Secretary to the Governor General (Public).:

The Chief Censor (with 10 spare copies).
‘The Director General of Commercial Intelligence and BStatistics, Calcutta.
‘The Indian Trade Agent, Kabul
The Federation of Indian Chambers of Commerce and Industry.»
The Associated Chambers of Commerce of India.
All other recognised Chambers of Commerce and Associations.
d(}nf)y (with 5 spare copies) also forwarded to the Government of Burma, Commerce
an

ndustry Department, to the Chief Secretary to the Government of Ceyl
Calomba. and to the Civil Secretary to the Government of Aden. ° vion

By order, etc.,
ey T. 8. PILLAY,
fata, Deputy Secy. to the Govt. of Indi.a.
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Simla, the P5th May 1840. 5

No. 501-Ind.-War (Igifa.—ln exercise of thé powers conferred by sub:section.
(4) of section 2 of the ence of India Act, 1930 (XXXV of 1938), and in' super-
sessiom of the Notification of the Government of India in the Department of Com-
merce, No. 20, dated the Bth September 1839, the Central Government is pleased to-
direct that the power conferred on it by clause () of sub-rule (2) of rule 81'of the
Defence of India Rules to provide -by order for controlling the prices at which the-
articles. specified in the Schedule annexed .hereto may be sold otherwise tham in a
primary wholesale market, and the power conferred on it by clause (f) of the said
sub-rule to provide for any incidental and supplementary matters for which it is.
expedient to provide for the purposes ‘of ‘an order made wunder clause (b) thereof,
siall be exercisable .also by any Provincial Government (including a Chief Commis-
sioner) subject to the following conditions, namely :—

. “(1) The sa‘d powers shall, in respect of any imported articles other than salt,
kerosene oil" and medicines, be exercisable only with the previous sanction of
Central Government. =~ ) ) i

. (2) The said powers shall be exercised in accordance with such general instruec-
tions as may,}?e issued from time to t'me by the Central Government.

Schedule.
. Grains, pulses and flour.
Gur.
Milk and ghee.
Vegetable bils. .
Chillies, turmeric and onions.
Salt.

Dhuties, lungies, saris and shirtings of Indian manufacture, woven from yarm:
of counts not exceeding 20s. in the warp or the weft.

Kerosene oil.
Charcoal, steam coal and fire wood.
Matches®
Medicines.
Household soap.
Fodder, bran, pollard and oileakes.
A. H. LLOYD,
Secy. to the Govt. of India..

No. 501-Ind.-War (11)/40.
Copy forwarded to:—

All Provincial Governments (with 15 spare copies each with the request that
the notification may e reproduced in the Provincial Official Gazettes).

All Chief Commissioners (with 15 spare copies with the request that the-
notification may be produced m the local official Gazettes where such
Gazettes are issued).

The Political Department (with 150 spare copies) with the request that a
copy of the notification may be communicated o the Governments of the
Indian States concerned, and also to the ofice of His Highness the
Chancellor, Chamber of Princes.

All Departments of the Government of India [including the Defence Co-
ordination Department (with 10 epare copies) and the Department of
Supply] (70 spare copies to Labour Department only).

The Private Secretary to His Excellency the Viceroy; the Military Becre-
tary to Hisx Excellency the Viceroy; Secretary to the Governor General’s:
Executive Council; Becretary to the Governor General (Public).

" The Chief Censor (with 20 sare copies). _
e The Director Gemeral of Commercial Intelligence and Statistics, Calcubta. .-
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The Director General, Posts and Telegraphs, New Delhi.
The Indian Trade Agent, Kabul.
His Majesty’s Senior Trade Commissioner in India, Calcutta.
His Majesty’s Trade Commissioner, Bombay. . @
The Canadisn Government Trade Commissioner ir' India.
The American Trade Commissioner in India, Calcutta. .
The Consul General for Egypt, Royal Consulate General of Egypt, Bombay.
The Federation of Indian Chambers of Commerce and Industry.
The Associsted Chambers of Commerce of India.
All other recognised Chambers of Commerce and Associations. d
Copy (with 14 'spare _copies) also forwarded to the Government of Burma,
Commerce and Industry Department, to the Chief Becretary to the Government of
Ceylon, Colombo, and fo the Civil Becretary to the Government of Aden.
By order, etc.,
T. 8. PILLAY, _
Deputy Secy. to the Govt. of India.

Information promised in reply to unstarred question No. 13, asked by Dr.
P. N. Banerjea on the 5th November, 1940.

SELECTION PO&Ts OR SELECTION (JRADES SPECIFIED RY THE (GGENERAL
MANAGERS ON CERTAIN STATE RAILWAYS,

The attached statement gives such information as is readily available.

Statement showing the selection posts and the dates of specification on

the Eastern Bengal, East Indian, Great Indian Peninsula and North
Western Railways.

EASTERN BENGAL RAILWAY.

Designation. Date of specification.

General Manager's Office.
Assistant Secretary, Office Superintendent
‘Bection Superintendent . . .
Clerks .

Stenographers . . . . .  pDstes not available,

Statistical Office.

.

‘Office Sup;*intandan:l .S N .., .
Assistant Buperintendent, Statistical Inspector .
Clerks, Claar . . .

.

.

;
g
£
¥

[
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EABTERN BENGAL RATLWAY—conid.

. .

Designation. Date of specification.

Engineering Departments,
Permanenl. Way Inspector . . . . . I
Assistant P?r‘%nnko:t Way Inspeobor
Inspector of Worl . . .
Bridge Inspector, Oﬁco Supurmmdant . .
Junior Bridge . .
Asaistant Bridge Aﬂiﬂtﬂﬂt Caloulator
Inspector and Block Si Inspector . . .
Assgistant Signal In.spoctnr and Assistant Bloock Signal Inspector . »Dates not available,

. - .

Chief Clerk
Clerks . .
St.enogra.pher .

Heforatemen 11111

Draftaman
Head Ca.lm.l]stor .
Assgistant Foreman .

Traffic Department.

Traffic Inspector and Junior Traffic tor . . . e )

8tation Superintendent, Trsnshxpmt 'oreman

Station Master, Imp. ‘C’, ‘B" ‘A"’ a.ndBpeouLI

Assistant Station Master. Imp.

Cabin Master

Goods Supervisor a.nd Junior Gooda Su rvr.sor .

Luggage Supervisor, Head Booking Clﬂrk., Cash Witness

Platform Supervisor . .. .

District Controller, Grades I and IT . . . . . . ¢lst January 1033,

Assistant Traffic Controllers . . . . . .

¥$ Master . . . . . .

Assistant Yard Master

Head Ticker Collsctor, Hesd SLgn.sllar. Bookmg Parool Welght
Goods and Trains Clerks, Assistant Instructor (B. B, }and Com-

mercial Instructor, Sub- Inspecwr (Fire Brigade), Guard, Class
‘c.

. . .

. .

Office Clerk, Class ‘E*’

Commercial Inspector .

Assistant Commarcml Instructor

Chief Clerk . .
_Clerk . . .

Instructor (B. s. ) . . . . . . rlst January 1933.

Inspector, Watch and Ward . . . .

8enior and Junior Inspector Crews

Crew-in-Charge .

Aasgistant Transhipment Fommsn

15th Beptember 1926.

. Mechanical Department.

Foreman and Shed Foreman . )|
Assistant Foreman, Senior Valve-mottllon Inspector Amatn.nt Eloe-
trical Foreman, ‘ A ’ Grade Draughtaman . . . .
ghﬂsﬂmﬂﬂ . . Dates not available
unior Chargeman and Eeacl Tlme-Kupar .
Asgistant 8hed Foreman

L
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{

* Date of speciflcation.

Mechanical Department—concld.

Head Train Examiners

Train Examiner

Train Examiner (Va.cnum Brak.e}

Btenographer

Electric Foreman, Boiler Inspactor and Loeo Inspeetor
S8hedman .

Electric Chnrgemm . . . . .

Chief Clerk . . . . .
Head Clerk a.nd Bun:lget. Clerk . . . .
Clerk . .
Office Suparmt.endent, Asslstnnt Chlef Draughtsmnn .
Senior Draughtsman . . .
Draughtsman . . . . . .
Head Typist . - - -« . . .

Stores Department.

Chief Assistant
Store-Keeper .
Assistant Store Koeper
Ward Keeper

Office Bupermt.endent
Chief Clerk .
Clerk .

Tindal .

Typist .
St.enogmphcr

_EAST INDIAN RAILWAY.
Operating Department.

Time-Table Inspector . .
Movement Inspoctor . . .
Divisional Transit Inspector . .
Telegraph Traffic Inspector

Station Superintendent . .

Deputy Station Superintendent

Station Master (higher grade) .

Yard Master .

Head Signallers of the D1v1310na.l Headqu.arters Oﬂsoeg
Boiler Inspector .

Train Lighting In-wpeetor .

Transportation Inspector Stock

Coal Transportation Inspector .

Controllers . .

Running Shed Foremen . . .
Aassistant Running Shed Foremen .

Power Transport Inspector (including staff and mmm;we}

.

TrulEnginelnspecbor . . . . .
meMInlpocm . .. . ) .

'kl?st-aa ot available.:

> Dates not available.

Date not available,
18t October 1932,
Q‘hh April 1938,

lst. October 1932,

. ]m July 1938,

ut October 1932,
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EAST INDIAN RAILWAY-—conid.

o *  Designation.

Date of specitication.

Commercial Depariment.

Godtls Inspector, Goods Accountant, Howrah

Chief Inspootor (Tleketa) .

Claims Inspectors .

Reweighment Inspector .

Goods Supervisor (Howrah Goods) . . . . . .

m Clm-l: glle::r(aﬂhot}oods d R)m;knswpo } . . .
an e . . .

Inspector (Commercial) . . . .

Advertising Inspectors . . . . . . . .

Head Parcel Clerk, Howrah .

. Assgistant Parcel Clevrk Luggage and Parcel Supemsors, Assistant

Goods Accountant, Howrah .
Chisf Accountant and Booking Clerk, Howrah .

Engineering Department.

of Works and Bridge Inspector
Permanent Way, Signal and Block Signal Inspoctor . .
8ignal and Block Signal Inspectors . . .
Conservancy and Sanitary Iuspectnrs . . . .
Draughtsmen . . . . . .

Electrical Department.
Electrical Inspectors and Electrical Foreman . .
Electrical SBuperintendenta . . .
Asaistant Electrical Foremen . . .
Chargemen . . .
Mechanical Department
Workshop Foremen
Boiler Inspectors . .
Assistant Works.hop Foramen .
Chargemen .
Printing Department.
Overseer . . . . . . . .
Foremen .
_ Sub-Store Koeper, Head Readm‘ and Head Mechamc . .
Stores Department.
Chief Assistant . . . . .
Depot Store Keopors . . . . . .
Assistant Depot Store Keepm . . . . .
All Departments.
Office Superintendents . v, .
Chief Clerks . . . .
First dssistants . . .
Head Draftemen . . . . .

.

. 18t July 1938,
L ]

1st July 1838.

5th September 1939.

30th August 1940.
1sv July 1938.

. }znd December 1939,

28th July 1939.
1st July 1938.
28th July 1939.

1st July 1938.
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GREAT INDIAN PENINSULA RAILWAY.

Designation. ‘. Date of specification.
General Manager's Office.
Head Clerks . . . . . . .
Senior Clerks . . . . . r17th April 1936.
Clerks . . . .
Lady Stanogmpher
4 s Department
Benior Inspector of Btation Accounts and B&nior Aocountante .
Junior Accountants . . . .
Btenographer . . . . . . . . .
Bub-Heads . . . . . »1st October 1929.
Senior Irwpeetor of Stom Aeoounts . . . .
Junior Inspector of Stores Accounts . . . .
Junior Inspector of Station Accounts . . . e
S8tock Verifiers . . . . .
Cash and Pay Department.
Assistant Cashier . . . . . .
Bub-Cashier . . . . . . . .
Engineering Department. .
Bupervisors . . . . . . . \17th February 19836.
of Worlts. Beptm Tanh . . . . . . }

Tuspector of Works . th Beptamber 1938.
General Foreman, Btrucl-.um.l Foman. Blgnnl and Int.orlock:lng )

Inspectors and P. W. Inspeoﬁors - 17th February 1936.
Office Buperintendent, . . . .
Clerks . . . . . . . . . . . 5th February 1937.

17th February 1936.
Head Drafteman . . . 17th February 1936.
! 11th June 1938.
Draftaman, Custodian, Plumber . . . .
Chawl Superintendent . . . . . }lﬁh February 1936.
Depot Btorekeepers . . . . . . e
Transporiation Department.

Office Sufpgmmdant . . . . . . -1
Heads of Sections . . . . . . - rl4th A
Head Clerks . . . . . . . . . g ugost 1086
Clerks . . . . . . . . .
Station Supemtendent . . . . . lst June 1938, :

Transportation Inaspectors, Foremen (Tract.lon}. Mechamcsl Fore-
men, Carriage Branch Fomrnen. Chief Telegraph Inspector,

Foreman, Byculla . . . 28th July 1938.
Deputy Station Suparmwndent. Controllars Jumor Agsistant

Foreman (Traction Branch), Loco. ‘Inspector (Traction) . . 28th July 1936.
Station Masters . . . . . . . .
Assistant Station Masters . . . . . . rl4th August 1936.
Ya.rd Foremen '

istant Yard Fore ‘Assist nt dontroilnra .
.
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GREAT INDIAN PENINSULA RAILWAY-—contd.

. « Designation. Date of epecification.

¥
.

Transyortation Department—contd. -

Chargemen, Electrical, Mechanical and Outside (Traction) .
Head Train Examiner (Traction), Inspector Sub-Station, Lea.dmg
Stoker .

Train Examiners, E Exn.mmers. Haﬂd Lmemen (Tractlon}

8enior Inspector anc?%nspect-or Overhead Equlpment .

Bond Tester, Electrical Inspectm . .

Power Controller . . .

Switch Board Attendant . . . .

8enior Turbine Driver . . . . . .

Assistant Turbine Driver . . . . . .

Auxiliary Plant Attendant . . . . . .

Shift Stokers . . . . . . . . . r28th September

Loco. Foremen . . . . . . . 1936.

Loco. Inspector

Assistant Loco. Fomma.n

Head Fitter and Boflermaker Charguma.n .

Fitter and Boilermaker Chargeman .

Cama or, Chief Telegra.ph Traffic Inspector .
ram xaminers . .

Asamta.nt Foreman, Byculla

Head Cabin Supervisor

Head Bignaller, V. T., Bombay

Commercial Department.

Office Superintendent . . . . . . . . 28thJuly 1936.
Chief Crew Inspector . . . . . . . . 1t August 1938.
Heads of Bections . . . . . . - :
Chief Clerks .
Chief Ticket Inspactor, Senior Commercial Inspaotor and Chief

Goods Inspector . .
Goods Inspector . . . . . . . . . ¢28th July 1936.
‘Train Conductor . . . . . . .
District Commercial Inspector

Assistant Commercial Inspector . . .
Inspector (Watch and Ward) . . . . . . .
Mechanic®l Department.

Chief Clerk (B. E. & 1.), (Staff), (General) and (Store) .

Le‘?élmg Drafteman (Loco.) and {C & W. ] and Parel and Mat.unga 12th February 1936.
orkshopa . .

Drafteman (Eleut.nc} . . . . . . . . 3rd January 1940.

Progress Supervisor (Electric)

Laboratory Assistant, Dynamomawr Car Assistant .

Boiler Inspectors, Electrical Foreman, Foremen, Parel, J'lmn.nl md
Matunga Workshops and Planner and Rate Fixer, Parel Work-

Chief F}lﬁerk Parel, Jhansi and Hn.ttmga Workshop

Assistant Foreman, Parel and Jhansi Workshops, Yard Buperw.sor
Parel, Jhansi and Matunga Worksh ops, Chargeman (Covonanf»od}
Parel and Jhansi Workshop .

Chief Timekeeper, Parel, Jhnnm and Mat.ung v Workaho;m . \ 12th February 1936.

Chargemen (A. & B. Clm}, Parel, Jhansi and Matunga W orkshopa
and Electrical Chargeman, Eloctrwal Ropa;r Shop, Hat.unga

‘Electrical I tor .

Bub-Station rators . . - .

Test Room Assistant . . .

Elaetgcﬂ Chargeman, DD. J'hansl and Bhuaaval . .
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GREAT INDIAN PENINBULA RAILWAY—conid.

¥

Designation. . Date of speeification.

Stores Depariment.
Contract and Depot Superintendents

Assistant Depot Superintendents . . ... $12th March 1938.
Head Clerk . . . . . . . . .
Bupervisors, A, B, C,and D . . . . . . Ist December 1939.
Medical Depariment.
Asaistant Surgeons (10 per cent) .
Chief Clerk . . . . . 12th March 1936.
Matron . .
NORTH WESTERN RAILWAY.
i
Train Inspector . . . .

Station Superintendent . . .. . \bth June 1931.
Deputy Station Superintendent .
Station Master . . .

Assistant Station Master . . . . 4th October 1938.

Yard SBupervisor . . . . .

Chief Controllers . . . . . ﬁih June 1931.
Deputy Controllers . . . .

Asaistant Controller . . . . . _4th October 1938.
Litigation Inspector . . . . . ] 5th June 1931.
Claims Inspector . . .

Transportation (Power) and Mechanical Branch.

Loco. Inspector . . . . . . . . . l4th June 1938.
Carriage and Wagon Inspector, Viceregal Train . - . . 1932,
Office Clerical Siaff.
Office Superintendents
Buperintendents 28th April 1937,

Assistant Superintaliadentn; and Head Clerks
Clerks . . . . . . .

Stenographers . . . . . . . . 16th January 1935.

-

Information promised in reply to starred question No. 138 asked by Mr.
H. A. Sathar H. Essak Sait on the 18th November, 1940.

SAVINGS DUE To SETTING UP oF THE PORT Has CoMMITTEES.
(a) Yes. ¢
) It is difficult now to extract exact figures but the total saving during the

ears 1934-35 to 1039-40 woul to b
lsi,- 31,000, would seem e between Ras. m:_m and
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Information promised in reply to parts (d) to (h) of starred question No.
180, and parts (a) and (b) of starred question No. 181 usked by Khan
Bajadur Mian Ghulam Kadir Muhammad Shahban on the 20th Nov-
ember, 1940.

HEpucTiON OF THE (JANG STAFF¥ ON JACOBABAD-KASHMORE SECTION, NORTH
WesTERN Rarmway, To Lower Scares or Pay.

No. 180.—(d) Yes. _
{e) The reply to the first part is in the affirmative; the second part does not
* arises

(f) The staff were wrongly given ‘C’' scales of pay and their pay was refixed.
The Administration is competent to rectify such mistakes.

() The answer to the first part is in the affirmative, As regards the wsecond
part, the General Manager, N. W, Railway on reconsideration allowed the
staff on the Jacobabad-Kashmore section to draw the ‘C’ scale of pay as personal
to themselves until they vacate their posts or can be absorbed elsewhere om that
division where ‘C’ scales are in force.

(b) Yes.

DEDUCTIONS MADE FROM THE SALARIES OF THE GANG STAFF ON JACOBABAD-
. KASHMORE SECTION.

No. 181.—(a) Yes, but the General Manager, North Western Railway, has sinoce
withdrawn the order in view of his decision to allow the staff on the Jacobabad-
Kashmore section to draw the ‘C’ scale of pay as personal to themselves. Arrange-
menﬁts have also been made to refund the -amount already recovered from such
staff.

(b) Arrangements have since been made to pay the staff who have already retired
the difference bejween the gratuity admissible on the ‘C' and ‘B’ scales of pay.

Information promised in reply to unstarred question No. 6 asked by Qazi
Muhammad Ahmad Kazmi on the 13th February, 1941.

INcoME, ExXPENDITURE, ETC., OF THE ALLAHABAD CANTONMENT BoOARD.

10835-36. 1936-37. 1937-38. 1938-39. 1939-40.

(a) Income . . 1,21,322 1,31,648 1,18,412 1,05,786 1,23.734
Expenditure . 1,48,947 1,26,918 1,16,537 1,11,305 1,23,613
] Reserve fund . 90,040 76,5600 76,600 86,500 86,500
(b) Water tax (in- 8,247 10,323 10,249 10,559 11,170
i water
rate).
Amount spent on 16,566 15,666 17,350 16,162 16,320
water suppiy, ex-
cluding enti-

tled consumer.
(c), (d) and (e). In spite of a thorough search in ¢he Yocal civil and military records, no
useful information has so far been forthcoming.
Government do not consider that the time and labour involved in continuing the search
can be%ustified.
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Information promised in reply to unstarred question No. 7 asked by Mr.
Muhammad Nauman on the 14th February, 1941.
OVERCROWDING IN THE THIRD Crass onx 19-Up anp 2(-Dpwx DELHEI KXPRESS
TrAINS.

(a) No.

{bJ The record maintained at Howrah showing the number ‘of seats occupied om
the departure of traine and the yearly census figures taken during a busy month.

Information promised in reply to parts (b) and (e) of starred question No.
134 asked by Dr. Sir Ziauddin Ahmad on the 25th February, 1941.
ALLEGED Bogus AprPoINTMENTS 1IN THE Howram DivisioN, East INDIAN
RAILWAY,

(b) I understand that some of the appointmentsa were made against existing vacam-
cies, others where vacancies did not exist. ‘

(¢) The reply to the first part is in the affirmative and to the second in the
negative, the last part does not arise.

Information promised in reply to starred question No. 150 asked by Mr.
H. M. Abdullah on the 25th February, 1941.

WoRES MISTRIES APPOINTED ON THE NORTH WESTERN RAILWAY,
The attached statement gives the required information.

Statement showing the number of staff recruited direct or promoted asworks mistries duringthe
year 1939 and 1940. ’

Temporary.
By direct recruitment. By promotion,
Year. Division. ] )
Hindu. Muslim. S8ikh. Hindu. Muslim. Sikh,
Delhi N 17 2 T 1 1 ..
Rawalpindi 3 11 1 Nil
1939 .<{ Karachi . 42 11 2 4 a 3
Multan 4 11 1 6
Lahore . . . 10 21 15 Nil .
Total . 76 56 26 1 3 3
Delhi . . . 7 2 3 e 2
Rawalpindi 2 16 e . Nil
1940 '
Multan 3 7 1 5 3
Lahore . . 19 33 6 Nil
Total . 31 58 10 5 2 3
Permanent.
1939 Karachi 1 Nil .
Quetta . . Nil 1
1940 *
Lahore N 1 Nit

Total
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Information promised in reply to parts (b) and (c) of starred question No.
158 asked by Mr. Muhammad Nauman on the 25th February, 1941.
. .
PaxerL SysTEM For SELECTION To LOWER GAZETTED SERVICE ON THE EA3T
INDpIAN RAiLwAY.

(b) 4 Muslims, 12 Hindus and 17 Europeans or Anglo-Indians.

&) The numbers appointed and still officiating in February 1941 were 1 Muslim,
3 Hindus and 5 Europeans or Anglo-Indians. The numbers who officiated and
rubsequently reverted are 2 Muslims 3 Hindus and 8 Europeans or Anglo-Indisns.

Information promised in reply to unstarred questions Noa. 19, 24, 25
parts (a) to (d) and (f) and 27, asked by Mr. Govind V. Deshmukh
on the 25th February, 1941.
]

KLEOTRICAT. RATES CHARGED BY RAILWAYS AND OTHER ELECTRICITY PRo-
DUCERS AT HOoWRAH,

No. 19.—Electric energy is supplied by the Calcutta Electric Supply Corpora-
tion to the public for lights and fans af a rate of Re. 0/2/6 per unit subject to &
rebate of Re. 0,’0,"6 for prompt payment. In the case of domestic supp! there
is also a duty %harge of Re. 0/0/6 per unit levied under the Bengal Electricity
Duty Act, 1935

2. The Supply of electric energy by the East Indian Railway is made at the
following rates :—

(A) To Auxiliary Reilway Services (including Refreshment Rooms Re. 0.3.8, per unit-

(B) T Railway Employees -« . . . . . . Re, 0-1.8 per unit.
(C) To outaide consumers . . . . . . Re. 0-4-0 per unit.

ScALES OoF Pay oF STENOGRAPHERS ON STATE RAILWAYS.

Na. 24.—(a), (b) and {c) The attached statement gives such information as is
available with Governm

_ (d) The qualification and method of recruitment are laic down in the rules contained
in Appendix II of Btate Railway Establishment Code, Volume I.

(e) Stenography and typewriting. .

(f) The differences in the scales of pay for stenographers are due mainly to
natur® of the work and responsibility attaching to each charge.
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Statement showing the scales of pay of atenogra%hera in all departments including the
Accounts Departments of State-managed Railways before and after 1929.

Scales cf Pay.
Name of office. Before 1929. After 1929,
0Old Scales. New Scales.
Res. Ra. Ras.
Eastern Bengal Raslway.
250—10—300 210—10—300 230
176—10—225 210—10—250 200
General Manager's Office . . 130—10—160 1756—10—225 160
.. 160—10—200
Aoenunts Office . e 150—10—270 100—1012—14.0
£260—10—30 210—10—250
160—10—200 150—10—200 . 160
110—10—140 110—10—140 100-——10{2—-—-130
e 110—10—140—*
Other Departments . . r 10—200.
86—5—100—10 856—5—100 65—5/2—886
140.
65—5—80/3—5
—100/3—10—
140.
66—5—80/3—5
—100/3—10—
J 140. .

Kast Indian Railway.

1 3280—10—250 180—10—220 200  (Revised
(Revised 1931). 1834).
.. 180  (Revised
1934).
160

90—5—150
(Revised 1931).  1934).
. 100—10/2—120
(Revised 1934),
160—10—270 140 Grade I (Re-
vised 1934).

General Manager's office includ-
ing other departments. 200—10—220

s

Accounts Departments

120 Grade II (Re-
(vised 1934).

b__..;,._l\

Great Indian Peninsula Railway.

250—256—375 250—15—350 250
260—15—350 . ..
General Manager's Office 240—156—300 .. 200
200—10—300  200—10—240 .
160—10—200 ‘e .
Aoccounts Department 120—8—144—  150—10—270 160—10—200
50.
200—10—240
60—10—200
120—8—160
80—8—120
60—5—80

240—15—300 250

180—10—200 160
Qther Departments .

80—8—120 100
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Statement showing the scales of pay of stenographers in all departmenis including the Ac-
counds Departments of State-managed Railways before and after 1929—oontd.

Name of ufﬁce.

Before 1929.

North Western Railway.

General Manager’s Office .
Accounte Department .

“Other Departments .
[ ]

Statement showing the

E. B. RaiLway,

Gazetted.

Peputy General Manager, Personnel

Benior Scale Officer
Junior Scale Officer .
Lower Gazetted Service .

Non-Gazetted.

Office Superintendent
Bection Superintendent .
Ansistant Superintendent
‘Btenographer . .
‘General Inspector .
Clerks .

Typists .

.

]

PERSONNEL AND RESEAROCHE BRANCHES ON STATE RAILWAYS.

No. 25.—(a) There are no Research Branches on the Railways.
(b), (c) and (d) The attached statement gives the required information.

(f) The differences that exist are due to different organization on different Rail
ways and differences in the volume of work handled.

Rs.

2156—15—2756
160—10—200
100—5—140

216—16—276
160—10—200
100—5—140

Scales of Pay.
After 1020,
Olil Scales. New Bcales.
Rs. Ra.
216—15—276 200
160—10—200 160
100—5—140 140
. 100—10/2—
120.
230—10—270 180
150—10—270 140
2156—15—275 180
160—10—200 140

100—5—140 100—10/2—120

68—4—80—5— 68—4 80—5— 656—5/2—85

05. 95.

number and revised scales of pay of sitaff employed n the

designation
Personnel Branches of the E. B., E. I. andN W,

No.

- B et et

- I - S N

5

Raslways.

Revised scales of pay.

Re. 1,300.

Rs. 750—950.
Rs. 300—500.
Ras. 250—600.

Ra. 400.
Rs. 230.
Rs. 180.
Re. 180, Rs. 230.
Re. 200.

Ra. 140, Ra. 100—120, Rs.85—
85, Rs. 30—60.

Re. 66—85, Rs. 30—60.

* * There was no post of Stenographer in the Accounts Department.
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E. [. Raoilway. ' c
Gazetted.
Deputy General Manager 1 Ra. 1,300. -
Benior Beale Officer . 2 Re. 750—950.
Junior Scale Officer L. G. 8. 3 Ra. 300—500.
Ra. 2560—600.
Non-Gazetted.
Superintendent . . . . 1 Ra. 350—400.
P. A. to Dy. General Manager . . . 1 Rs. 260—340.
Head Clerks . . . ' . . 2 Ras. 210—250, Rs. 240—300.
Clerks . . . 42 Rs. 140—180, Ra. 140—164,
-Rs. 116—131, Rs. 66—70,
Rs. 30—60.
Stenographer . . . 4 Rs. 100—120.
Personnel Inspectors . . 3 Ra. 260—340.
.
N. W. Ramnway.
Gazetted.
Dy. General Manager Personnel . 1 Rs. 1,300.
Benior Scale Officer . . . Ra. 750—950.
Junior Scale Officer . . 4 Rs. 300—500.
L. G. 8. . . . Ras. 260—600.
Non-Gazetied. *
Superintendent Personnel . . . Ra. 350.
Assistant Superintendent Personnel . . Ra. 230.
Head Clerks . . Lo . . 64 Ra. 200.
Sub-Heads | Res. 160, Rs. 140, Rs. 100—120.
Clerks

L J Re. 100—120, Rs. 656—85, Rs.
30—60.

Nore.—Inferior staff are not included in the statements.
RULES FOR ALLOTMENT, BTC., OF RENT-FREE OR RENTED RAILWAY QUARTERS.

No. 27.—Copies of the rules prescribed by the Eastern Bengal, East Indian and
Great Indian Peninsula Railways, and by the North Western Railway in respect of
the Railway Officers’ bungalows at Lahore and Moghalpura, which are in a convenient
forin are placed in the Library of the House. For other allotments on the North
Western Railwa)* the rules are not available in a convenient form, but they follow
generally the rules laid down in Chapter XIX of the State Railway Code for the
Engineering Department a copy of which is in the Library of the House.

Information promised in reply to unstarred questiong Nos, 41, 42 and 44

parts (c) to (g) asked by Maulwi Muhammad Abdul Ghani on the 25th
February, 1941.

OPERATION OF THE RuLEg BE RENT-FREE QUARTERS ON STATE RATLWAYS.

No. 41.—(a) and (b) Before the. iptroduction of the rules in the State Railway
Code for the Engineering Department and the Circular referred to, staff entitled
to free quartsrs were allowed to continue to occupy them while on leave for short
periods on account of sickness, etc. or on privilege leave provided that the quarjers
were not required and that no allowance was drawn by the locum tenens.
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(c) ‘The effect of the circular in the case of the employces taken over from the
East Indian Railway Company management was to retain for them the privilege
they had enjoyed under the Company’s rules.

. .

(d) Yes.

(e) and. (f) The withdrawal of the concession in the case of the State Railway
was due to .2 mistaken impression and it has now been restored on the old
scale to those who formerly enjoyed it.

*  CoNFIRMATION IN HicHER GRADES FROM THE HoWRAH (G0ODS STAFF.
No. 42.—(a) None since the issue of the Circular of 10th June 1939 referred to.
(b) Four.

(c) (i) and (ii). Of the individuals mentioned Messrs. N. Sen, P. H. Benbow and
H. C. Shaw are confirmed in grades higher than the lowest. The others are officiat-
ing in grades higher than the lowest, and with the exception of Mr. Gyasuddin who
has already passed the Goods Accounts Examination, will be required to pass
before they are confirmed in the higher posts.

(d) No. Only two of them have been declared as unsuitable for promotion to-
the post of Assistant Goods Accountant in the grade of 180—10—300.

. - . * -
¢) The passing of the examination is uot obligatory for officiating promotion
and[ fme who have not passed the examination have been confirmed since 10th.
June 1939, vide answer to part (a) above. :

RAILWAY ACCIDENT BETWEEN HARBANGAU AND FEROZABAD SrATIONS, EAST
INDIAN RAILWAY.

No. '.;'.;.—{.c] Both Harangau and Ferozabad railway stations are ‘‘double line'
stations, worked on the absolute block system.

(d) No.

(e) There is no mechanical proiection against the use of these instruments by
unauthorised persons. The second part of the question does not, therefore, arise.

(f) Yes.

(g) Yes. The Senior Government Imspector of Railways came to the conclusion
thal some person or persons unknown operated the imstrumeni, thus transmitting
lin: clear to Harangau for the down passenger train while the goods train was still
in the section. He held that the Assistant Stations Masters of the stations were
beth guilty of breach of rules.

Information promjsed in reply to parts (b) to (f) of unstarred question No.
58 asked by Pandit Nilakantha Das on the 25th February, 1941.

CoNTINUATION OF THE CONTRACT FOR THE HINDU REFRESHMENT RoOM AT
DELHI STATION GIVEN TO BALLABEDAS ESWARDAS,

{b) and (c) Yes. ‘

(d) and (e). Neither tenders nor applications were invited.  The contract was
renewed for another year on the terms and conditions of the original contract as-
the work of the firm was considered satisfactory.

(f) Only one complaint of substance appears to have been made during 1830-40.
related to a refreshment room and kitchen which were found to be dirty, snd
sunitable instructions were issued to the contractors.
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Information promised in reply to starred question No. 184 asked by Mr.
Muhammad Azhar Ali on the 26th February, 1941.

APPOINTMENTS, PROMOTIONS, ETC., IN THE STAFF OF THE DELHI MUNIGIPAL
COMMITTEE.

{a) and (b) The value of the information asked for by the Hon'ble Member in
respect of appointments, promotions, suspensions and dismissals ‘ emong the large
municipal staff, including the petty establishment, would not be commensutate with
the time and labour involved in its compilation. Statements are, however, laid on
the table which give the number of (a) mew appointments to posts carrying pay of
Re. 50 or above, and (b) suspensions and dismissals in the total establishment of

?‘;1 Delhi Municipal Committee for the period 1st January, 1939 to 5th February

{a) Statement showing the number of new appointments to posts carrying pay of Re. 50 or
above for the period lst January 1939 to 5th February 1941.

Hindus. Muslims, Sikhs. Christians. Total.

38 23 3 18 82

{b) Statement showing the number of suspensions and dismissals in the total establishment
during the period Ist January 1939 to 5th February 1941.

—_— Hindus. Muslims. Sikhs.  Christiane. Total.

d. Suspension—
(a) ordered as a punish.

ment . . . 6 2 . 8
(b) ordered as an interim
measure pending de-

ntal enquiries 6 7 1 2 16

2. Dismium?:rme . . . 5 3 .- Y } 8

Information promised in reply to starred question No. 207 asked by
Maulvi Muhammad Abdul Ghani on the 28th February, 1941,

RaiLway REFRESHMENT CONTRACTS HELD BY BALLABHDAS FESWARDAS.

As regards the East Indian Railway, in addition to the ‘area’ contracts of Howrah
and Dinapore Divisions, Messrs. Ballabhdas Eshwardas hold contracts at certain
stations on the Allahabad, Lucknow and Moradabad Divisions, particulars of which
are given in the statement below.

I understand that the firm does not hold catering contracts on more than two
Divisions on the Great Indian Peninsula Railway.

The East Indian Railway gave these contracts to Mesers. Ballabhdas Eshwardas
in order to secure a satisfactory service for the public. ’

Statement showiny particulars of contracts held by Messre. Ballabhdas Eshwardas

at certain stations on the Alahabed, Lucknow and Moradabad Divisions of the
£last Indian Railway. )

Allahabad Division Hindu refreshment rooms at Allahabad,

. Cawnpore, and Tundla, and certain
vending contracts at 13 stations,

Lucknow Division . Hindu refreshment rooms at Lucknow and

Benares Cantonment and vending con-

traots at Benares Cantonment and

Pertabgarh.

Moradabad Division . Hiudu refreshment rooms at Morsdabad,
Bareilly, Hardwar and Lhaksar, and
vending crntract at Moradabad statidn.

“
-
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Information promised in reply to parts (d), (f) and (g) of starred question
No. 218 and starred question No. 220. asked by Mr. H. M. Abdullah
gn the 28th [February, 1941.

APPOINTMENTS TO THE NEWLY CREATED PoSTS OF ASSISTANT (UHARGEMEN
. ox NortH WESTERN RalLway.

- No, 218.—(d) When the Administration decided to amalgamate the power and
train lighting branches of the Electrical Department it was necessary to consider
whether the men possessed the requisite knowledge for doing the work, irrespective
of their training. I am informed that persons promoted to higher appointments
possess the requisite qualifications.

(f) One has been so promoted.
(g) Promotions are not regulated by communal consideération.

NoN-CANCELLATION OF THE LisT oF CANDIDATES FOR APPOINTMENT AS STOCK
VERIFIERS.

No. 280.—(a) Lists of candidates selected for recruitment are generally kept open
for ome year, while those for promotion to higher posts are maintained without
time limit.

(b) A fresh selection will be made when appointmenta have to be made. The
existing list is "being treated as obsolete.

(c) Yes.

(d) and (e) Do not arise in view of reply to part (b).

(f) Yes.

. (g), (h) and (i). Do not arise.

Information, promised in reply to unstarred questions Nos. 74, 76 parte
(8), (c) and (d), 77, 81 parts (c) and (e), 82, 84, 85, 86 part (g) asked
;Jgj;(hnn Bahadur Shaikh Fazl-i-Haq Piracha on the 28th February,

Promorion To Posrs oF SECTION CoNTROLLERS, GRADE “‘A’", 1x Howman
Drvision, East INpiAN RaILway,

No. 7j.—(a) Three permanent and one officiating promotions were made; of
those promoted permanently one was an Aseistant Station Master on the Asansol
division who was senior to all Assistant Station Masters on the Howrah d.vision
and the other two were third and fourth on the seniority list of Assistant Station
Masters on the Howrah division. The man who was appointed to officiate was a

w&:ﬂgn“mﬁt“d guard who had been absorbed in the lower grade of Section

(b) No, except in the case of the first man referred to in the reply to part (a).

(c) No. A man who had been drawing on the average sbout Rs. 200 as a
guard, and had become medically unfit for these duties was at first absorbed in

a post of Section Controller on Rs. 155 and then appointed as Section Controller
on Rs. 300—10—400.

ProMOTION OF INFERIOR STAFF TO CERTAIN P0OST® UNDER THE POWER SUPER-
INTENDENT, Howram DivisioN, East INDIAN RaiLway.

No. 76.—(a) The attached statement gives such information as is readily available.
(¢) In the .Howrah Division the communal quotas were not obtained and the
matter is being examined by the General Manager.

(d) No advertisement was necessary as GoPernment are informed that no direct
recrmitment of outeiders has beem made to such posts during recent years in the
Howrah Division. A Belection Board tested the petency of the inferior servants
{8 prometion (recrmitinent) to the grade of Firemen.
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NoN-ADVERTISEMENT FOR CERTAIN PosTs IN HowraH DivisioN, EAsT INDIAN
RamLway.

'

No. 77.—The posts were filled by promotion or by men in. service and it was,
therefore, not necessary to advertise vacancies: the method of recruitment referred
to by the Hon’ble Member is not applicable to these posts.

'STATEMENT. .
{§) Particulars of inferior staff promoled as firemen on the Howrah Division.

) Date Pay on Date of . _
Serial of Appointed as. original promotion to
No. appointment. appointment. Fireman.

1 2 3 4 5

Rs.
1 6-5-32  Cleaner . . . . 12 1-8-34
2 * Do. . . . 12 11-8-34
3 24-6-35 Do. . . . . 12 26-8-38
4 17-9-34 Do. . . . . . 12 26-8-38
5 18-11-36 Do. . . . . . 12 28-8-38
] 18-11-35 Do. . . . . . 12 R 28-8-38
7 18-12-34 Do. . . . . . 12 4-9-38
8 17-2-32 Do. . . . . . 156 5-9.38
9 1-4-38 Do. . . . . . 12 14-9-38
10 16-9-35 Bound Apprentice Fitter . 8 20-9-38
11 30-11-35 Shed Apprentice Fit . 8 25-7-39
12 17-10-38 Cleaner . . . . . 12 25-7-39
13 18-10-38 Do. . . . . . 12 25-7-39
14 16-3-38 Do. . . . . . 12 11-1-40
* His date of appointment cannot be readily furnished.
3
{ss) Particulars of inferior staff promoted as juel checkers on the Howrah Division.
Date Pay on Date

Serial of Appointed as. origi nal - of
No. appointment. appointment. . promotion.

1 2 3 4 ) 5

’ Rs.

1 11-12-33  Cleaner . . . 12 14-2-37
2 9-7-36 Do. . . . 12 11-9-38
3 20-4-35 Do. . . . 12 11-1-39
4 1-3-32 Do. . . . 12 12-9-38
6 8-11.37  Fitter cooly . 13 19-12-38
6 2.3-38 Cleaner . . 12 16-8-40
7 19-11-38 Do. . . 12 13-10-40

ALLEGEP BoGUs APPOINTMENTS IN THE HoWRAH DivisioN, East INDIAN
RaiLway.
No. 81.—(c) Yes.

(e) The main facts are that a temporary clerk in the office of the Divisional Superin-
tendent, Howrah, issued letters of 5ppoi1.1tment to candidates who had not been selected
for appointwent by the compet:nt authority and for whom, in some cases, there were
no vacancies. On the discovery of the irregularities the candidates irregularly
appointed were discharged. The clerk was prosecuted on three charges of having
cheated by receiving money in respect of the making of three of these irregular appoimt-
mentsi)“]lle was convicted on all the.chnges by the trial court but was acquitted
on appeal. .
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GuarD3 IN MORaDABAD DivusioN, EasT INDIAN RAILwaY.
No. 82.—(a) Yes.
(b I understand that this is not the case.
(c) Six, as a result of the re-allotment of higher grade guards’ posts on the divisions.

(d) As regards the first part, two of the six guards transferred to the Moradabad
Division formerly drew mileage allowance at the rate of Rs. 1-4, 1-6 and 1-14 per 100
miles according as they worked Mail, Express and Passenger or Goods trains respective-
ly; the other four at the rate of Rs. 2 per 100 miles for all classes of trains. On the
Moradabad Division all six draw mileage allowance at the rate of Rs. 2 per 100 miles.

¢ (e) No exact figure can be given; but as stated above four of the guards were already
drawing mileage at the higher rate.

(f) Yes. They were transferred to meet a shortage of qualified staff and they were
retransferred gradoally when this shortage was made up.

(g) The transfers were effected for a better distribution of higher grade posts in the
interests of efficient working.

COMMERCIAL GROUP STAFF VI8-4-FIS THE TRANSPORTATION STAFF oN EasT
Inpian RALway. .

No. 84.—(a) No.
(b), (c) and (d). Five in each case

GuaRDs 1IN MoRADABAD DivisioN, EasT INDIAN Ramway.
. No. 85.—(a) None of those appointed in 1840 and 1941 come within the description
given in the question.
(b) Yes.

MusLiM STAFF AT PaTiara Rarmmway StaTioN, NORTH WESTERN RAILWAY.

No. 86.—(g) The answer to the inquiry made from the administration was in the
¥8.

Information promised in reply to parts (c), (d) and (f) to (i) of unsiarred
question No. 97, and unstarred question No. 100, asked by Mr.
Muhammad Ashar Ali, on the 5th March, 1941.

Asuistant StaTion MasTERs oN EAsT INDIAN RAILWAY.

No. 97.—(c) No.

(d) and (f). Do not arise.

(g) ‘A’ class Station Masters are in charge of small roadside station. The Assistant
Btation Masters do not assume this responsibility.

(h) 2 have been on the maximum for more than 11 gearn; 52 have been on it
for 510 years and 97 for 1-5 years. These include men declared unfit for farther
promotion.

(i) Both the assistant station masters and ‘A’ class station masters are joint hands
trained in telegraphy, transportation and coaching and goods duties. Btation Masters
are required in addition to pass the Goods Accounts ('ower) examination.

L]
GUARDS NOT QUALIFIED IN THE FIRsT AD oN EAsT INDIAN RAILWAY.

0. 100.—There were no guards whose increments and promotions were withheld in
1 on account of their failure to qualify in First Aid.
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Information promised in reply to parts (c) and (d) of starred question
f No. 289 asked by Mr. Lalchand Navalrai on the 10th March, 1941.

CraTAIs Boy FIREMEN ON NORTH WESTERN RAILWAY  ELECTINGe OLD-
EDpUCATIONAL ASBISTANCE RULES.

(¢) The saswer to the first point is in the affirmative; as regards the second part,
the question has been reconsidered and it has been decided to perntit such staff to be
governed by the old rules regarding educational assistance. .

(d) Government are informed that in view of the decision referred to in the reply
to part (c) any recoveries made will be refunded.

Informatior promised in reply to unstarred question No. 114 asked 'i;r
Sardar Sant Singh on the 10th March, 1941.

PRINCIPLE FOR PROMOTION OF SELECTED STAFF IN THE DELHI Drvision orF

Norre WESTERN RAILWAY.

() T have seen the letter referred to and am informed that it does not refer to
appointments made on the results of examinations. I have been unable to verify
whether a reference was made to the General Manager. The last part does not arise.

(b) Yes; to appointments other than those filled on the results of examinations.

(c) T understand that the General Manager. ordinarily follows the same practice in
similar circumstances.

Information promiged in reply to part (c) of starred qusst}on No. 320
asked by Pandit Lakshmi Kanta Maitra on the 14th March, 1941.
WOoRKING OF THE 60-YEAR SUPERANNUATION PENsioN RuLE.

(¢) A statement is laid on the table.

Statement showingy the names of ministerial servants in the Departments (including Attached
Offices) at the headquarters of the Government of India who were made {0 retire during
the period—April to February—aof the official year 1940-41 before thgy attained sizty
years of age—

(s) in the ordinary course, and
(#1) specifically on the ground of snefficiency.

Whether retired in
Department or Office. Name of the Ministerial or specifically on
servant. the ground of
inefficiency.

Finance Department (Ordinary Mr. A. T. Chatterjee In the ordinary course.
Branch). - W L. K.D.# . Ditto.
Fi Depart Miltary 8 R ) oy
inance ment. (Military ,, 8. K. Mukerjee . Ditto.
Finance Branch). - - 4 M.M. Busu Ditto.
Home Department . » C.N. Mathur Ditto.
Commerce Department . H. D. Banerjee Ditto.
. Rai Bahadur Tulsi Ram Ditto.
Railway Department. (Railway ,, J.C. Majumdar . Ditto.
Board). » D.K. jee Ditto.
Department of Labour . ., Barkat Rai . Ditto.
X Rai Sahib Bhag Mal Ditto.
Department of Education, Health Mr. 5. K. Sarkar Ditto.
and Lands. » Jawahar Kishen Ditto.
Legislative  Assembly Depart- »w J. R. Dwivedi Ditto.
ment. » P. N. Banerjee . . Ditto.
Indian Stores Department . . B.B.Haldar . . Ditto.
» Bhagat Singh Ditto.
) i » Nihal Chand Puri . Ditto.
Office of the Director General, ,, K.C.Roy Ditto.
Posts and Telegraphs. » N.N.Ghosh . . Ditto.
" i— C. Chandra . . DlttvO-
) » L. E. Basu . . Ditto.

Central Btandards Office » K.B.Gupta . . Ditto. .

« Abdur Rahim . . Ditto.
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Ihfamdiq?z‘pmmiscd ‘in_reply to starred question No. 329  asked by
Manivi Muhammad Abdul Ghani on the 14th March, 1941.

[ ] -
MusriMs 1v THe OPiuM DEPARTMENT,

(a) 25 per cent, of, the vacancies filled by direct recruitment.
(b) Four.
..{c) One.

_ n'ca(dlh'{.'rg J(im:!l:ldi:ng a4 vacancy due to the reversion of an officer which will take
P e Y. " o :

(e) to.(g). Yes.

Information promised in reply to parts (b), (c) and (d) of starred question
No. 330 asked by Mr. H. A. Sathar H. Essak Sait (on behalf of
Nawab Siddigue Ali Khan) on the 14th March, 1941.

EXTEN810Ns oF BERVICE TO STPERINTENDENTS..
(b) and (c). ‘Superintendents in the following Departments and Offices were re-

tained in service aTter attaining the age of 55 years during the period 1st March 1838
to 28th February 1941— s & y e

Dept. or Office Number, Community.,
Home Department . .. . . . One Hindu,
Department of Bduestion, Health and Lands . One Hindu.
Office of the Agricultural Marketing Adviser to the One Hindu.
Government of India.
Office of the Director General, Posts and Telegraphs Omne Hindu.

{d) No : eight non-Muslim Superintendents retired on reaching the age of 55 with'n
the period mentioned above. Ome Muslim SBuperintendent retired on reaching the age
of 56 shortly after that period.

Information  promised in reply to second part of starred question
No. 346, und starred question No. 347, asked by Nawab Siddique
Ali Khuan on the 15th March, 1941,

EMPLOVEES LOSING JOoBS8 FOR HABITUAL INDEBTEDNESS oON KEasT INDIAN
RAILWAY.

No. 846.—Five, during the year 1840 including one employee who was removed from
the service for making an application for insolvency without obtaining depa

-sanction.

Vision TesT FAILED STATION MASTERS AND ABSSISTANT STATION MASTERS
EMPLOYED 1IN TICKET CHECKING BrANCH oF MoemADABAD Drvisiow.

No. 3§7.—(a) Two Station Masters.
(b) They were drawing Re. 72 and Rs. 76 in the grade Rs. 52—4—76.

{c) The of the men is Rs. 64 and Rs. 52, respectively. The first is now on leave
prior _to ret-li,::ment and the other who is employed as & Ticket Collector in the grade

Re. 37—3-52 is being put into a post of Goods Clerk on Ra. 66.
{d), The Honourable Member is referred to the reply to the previous parts.
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Information promised in reply to starred questions Nos. 350, 361, and
352 asked by Qazi Muhammad Ahmad Kazmi on the 15th March,
1941, ;

. -

ProMOTION OF JOURNEYMEN AS CHARGEMEN ON EasT INDIAN RAILWAY.

No. 350.—(a) I am informed that the duties of Journeymen are, not sapervisory.

(b) Literate and competent Mistries are stili promoted as Journeymen and they are
eligible for further promotion to Chargemen (grade Rs. 90—20—250). It is not a
fact that posts of Journeymen and Chargemen were wholly filled by promoted Mistries.

(c) Journeymen are not promoted to posts of Chargemen grade Rs. 1856—15—350/
270— ; these posts are filled by trained Apprentice Mechanics and a few selected
Chargemen in the grade Rs. 90—20—250. Journeymen who obtain promotion to the
lower grade of Chargemen can become ultimately eligible for the higher grade by
selection. When trained Apprentice Mechanics are not available for filling aby posts
of Chargemen, Rs. 185—1 /270—20—330; Journeymen are appointed to officiate
in the lower grade; this, however, confers no claim for permanent promotion.

RECENT RESTRICTION ON ADVANCE OF LoANs BY CO0-OPERATIVE CREDIT
Sociery oN East INDIAN RAILWAY.

No. 3561.—The Gencral Manager issued the orders referred to in the gquestion.
Government do not propose to interfere as the orders were designed for the best
interest of the staff and would appear tq serve that purpose.

LeaveE PriviLEGEs TO INFERIOR LABOUR STAFF PROMOTED TO SUBORDINATE
CapRe oN EasT INDIAN RAILWAY.

No. 352.—(a) &pfnrentioeu appointed before 1st September 1028 and subsequently
absorbed in the regular establishment without a break in service have been allowed the
benefit of the Fundamental Leave Rules. i )

(b) Inferior labour staff in sheds and workshops appointed before 1st September,
1628, who have elected the Fundamental Leave Rules, continue to enjoy lu?a :‘nd:r
those rules on promotion to subordinate service.

Information promised in reply to parts (a) to (d) of unstarred question
No. 131. and unstarred question No. 132, asked by Mr. Muhammad
Azhar Ali on the 15th March, 1941,

CoMPETENCY OF THE STATION SUPERINTENDENT, HOWRAH, To GRANT
UNRECORDED LEAVE To HIS SUBORDINATE STAFF.

. No. 131.—(a) The reply to the first part is in the affirmative and to the second part
in the negative.

(b) No : conditions of work are not identical in all posts.
(c) Yea.

him[d) The Station Superintendent ran grant casual leave to all staff employed under

RuLEs For PROMOTION 1IN THE COMMERCIAL DEPARTMENT oF THE NON-
GAZETTED STAFF on EasT INDIAN RAILWAY.
No. 132.—(a) Yes, the orders require that (i) all ds clerks in
}?i?e:itl E;fu all Cst.ation masters must pass the Goods Aﬁocgunta (Lower) g::s;:‘!in:tt?n\: at:;
{B) al ior mmerma'l,e'l[';aki:spogftwn and joint staff, e.g., Inspectors, higher grade
ation. "mshﬂu!o‘ver 45!”‘?““ v etc’, must pass the Gooda.Accounts (Higher) examin

age are exempted.
(b) They retain thei iori - .
have p“se’é the exami::;\ :i";"‘""ty but are not eligible for permanent promotion till they
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Information promised in reply to part (h) of starred question No. 373
asked by . Sir Syed Raza Ali on the 17th March, 1941,

Mr. §. N. Puri, ,FORMER CUSTODIAN OF THE ARCHZEOLOGICAL MUSEUM AT
MOHENJODARO, AND THE ORDER PASSED AGAINST HIM BY THE CIROLE
SUPERINTENDENT.

The Government of India have reviewed the case relating to the claim of travelling
allowance by Dr. K. N. Puri and have decided after consulting the Federal Public

Bervice Commission, that he should be reduced by one stage in the timescale of pay
dra:wn by him for a period of one year, with effect from the 1st October, 1841,

Information promised in reply to starred question No. 380 asked by Mr.
Umar Aly Shah on the 17th March, 1941.

ENHANCEMENT IN THE PASSAGE FARE CHARGED FROM THE INDIAN Has
PrariMs.

(a) The attention of the Honourable member is invited to the reply to starred ques-
tions Nos. 1973-19756 on the 8th December, 1938. There is8 no record that the Mogul
Line, during the discussions with the Honourable the Commerce Member in the autumn
of 1938, ever indicated that, in their opinion, a return fare of Rs. 121 for a deckpassage
between Bombay gnd Jedda would in normal times be an economic fare.

‘(b) Does not-arise:
(¢) The following increases are reported to have been made in certain steamer fares.

Increase

Steamer fares. over
pre-war

fares.

All fares for Europe, Far East and Australia (in most cases return fares  per oent.
are not being quoted) . . . . . . . 3%

Single and return fares for East African porte and Persian Gulf ports . 80
Fares from Bombay to Karachi . . . . 25
Fares to Red Sea ports, excepting pilgrim fares, (return. fares are not

being quoted) . . . . . e e . .

. .

Information promised in reply to starred question No. 382 asked by Mr.
H. A. Sathar ‘H. Essak Sait on the 17th March, 1941.

PATIENTS TREATED AT AND EXPENDITURE ON THE Irwiv HospiTAL, NEW

DEeLHIL
‘oar Number of patients treated. =~ Expenditure.

Foar In-pat:imt}: " Qut-patients. Re.-

1,357 61,420 1,85,000
1936 3 (approximately).
1937 . . . . 3,742 65.733 2,06,312
1938 . . . . 4,989 73,324 8,08,824
1939 . . f . 5,441 , 87,857 3,46,596
1940 . . 4,903 83,754 4,24,108

The figures for 1936 are for the period 1st June to 31st December,

- .
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Information promised in reply to starred question No. 387 asked by Mr.
Govind V. Deshmukh on 17th March,1941.

SISTERS AND NURSES IN THE IRWIN Hosmn‘_r,? NeEw DELHI. *

(#) Nursing Superintendent ’ - RO |
Bisters . et e T
‘Nurses .. 44

) ..[b) A sister has to remain on night duty for 10 hours and on day duty for 85 hoars.
A nurse has to remain on night duty for 12 hours and on day duty for 9 hopra,
During night duty half an hour's break is allowed.

.y:(c) Not normally. The ordinary turn for night duty is a month, with one night

off duty, but this period has on occasions to be extended.

(d) It would not be possible to shorten the hours without inereasing the strength cf
the nursing staff,

{e) A night nurse normally looks after 26 patients in one ward plus 2 in a special
room. When the nursing staff available is below the sanctioned stremgth, the number
of patients in a nurse’s charge may unavoidably be larger.

Information promised in reply to starred question No. 390 asked by
Maulvi Syed Murtusza 8ahib Bahadur on the 17th March, 1941.

Lack or Crvic AMENITIES IN CERTAIN LOCALITIES OoF DBLHI.

{a) No. )

(b) One large public latrine is provided in Malkaganj.

(c) Yes. The Katra is private property and the responsibility for its lighting and
sanitation rests primarily with the owner. Actually he has been prtsecuted for the
insanitary conditions which prevail.

(d) and (e). The Municipal Committee has sanctioned an estimate for the recongi-
tioning of the lanes and the work is to be taken in hand shortly.

(f) The complaints will be brought to the notice of the Municipal Committee.

Information® promised i reply to unstarred question No. 140 asked by
Mr. Amarendra Nath Chattopadhyaya on the 17th March, 1941,

APPOINTMENTS IN THE INDIAN STORES AND SUPPLY DEPARTMENTS IN CON-
NECTION WITH WAR SUPPLY.

* . . . . . . .

Information promised in reply to parts (b).to () of starred question No. 439
asked by Qasi Muhammad Akmad Kasmi on the 20th March, 1941."

PAsSES FALSELY OBTAINED BY CERTAIN RAILWAY EMPLOYEES IN MORADABAD
Divisior, EasT INDIAN RAILWAY.
(h) Fach case is considered on its merite and decided in conformity with the rules
regnlating diccinline and righte of anreal of non-razetted servants. _
(¢) T under=*and that no such case has occurred within the last 10 vears.

*Not included in these Debates. but i brar
Hom eloded ) ut a copy has been placed in the Library u.f the
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(d) and (e). Particulars of the cases referred to in these parts of the question are,
I understand, as follows :—
(1) A gatekeeper, who had children of his own, obtained a pass for a boy, who
®  was neither a dependent relative nor an adopted son, and was, therefore,
oot entitled to passes. He was removed from service.

(2) A stationmaster obtained a pass for a boy who, it later transpired, was
actua]]y.idoit.ed, and for a widowed niece who had been dependent on
him since the age of 9. The General Manager was satisfied that the
breach of the pass rules was committed unwittingly. The cost of fares
for the journeys performed by the adopted son and niece were recovered
from the stationmaster who had an excellent record for 34 years, He was
due to go to another station on promotion, and was sent there as soon as
the case was settled. *

Information promised in reply to part (b) of starred question No. 436
asked by Bhai Parma Nand on the 20th March, 1941.

ProMoTiON oF RAIlLwAY GuarRDs FROM GRADE IT To Grabe III.

(b) Of the eight men mentioned in the reply to part (a) one, who was permitted
to appear along with outside candidates, was already a guard. Including him, 25
ﬂmrda were promoted and 7 recruited from outside. As regards the latter part the

on'ble Member i®referred to the reply to part (a).

Information promised in reply to unstarred question No. 156 asked by
Qazi Muhammad Ahmad Kazmi. on the 20th March, 1941,

DISTINCTION AMONGST INDIAN AND EUROPEAN (GUARDS AND DRIVERS oN Eas?
InDiAN RAILWAY IN THE MATTER OF RUNNING RooM ACCOMMODATION.

.

(a) Yes. BSeparate running rooms are provided for European, Hindu and Moham-
madan Guards and Drivers.

(b) Not ordinarily. In certain special instances where Indian Guards have adopted
the European mode of living they can, with the permission of the Divisional Superin-
tendent, occupy the European Guards Running Rooms.

(¢) No separate running rooms are provided for Indian Christian Guarde, they can
occupy the Mohammedan %}uards-ruuning rooms or if they have adopted the European
mode of living they may occupy the European Guards Running Rooms with the prior
sanction of the Divisional Superintendent concerned.

Information promised in reply to part (b) of starred question No. 472
asked by Mr. Muhammad Azhar Ali. on the 22nd March, 1941.

HousE RENT ALLOWANCE To MIGRATORY AND NON-MIGRATORY (GOVERNMENT
STAFF NOT PROVIDED WITH QUARTERS AT DELHI.

(b) 883

Information promised in reply to ungtarred questions Nos. 178 part
(a), 179, 182 parts (b) and (c), 184 part (d), and 186, asked by Mr.
Muhammad Ashar Ali, on the 24th March, 1941.

PoLICY CONCERNING ALTERATION OF DATE oF BIRTH oN East INDIAN
WA

No. 178.—(a) The reply to the first part is in the negative. ~The second part does
not arise. As regards the third and fourth parts, the rules issued by the Railway
Board® are contained in paragraph 144 of the State Railway Code, Volume I, as

»
.
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amended by correction slip No. N2. It iz understood that the General Manager was
up to now prepared to consider the alteration in the age of literate employees if he
was sa.tisﬁetf :ﬁ: an error had occurred, but he is being advistd that the Railway
Board’s intention is that this concession should be restricted t6 illiterate emfloyees.

RecoRpg OF LEAVE ACCOUNT PRESERVED ON STATE RAILWAYS.

No. 179.—8tatement showing the periods for which leave accounts are preserved in
State Railways after termination’ of service of employees. .

Egstern Bengal Railway.

1. Non-gazetted staff.

() Five years after retirement.

(b) Three years after death. : : Some of the District Officers

(¢c) Ten years after resignation or removal from preserve the record per-
service. manently.

(d) Kept permanently in cases of dismissal.
II. Gazetted Officers.
No period of preservation has been laid down, but they ar® kept for a fairly
long time after their retirement.
East Indian Railway.
No specific orders have been issued prescribing the periods for which the records

of subordinate staff should be preserved. Generally speaking they are
preserved indefinitely.

@. 1. P. Railuay.
Three years after the final settlement of an employee.
North Western Railway.

1. Gazetted Officers.

Five years after the Officers’ termination of services.
I1. (a) Non-gazetted staff cxcept those of the Accounts Branch.
(i) Ten years after resignation or discharge or dismissal. ~
(ii) Five years after retirement.
(iii) Three years after death. -
(b) Non-gazetted staff (Accounts Branch).
Five years after termination of service.

FAILURE TO USE PURE (HEE FOR INDIAN MEALS BY BALLABHDAS ESWARDAs,

No. 188.—(b) and (c). I am informed that this firm was prosecuted by the Howrah
Municipality in respect of a complaint relating to the sale of mustard oil and was

convicted by the District Magistrate, Howrah. The conviction was upheld by the
District Judge but was set aside by the High Court. P Y

FAILURE TO USE PURE (‘HEEFOR INDIAN MEALS BY BALLABHDAS EBWARDAS.
No. 184.—In continuation of the reply given to part (d) I understand that on the

Great Indian Peninsula Railway Messrs, Ballabhdas Eswardas use Agmark or other

gure ghee in thehpreparanf; off mahtla, sweets, etc. On the East Indian Railway this
rm uses pure ghee, sam; ich i i

issaed by the G Mer:l:)h a.nt:' :ulgci are covered by a certificate of purity, usually

e ation by the Grading Labo . -
ment graded ghee in sealed tins in also used to a sertan srtencs Y OO
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Misuse OF RAiLwAy PassEs ovER EAST INDIAN RAILWAY sy BALLABHDAS
‘ - EsSwWARDAS.

No.e 186.—(a) and (b). No; but I understand that a few cases of misuse of
passes by the Contractors’ servants have been reported by the Ticket Checking staff.

{c) Passes may only be used on business connected with the catering contract.
(d) Passes issued ‘in the names of particular individuals are not transferable.

() In all cases of proved misuse, the fare and excess charges due were recovered,
and in some cases disciplinary action was taken by the Contractors at the instance of
the Administration. ‘

e

Information promised in reply to unstarred question No. 190 asked by
Bhai Parma Nand on the 24th March, 1941.

InsTRUCTION TO EAST INDIAN AND NORTH WESTERN RAILWAYS TO OBTAIN
SuppLY oF ELECTRODES FROM THE INDIAN FIRM.

(a) and (b). Yes.

(c) Delay was caused by tests which also had to be carried out on electrodes
supplied by 21 other firms.

(d) No. Messmm. L. H. Dignum actually supplied Racotex Electrodes on the 8th
March 1940, and on the 21st October 1940 the East Indian Railway informed the firm
of the result of the test.

{e) No; because there are no grounds for issuing an order in favour of this firm.

Information promised in reply to starred question No. 495 asked by Bhai
Parma Nand on the 25th March, 1941.

PosTrPoNiNG TILL AFTER THE WAR oF BUILDING OPERATIONS ON THE DELHI
IMPrOVEMENT TRUST PrOTS.

{(a) Yes.

. (b) The Improvement Trust do not contemplate the issue of similar orders as thuy
have experienced no difficulty in finding purchasers under the conditions relating to
construction of buildings laid down in the standard lease and in the Trust Resolution
No. 71 of the 28th November 1839, an extract from which is laid on the tabie.

(c) to (f). The Trust have considéred the question. General postponement of
building operations would seriously interfere with the work of the Trust in relieving
copgestion and Government do not propese to take the action suggested.

Extract from Trust Resolution No. 71, dated the 29th November 1939.
“l. Failure to erect building by the date stipulated in the lease deed.

Trust leases.—In the case of leases sanctioned by the Trust, extensions may be
allowed by the Chairman, if applied for, on reasonable grounds, up to a maximum
of 12 months, and with the sanction of the Board for a longer period. If the building
is not completed within the specified period, or within the period of any subsequent
-extension or extensions allowed, the right of re-entry may be waived by the Chairman
-on payment by the lessee of an additional premium at the rate of 3 per cent. of the
initial premium paid for the plot for every month up to the maximum of 12 months
during which the breach of the above condition contirnues after the receipt of the
notice from the Trust, and in case of continuance of the said breach after the expiry
of 12 months the land shall be re-entered. Where no initial premium was paid for the
lease of the plot, the premium to be assessed for the purpose of this rule will be the
premium at the market rate at the time of the commencement of the lease, for a plot
ofh landd of eimilar description in that locality. Annual ground rent will not be
<enharted.
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¢
Information promised in reply to starred question No. 504 asked by Khan
Bahadur Shaikh Fazl-i-Haq Piracha on the 25th March, 1941.

ok
REcoNsTRUCTION oF THE MosSQUE oN THE CIRCULAR Rosp, New DgralL

During the course of the levelling operations in 1934, a long disused graveyard was
uncovered in the area in question. Bo far as Government are aware the graveyard is
of unknown antiquity and in spite of careful enquiries, no eviderfcg has been discovered
to show that there is, or ever has been, a regular mosque upon it. The area has been
provided with wire fencing and permission given for a custodian to reside at the
graveyar(_i under arrangements to be made by the Jama Masjid Committee to whom
the area is leased on an agreement. No application has been received for the reconstruc-
tion of the mosque and since there is no indication that a mosque ever existed of the
site, the question of ita reconstruction does not arise.

Information promised in reply to starred question No. 505 asked by
Maulvi Muhammad Abdul Ghani on the 25th March, 1941.

Pavcrry or MusLiMS IN THE STAFF OF THE IMPERIAL VETERINARY RESEARCH
INSTITUTE.

(8) The percentage of Muslims in April 1833 in the category ‘‘veterinary staff”
which consists of Veterinary Inspectors and Dressers was 45.7 pergent. The percent-
age in that category excluding dressers was 91 in 18933 and 266 per cent. in Novem-
ber 1940

(b) The statement furnished in reply to question No. 141 (b) applied only to per
manent appointments filled by direct recruitment. The model rotation prescribed by
Government is followed in filling the vacancies but a common roster is maintained for
hoth permanent and temporary appointments. It is proposed to fill the next two

rmanent vacancies by Muslims so that they will have had 10 out of the 40 vacancies

lled by direct recruitment since 1934.

(c) Does not arise. .

((d) Yes.

{e) In the lctter referred to it was stated that the sanctioned strength of the
ministerial staff was 46 of whom B were Muslims, 6 being employed in a substantive

capacity. In November 1940, 9 out of 46 were Muslims and out of these nine 7 were
permanent.

L o—

Information promised in reply to unstarred. questions Nos. 205, 206, and
207 asked by Mr. Umar Aly Shdh on the 25th March, 1941.

PavciTy oF MUSLIMS IN THE STAFF oF THE IMPERIAL VETERINARY RESEARCE
INSTITUTE.

No. 205.—(a) to (c). There are no unqualified clerks.

(d) Not when the former incumbent continues in the post.

(e) No.

(f) to (i). Do not arise. )

(j) and (k). Promotions are made on the basis of merit and seniority.
(1) Does not arise.

(m) The answer to the first part is in t,ha: affirmative and to the second part in the
negative. As far as Government are aware the orders have not been contravened.

MySLIM PEROENTAGE IN THE: IMpERIAL COUNCIL OF AGRICULTURAL
RESEARCH SOHEMES.
No. #206.—Four.
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PERMANENT MUSLIM VETERINARY INSPECTORS IN THE IMPERIAL VETERINARY.
ResgaRcR INSTITUTE.

No.,207.—One. The post was filled by the promotion of an officer who had been
continuously in Government Service since September 1926 and had been officiating as &-
veterinary inspector before the orders referred to came into operation.

.
L]

Information promised #n reply to starred question No. 509 asked by
Maulvi Muhammad Abdul Ghani on the 27th March, 1941.

L]
OFFICERS RESIGNING COMMISSIONS IN THE 12TH AND 13TH MALABAR
BarTaLioNs, INDIAN TERRITORIAL FoORCE,

fa) 31st October 1938.

(b) Senior Grade Officers.
12th Malabar Battalion 1
13th Malabar Battalion . 4

Une officer gave no reasons. Four resigned for private reasons, which in one case were-
mainly medical, and in another financial.

Junior Grade (fficers.
.

12th Malabar Battalion . 2
13th Malabar Battalion . . e 3

Two officers resigned for private reasons, two in order to secure other employment and:
1 as a conscientious objector.

(c) Three. Two officers who were adversely reported on were asked by the:
GCommandant to consider the advisability of resignation if they felt that private affairs.
had prevented them from doing their best. The third officer was passed over twice as
unfit to command a Company and the Commandant suggested voluntary resignation
to avoid his coftinuing to serve under officers junior to him.

{d) No. One officer however subsequently petitioned for reinstatement.

(e) The percentage of resignations for Senior Grade Officers is slightly abova
average in one battalion and below average in the other. The percentage for Junior-
Grade Officers is below average in both battalions. No special reasons meed therefore-
be asaigned. _

. (f) The Head Clerk was discharged as, owing to his age, he was unable to cope
with the growing pressure of work. The clerk wﬁo was recruited in his place however
proved inefficient, unreliable and unsuitable and resigned at a time when the hattalion:
was under orders to leave for a new station. As no other suitable clerk was immediately
available, the original Head Clerk was reinstated.

(g) 127 men were provisionally selected from Travancore by the Commandant in-
August 1940, but a number of them withdrew their names and their places were taken
by others whom the Commandant had no opportunity to inspect until the draft reached

Bangalore. A number of them were found wunsuitable and had to be returned tor
Travancore at State expense.-

(h) An enquiry has been instituted and has disclosed the facts mentioned above.

Information promised in reply to starred question No. 513 asked by Mr.
Govind V. Deshmukh on the 37th March, 1941..

THEFTS AND BURGLARIES 1§ NEw DELHI.

(a) and (b). Two Statements giving the desired information are laid on the table.

{c) and {2 The area most affected by burglaries was the residential ares occupied’
by clerks and other Govermnent subordinates in the vicinity of Reading Road. For
bicycle thefts the worst area was Connaught Circus and its vicinity. Petty miscella-
neous thefts were fairly generally distributed. The reasons for the large mumber of
pettyethefts in New Delhi have been explained in the replies to former questions in:
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this Assembly. Among them may be mentioned the presence in New Delhi of large
numbers of casual labourers employed on building work and the like, and the extra-
ordinary carelessness of some householders in engaging low raid servants without any
attempt to verify their antecedents. As regards remedial measuyes, the Readipg Road
area 18 already patrolled by the police on a scale greatly above that which is nsual in
urban areas, but the question of entertaining still more police to intensify patrolling is
under consideration. A separate police station with headquarters in Tughlak Road
has been started with effect from the 1st March, 1941, in order to‘relieve the New Delhi
Police station of the responsibility for the portion south of the Central Vista, and thus
enable the staff of the older station to concentrate on the prevention and detection of
crime in the areas in which it is most prevalent. The staff of New Delhi Police Station
3“ algo been increased by 3 assistant sub-inspectors and 8 constables for investiggtion
ulies,

(d) The number of thefts, etc., was an follows :—
397 1.P.C. 380 I.P.C, 381 I.P.C. 454 L.P.C. 457 I.P.C.

1940 5 5 4 35 19
1941 . 1 2 b .
{up to the end
of February).

(e) The Honourable Member is presumably referring to two cases of burm,
involving the loss of ornaments, etc., valued at Rs. 4 from a house on Irwin ’
and the loss of Rs. 3,602 from a house on Circular Road. These cases occurred on the
15th and 17th February and were under investigation when the quesjion was asked.

(f) No. There is certainly no justification for any general feeling of insecurity.

[ﬁe:n August 1840 two representations were received from tenants of quarters on
the ding Road complaining that police arrangements were inadequate and that their
-quarters were easily accessible to thieves and burglars from the jungle on the ridge.
They suggested that till suitable protective measures could be adopted, they might
allotted quarters elsewhere. Their requests could not be accepted as Government could

not leave the quarters untenanted. But it is open to the tenants to apply for an ex-
<hange of quarters under the rules.

(h) Representations have been made by Government subordinates fsom time to time
that the police patrolling staff should be increased, but as I have said in reply to part
(c) of the question, the patrolling staff in the areas concerned is already considerably in
excess of the normal scale.

(j) There is no Branch of the Delhi Criminal Investigation Department as there is
in the Provinces, for the investigation of crdinary crime, but a small Central Investi-
gating Agency has been formed from the existing strength of "the Delhi Police to
investigate ordinary crime, and the question of employing extra police officers for this
purpose is under consideration.

Part (a) Stat t showing the ber of thefts and burglaries committed in the jurisdiction
of the New Delhi Police Station month by month in 1940 and 1941 up to the end of Febru-
(A) 1940. 379 380 381 454 467
L. P.C. L. P.C. IL.P.C. L. P.C. LP.C.
g‘;gunry . . . . 46 5 4 2 7
ebruary . . . . 34 5 2 5 8
March . . . . . 18 4 2 3 4
April . . . . . 22 4 3 4 5
May . . . . . 21 3 3 5 4
June . . . . : 14 3 5 6 (]
July . . . . . 16 8 2 6 6
August . . . . . 20 7 5 4 4
Septeraber . . . . 18 8 .o 7 5
‘October . . . . 27 12 6 9 4
November . . . . 29 7 4 4 ]
December . . . . 39 11 2 4 5
Total . 304 77 38 59 64
GraAND ToTAL . 542
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(A) 1940, 379 380 381 454 457
LP.C. LP.C LP.C. LP.C. LP.C.
- -
1041—

© January . . . 22 12 5 4 ..
February Wt . 20 9 ] 7 5
Total . 42 21 10 11 5
Gravp Toran . .. R 89

Part (b)—Statement* showing all cases of theft and burglary in ihe jurisdiction of
New Delhi Police Station during 1940 and the firs* two months of 1941. showing the
<ulprits convicted and the value of property recovered.

- * - - - L - -

Information promised in reply to parts (b) to (i) of starred question No.
514 asked by Dr. Sir Ziauddin Ahmad (on behalf of Khan Bahadur
Shaikh Faz}i-Haq Piracha) on the 27th March, 1941.

ALLEGED MISUSE OF CERTAIN POWERS UNDER THE INCOME-TAX ACT BY THE
IcoME-TAX AUTHORITIES.

(b) I presume that the Homourable Member is referring to offers of composition
under section 53. The number of such offers made by the Inspecting Assistant Commis-
sicner, Delhi, during 1940-41 is 16,

(c) and (e). *Government sre aware that some complaints have been received but
‘have no reason to believe that they are well founded.

(d) The compounding fee varies in different cases in accordance with the serious-
ness of the offence and the total amount of tax evaded.

(f) I would invite the attention of the Henourable Member to the provisions of
-section 53,

(g), (h) and (i). Government see no need for any alteration in the existing law or
procedure. Composition is only offered as an alternative and the assessee is in no way
bound to accept the terms proposed by the department. It is always open to him to
have his case tried by the appropriate court and if he adopts this course he has the
nsual rights of appeal.

Information promised in reply to part (c) of starred question No. 518
asked by Maulvi Muhammad Abdul Ghani. (on behalf of Mr. H. A.
Sathar H. Essak Sait) on the 28th March, 1941.

MusLmy OFFICERS EMPLOYED BY THE CALCUTTA, MADRAS, BOMBAY AND
EKaraoHI PorT TRUSTS.

(c) During the years 1924-25 to 1939-40, there werc 15 direct recrnitments made at
Madras in the grades of officers holding posts with a maximum salary of Rs. 500
mensem and above, 49 at Bombay and 22 at Karachi. There were no direct Muri':
recruits at Madras but there were 2 at Bombay arfd 1 at Karachi.

* Not included in these Debates, but 5 i
Housd —Ed. of D. ) a copy has been placed in the Library of the
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Information promised in reply to parts (b), (c), (d) and (f) of starred
question No. 523 asked by Mr. Amarendra Nath Thattopadhyaya on the
28th March, 1941. . -

Pavorry oF INDIANS IN THE SUPERIOR ESTABLISHMENT OF STATE RAILWAY

PresSEs, .

.

(b) and (c). Omne permanent and three officiating vacancies occurred. These were
filled by the promotion of suitably qualified subordinates.

(d) As these vacancies were filled by promotion it was not necessary to advertise.

(f) The appointments were made within the service in which case no question of
communal or racial reservation arises.

Information promised in reply te part (a) of starred question No. 527
' asked by Sir Syed Raza Ali, on the 29th Mafch,_ 1941.

PavciTy oF MUSLIMS IN THE STAFF OF THE IMPERIAL VETERINARY RESEARCH
INSTITUTE.

The increase in the percentage of Muslims was dus to the following causes—

Clerica: staff.—One Muslim officiating since 1930 was confirmed in 1034 and one was
taken from another department in the same year.

Other staff.—One Muslim was transferred from another department in 1834.
Farm staff.—One Muslim was transferred from tha clerical staff.

These appointments were not included in the statement furnished in reply to starred
qnel:lon 141 (b) which related only to permanent appointments filled b;esirect recruit-
ment.

Information promised in reply Lo par: (b) of starred questi8n  No. 540
asked by Bhai Parma Nand. on the 29th March, 1941.

WIREMEN IN THE ELECTRICAL AND PROVINCIAL DivisioNs, CENTRAL PusLic
: WoRrkKS DEPARTMENT.

(b) (i) . Nil,

(b) (i) . Number. Increase of pay.
Rsa. a.
26 3 0 each.
12 1 0 each,
7 2 0 each,
4 2 8 each.
1 4 0

Information promised in reply to starred questions No. 548, 549, 553 and
554, asked by Mr. Amarendra Nath Chattopadhyaya on the 29th
March, 1941.

BuiLpinag Praxns SANCTIONEp BY THE DELHI IHPROVEHENT TRUET.
No. 548.—(a) to (d). The value of the information asked for by the Honourable

Mle.mber wonld not be commensurate with the time and labour involved in ih. com-
pilation.
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(e) No.  All plans are scrutinized by the Superintending Engineer, the Chief Health
Officer and the Chairman and are approved or rejected in accordance with the scrutiny
reports.

(£) No. *

(g) No. The Trust are only responsible for administering the relevant sections of
the Punjab municipal law and the by-laws framed thereunder, and not for preparing
building plans. .

(h) No. Government see no justification for an enquiry.

Casg AcaiNsT oNE MR. MuL CHAND BY THE DELHI IMPROVEMENT TRUST.

No. 549.—(a) Yes. The prosecution, however, was not on account of deviations iu a
building but for unauthorised construction. ’

(b), (c) snd (d). Yes.
() 97.6.

(f) No. The fact that the conviction was upse’ in one case affords no basis for
inferring that the convictions in the other cases were not justified.

OPENING oFf THE PuBLIc LATRINEs BUILT IN KARoL BaaH, DELET.

‘No. 553.—(a) and (c). The Delhi Municipal Committee has recently agreed to tske
over and operate the new services provided by the Delhi Improvement Trust, and the
latrines not already brought into use will be opened shortly.

(b) No. Conditions in Karol Bagh have been materially improved by the opera-
tions of the Trust. _

(d) The locality is receiving the special attention of the Delhi Improvement Trust.

COMPLAINTS AGAINST THE CHAUKIDAR AT THE BHULI BHATIARI TANE, DeLHI.

No. 554.—(a) and (b). Two complaints are reported to have been received by the
P. W. D., one in October 1838 and the other in November 1940. The firat complaint
was from a Police Head Constable who quarreled with the chowkidar because the latter
prevented him from bathing in the reservoir which is dangerous for bathing; in fact a
drowning fatality occurred in it in 1833. The second complaint was made by two per-
sons who also are reported to have attempted to bathe in the tank. Bathing in the
reservoir is prohibited and it iw the chowkidar’s duty to- kecp out trespassers,

(c) No, he is an.ex-soldier with an excellent servi d.

(d) Does not arise. ’ '

-

Information promised in reply to starred question No. 558 asked by
Mr. Amarendra Nath Chattopadhyaye on the 81st March, 1941.

SpeciaL Poricz OFFICERS IN THE DEerLm:r CIry.

a) The witness to whom the words of the Court referred to were applied in the
Judgment was not, and never had been, a special police officer, nor did the judgment
suggest that he was one; )

(b) It is mot a fact that special police officers are invariably used as search and
. Prosecution witnesses in Crown cases by the Police in Delhi;

(c), (d) and (e). As part (a) of the Hon'ble Member's question appears to have
en based on & misunderstanding, it is presumed that hLe will not require the inform-
ation asked for in these parts of the question. But with reference to parts (d) and (e)
it may be noted that it will probably be umnecessary for some time to qﬁomt
as special police officers, since the services of the Civic Guard are now available for that
purpose.
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'Information promised in reply to starred question No. 560 asked by Mr. -

Akhil Chandra Datia - on the 31st March, 1941. .

LICENSES FOR PREPARATION OF AYURVEDIC Mnnmmﬁs FROM NATURAL
' FERMENTED INGREDIENTS IN DELHI.

(8) No rules of the kind mentioned have, been framéd for Delhi Province.

(b) Government do not think that the absence of such rules is detrimental to the
proper development of the Ayurvedic system of medicine.

(¢) Government have seen the rules in force in Bengal but have no information as
regards Bihar.

(d) The Majumdar Ayurvedic Pharmaceutical ‘Works, ‘New Delhi applied for per-
mission to prepare certain Ayurvedic medicines by distillation but, since the Pharmacy
were not preparéd to bear the entire cost of the special excise staff, the Deputy Commis-
sioner rejected the application.

i (e} Government do not think it desirable to'issuc instructions for the grant of such
1cences.

(f) Government are informed that both Mahuwa wine and Ganja are used as ingredi-
ents in some Ayurvedic medicines.

" {%2 The import of Mahuwa wine and Ganja into Delhi is prohibited. Delhi follows
e Pu

njab in the matter of excise policy and rules. Government have no information
about other Provinces.

{h) Not at present.

rnfbrmation promised in reply to starred question No. 564 asked by Mr.
Muhammad Azhar Ali on the 31st March, 1941,

THEFTS AND BURGLARIES IN NEw DELAI.

() The number of thefts and burglaries in the juriediction of New Delhi and
Tughlak Road Police Stations, (the latter was opened on the 1st March, 1941) reported
. during the period from the 1l1th February to the 20th March, 1841, was as follows :

Thefts. Burglaries. Total.
179 1L.P.C, 380 LP.C, 381 LP.C. 454 I.P.C., 467 L.P.C.
22 9 3 11 5 .50

bib)' (c), (d) and (e). A statement giving the desired information is laid on the
table.

(f) In sixteen of the cases the thefts or burglaries were from premises which were
at the time vacant.

(g) None.

(h) I have already, in replies to other questiens, explained the special ition
‘which facilitate crime in New Delhi and the action that is being tahms  CCoo o008

(i) All the cases reported during the period in question, if not al
trial, were, at the time the'information was collected, still under invr::tli,gﬂ?:t af:;
every effort was being made by the police to trace the culp

rits and
propecty. Property to the value of Rs. 1,598-0-3 had already beenrmrewve:retge :;to {33

(j) Bight persons had at the time the information - )
connection with these thefts and ba r;hﬁ”.mfom ion ‘was collected been airested in
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Information promised in reply to parts (a), (b), (c), (d) and (e) of starred
question No. 566 asked by Maulvi Syed Murtuza Sahib Bahadur on
the 1st April, 1941, : :

DIFFERENTIAL TREATMENT To 1925 NorTH WESTERN RAILWAY STRIEERS.

(a) Government are informed that some of the staff on the North Western Railway
struck work in March 1925, at which time the law contained no provision relating to
illegal strikers. As the strike took place 16 years ago it is not possible, withomt spend-
ing considerable time and labour, to ascertain how many of the staff who did not
return to duty by 15th July 1825 belonged to the stal&uiii Division. The break in
service of those who were re-appointed after 15th July and who applied for the
condonation of such breaks, were condoned for the purpose of gratuity provided they
fulfilled the conditions for such condonation. Those who returned to dut}' before 15th
July 1825, were treated as reinstated and were allowed to retain their previous seniority,
but those who joined after that date were treated as new entrants and were therefore
not given their original seniority. .

(b) Ex-strikers of the Great Indian Peninsula Railway who reported for duty before
the 17th March 1930 were treated as reinstated when subsequertly absorbed on the
North Western Railway. The refunding of Provident Fund money and gratuity was
not insisted on as a condition precedent to their service being treated as continuous.
Ex-strikers of the Great Indian Peninsula Railway who reported for duty after the
17th March 1930 were not reinstated but only re-employed.

(¢} Does not arise in view of the replies to parts (a) and (b).
(d) The reply to the first part is in the affirmative. As regards the latter part owing
to certain difficulties in recovering by monthly instalments-through salary bills the staff

concerned were required to pay in & lump sum in cash. Those who were unable to pay
in & lump sum were allowed to pay by monthly instalments in cash.

(e) There would appear to be no sufficient case for a review of the orders.

Information promised in reply to starred question No. 573 asked by
Maulvi Muhammad Abdul Ghani on the 1st April, 1941.

DisrEGarp oF Cramms oF MusrpiMs N THE OFFICE oF THE DIVISIONAL
SuPERINTENDENT, NorTih WESTERN RAIiLWAY, FEROZEPORE.

(a) to (e). I understand that the Selection Board asked candidates who appeared
hofore it to answer a few written and a few oral questions. There would :g{:enr to
be no ground for the suggestion that this step was influenced by any communal consi-
derations; the President of the Board was a Muslim Officer.

(f) The figures given are correct. :

Information promised in reply to starred question No. 574 asked by Dr.
Habitur Rahman on the 1st April, 1941

CASE OF A MILITARY SEPOY FOUND TRAVELLING IN -IRREGULAR MANNER AT
EKror Rammway StatioN, EasT INDIAN ‘RAILWAY. .
(a) Yes.
(b) He was detected travelling in a higher class than that for which he had a

ticket, and in a train by which he was not entitled to travel. He had exchanged his
warrunt for a ticket. .

(¢) He was requested to pay the difference between inter and third class fares plus
and on his refusal to do so, details of his ticket were noted so that the matke
could {e reported to the military authorities. )

(d) Yes. The charge against the Chief Inspector was subsequently withdrawn.



STATEMENT MADE BY THE HONOURABLE THE PRESIDENT
REGARDING THE INTRODUCTION OF A SECOND ROUND FOR
STARRED QUESTIONS.

Mr. President (The Honourable Sir Abdur Rahim):|It will be within {he
recollection of Honourable Members that during receht Sessions requests
were made to me on several occasions that inasmuch as there was still
. question-time, those Memebrs who had come after their questions had been
passéd over, might be permitted to ask them. In view of the general desire
among non-official Members that, if there is still time, those who. come
late may be given one more opportunity to ask their questions, I Lave
considered the matter, bearing in mind the provisions of Standing Orders 10
and 17; and in future I propose to adopt the practice followed in the
British House of Commons where, if time allows, questions that have not
been answered in the first round are called a second time. I also propose
to adopt, the House of Commons practice in this connection in its entirety,
that is to say, in future those Members who hold authority to put questions
of other Members will be permitted to do so in the second round only,
and in the first Mund only those Members who have questions in ther
names and are actually present in the House, will be allowed to ask tbeir
questions. I trust that this change in practice will not act as an induce-
ment to Members to come late during the question—houﬂ

Pandit Lakshmi Kanta Maitra: Will you kindly order, Sir, that a copy
of the announcement which you just now made be given to all the Members.

Mr. Presidefft (The Honourable Sir Abdur Rahim): Yes. That will be
done,

MOTIONS FOR ADJOURNMENT.
INDO-BURMA IMMIGRATION AGREFMENT.

Mr. President (The Honourable Sir Abdur Rahim): Motion for Adjourn-
ment. The first motion stands in the name of Mr, Akhil Chandra Datta.
He wishes to ask for the adjournment of the House “‘to consider a difinite
matter of urgent public’importance, wz., the Indo-Burma Immigration
Agreement’’.

. Mr. Akhil Ohandrs Datta (Chittagong and Rajshahi Divisions: Non-
Muhammadan Rural): There is a Resolution coming day after tomorrow,
and, therefore, I do not propose to move this motion.

Mr. President (The Honourable Sir Abdur Rahim): A Resolution on the
subject is put down for 28th, and so this cannot be moved.

The second* motion for adjournment is in the mame of Sir Abdul Halim
Ghuznavi and it has exactly the same effect, and so it cannot be moved.

i | leave to make a motion for an adjournment of the business of the
Assembly for the purpose of discussing a definite matter of urgent public importance
of recent occurrence, namely, the conclusion of a highly unsatisfactory and inequitable
Indo-Butma Immigration Agreement.’

(69)
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[Mr. President.]

The third* and fourtht motions are to the same effect. They cannet
be moved. . «

Expaxsiox oF THE EXECUTIVE COUNCIL AND THE ESTABLISHMENT OF THE
NartioNnaL DEFENCE (OUNCIL. )

Mr. President (The Honourable Sir Abdur Rahim): The next rotion
for adjournment is in the name of Mr. Govind V, Deshmukh. He wants: -

“That the business of the Assembly be adjourned for the purpose of discussing
a definite matter of urgent public importance, namely, the inadequacy of such measures
as the recent expansion of the Executive Council and the establishment of the
National Defence Council to increase further war efforts unless accompanied by the
release of all political prisoners and detenus and a declaration that India will enjoy
the same freedom as Britain or the Self-Governing Dominions within two or
vears after the War.”

There seems to be two distinet questions which the Honourable Member
wants to discuss, firstly the present composition of the Executive Council
and the establishment of the National Defence Council, and secondly the
release of political prisoners and also the question of Dopinion Status.

Mr. Govind V. Deshmukh (Nagpur Division: Non-Muhammadan): I
am merely emphasizing in the adjournment motion the inadequacy of the
measures to increase further war efforts. That is the sole point. The
rest incidentally follows. '

Mr, President (The Honourable Sir Abdur Rahim): Which is the ques-
tion which the Honourable Member wantg to discuss? ¢

Mr, Govind V. Deshmukh: While dealing with the inadequacy of the
measures, I would certainly deal with the expansion of the Executive Counecil
or the establishment of the National Defence Council, and so on.

Mr. President (The Honourable Sir Abdur Rahim): The Honourable
Member’'s point is that unless something else is done, the war measures
cannot have any effect.

Mr. Govind V. Deshmukh; These are not adequate. What is to be done
is that the political prisoners should be released; that alone will not satisfy.
What I mean to say is that the cumulative effect of the steps suggested by
me would lead to satisfactory war effort.

Mr, President (The Honourable Sir Abdur Rahim): The difficulty is
that this question of release of political prisoners is not a recent matter

*“The Assembly do adjourn to discuss a definite matter of urgent public im-
portance, viz., the failure of the Government of India to protect the rights and
i].?ar??ts of the Indians as revealed in the Indo-Burma Immigration Agreement of

- L]

“The Assembly do adjourn to discuss a definite matter of urgent public import-
ance, viz., the failure of the Government of India to coneult public opinion and to
publish the Baxter Committee report before entering into the Indo-Burma Immigra-
tion Agreement of 1941 and to protect the legitimate rights and interests of the
Indian people in the said Agreement.”

t“This Assembly do adjourn its business to discuss a definite matter of urgent
public importance, namely: the unsatisfactory and discriminating terms® of the
recently signed Indo-Burma Immigration agreement *
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within the meaning of the rules nor urgent in that sense. And there is the
question of declaration of Dominion Status for India which is also a very
old question. The Honourable Member cannot lump up questions of that
character with the composition of the Executive Council and the National
Defence Council, for whatever reasons. I hold that this is out of order.

Mr, Govind V. Deshmukh: I may say that this is a very urgent matter,
because all over India there is 8 demand for an immediate and specific dee-
laration as regards Dominion Status to be attained within a short period of
two years or so after the war.

Mr. President (The Honourable 8ir Abdur Rahim): That is a very old
question and there must be other means of raiging it.

Mr. Govind V. Degshmukh: It has assumed new importance, and, there-
fore, it is urgent.

RELEASE OF POLITICAL PRISONERS AND DETENUS AND AN IMMEDIATE DEcCLA-
RATION FOR RECOGNISING INDIA’'S BSTATUS As A SELF-GOVERNING

DomINiON o

Mr. President (The Honourable Sir Abdur Rahim): Order, order.

The next motion is in the name of the same Honourable Member who
wants to discuss the gingering up of enthusiasm for the war by such forward
steps by the Government as release of all political prisoners and detenus
and an immediate declaration for recognising India’s status as a self-govern-
ing Dominion within two or three years after the war. This also must be
held to be out of order.

INDp1A’Ss D1SSOCIATION IN THE INTER-ALLIED CONFERENCES AND ALLIED COUNOIL
TO CONSIDER THE Economic PosT-WAR PROBLEMS.

Mr, President (The Honourable Sir Abdur Rahim): The next motion
has been given notice of by the same Honourable Member who wants to
discuss India’s dissociation hereafter in the Inter-allied conferences at
present held in London and Allied Council to consider the economic post-
war problems as outlined in Article IV of the Atlantic Charter, as according
to the statement of the Prime Minister, Mr. Churchill, the same (i.e.,
Charter) is inapplicable to India. The Honourable Member then quotes
Article IV as follows:

“They will endecavour, with due respect for their existing obligations, to further
the enjoyment by all states, great or small, victor or vamquished, of access on
equal terms to trade and to the raw materials of the world which are needed far
their economic prosperity.”

Ts there any objection to the discussion of this motion?

The Honourable Mr. M. S. Aney (Member for indians Overseas): What
is the precise point of dissociation which the Honourable Member wauts
to raise? .

Mr. President (The Honourable Sir Abdur Rahim): The point seems to
be that the Atlantic Charter does not apply to India.

The Honourable Mr. M. 8. Aney: The motion refers to the Inter-allied
conferences and the Allied Council which are different matters. So it refers
to more than one issue and there is no specific single issue of recent
occurrence, which the Honourable Meémber wants to discuss.
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~ Mr. Progident (The Honourable Sir Abdur Rahim): I suppose this
happened after the last Session of the Assembly?

Several Honourable Membere: Yes, Sir. .

Mr. President (The Honourable Sir Abdur Rahim): Is there any objee~
tioh to this motion being taken up? .

The Honourable Mr. M. S. Aney: Yes, Sir. )

Mr, President (The Honourable Sir Abdur Rahim): As objection has

been taken, those Honourable Members who are in favour of leave being
. granted will rise in their places.

(After a pause.)
As less than 25 Members have stood up, leave is refused.

Economic CoxpitioN oF CorToN GROWERS.

Mr. President (The Honourable Sir Abdur Rahim): The next motion
for adjournment stands in the name of the .same Honourable Member.
The matter sought to be discussed relates to the grave situation arising out
of the precarious economic condition of growers of cotton, particularly short
staple, consequent on the order freezing Japanese assets, feeding urgent

and substantial relief as the cotton crop will be moving to the markets
within & month,

Is there any objection to this motion being discussed?
(After a pause.)

The motion is in order, and as no objection has been taken, it will be
taken up at 4 o’clock unless the business of the House is concluded earlier,
in which case it will be taken up when the agenda is finished®

H. E. THE GOVERNOR GENERAL'S ASSENT TO BILLS.

Secretary of the Assembly: Sir, information has been received that the
following Bills, which were passed by both Chambers of the Indian Legis-
lature during the Budget Session, 1941, have been assented to by His
Excellency the Governor General under the provisions of sub-section (1)
of section 68 of the Government of India Act, as continued by section 817
of the Government of India Act, 1985:—

(1) The Insurance Deposits (Temporary Reduction) Act, 1941,
(2) The Indian Merchandise Marks (Amendment) Act, 1941,
(8) The Petroleum (Amendment) Act, 1941,

(4) The Berar Lawe Act, 1941,

(5) The Assam Rifles Act, 1941,

(6) The Indian Railways (Amendment) Act, 1941,

(7) The Indian Finance Act, 1941,

(8) The Protective Duties Continuation Act, 1941,

(9) The Indian Tariff (Amendment) Act, 1941,

(10) The Tyres (Excise Duty) Act, 1941,

(11) The Excess Profits Tax (Amendment) Act, 1941,
(12) The Delhi Restriction of Uses of Land Act, 1941, and
(18) The Insurance (Amendment) Act, 1941. '



|

HOME DEPARTMENT NOTIFICATION ISSUED UNDER THE:
REGISTRATION OF FOREIGNERS ACT, 1939.

L]

The Honourable Sir Reginald Maxwell (Home Member): Sir, I lay on
the table a copy of the Home Department Notification No. 21/33-1,40-
Political (E), dated’ the 12th July, 1941, issued under the Registration of.
Foreigners Act, 1939,

HOME DEPARTMENT.

NOTIFICATION.
Pourticac (E).
Simla, the 12th July, 1941.

No. 21/88-1/40.—In exercise of the powers conferred by section 6 of the Registra-
tion of Foreigners Act, 1938 (XVI of 1939). the Central Government is pleased to
direct that the foll#wing further amendment shall be made in the Registration of-
Foreigners (Exemption) Order, 1939, published with the notification of the Govern-
ment of India in the Home Department No. 21/32/39-Political, dated the 2lst Junme,

1939, namely :
To the Declarations set out in the said Order, the following Declaration shall be-
added, namely :

7. That the provisions of sub-rules () and (3) of rule 10 of the Rules shall’
not apply to, or in relation to, any foreigner who is absent from the
distgict of his registered address and who has furnished in respect of’
such absence a report in pursuance of paragraph 10 of the Foreigners
Order, 1838, to the Registration Officer of the district of his registered!
address so long as the said report shall sabstantially comply with the re-
quirements of the said sub-rule.” .

(8d.) H. J. FRAMPTON,
Joint Secretary to the Government of India-

AMENDMENT TO CERTAIN RULES AND FORMS OF THE
INSURANCE RULES.

The Honourable Diwan Bahadur Sir A. Ramaswami Mudaliar (Corn--
merce Member): Sir, I lay on the table a copy of each of the following
documents:

(i) amendment to Rule 8 of the Insurance Rules, 1939, pubiished
with the Department of Commerce Notification No. 597-1 (2)/
40, dated the 1st February, 1941;

(ii) amendment to Forms V and VI of the Forms set forth in the-
Schedule to the Insurance Rules, 1989, published with the:
Department of Commerce Notification No. 597-1(2)/41, aated
the 2nd August, 1941; and

(i) amendments to Rules 16 and 24 of the Insurance Rules, 1939,
published with the Department of Commerce Notification
No. 597-1 (8)/41, dated the 16th August, 1941.

* (73
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DEPARTMENT OF COMMBERCE.

NOTIFICATIONS. o

INsURANCE.

New Delhi, the Ist February, 1941

No. 597-1 (2)/40.—In exercise of the powers conferred by sub-sections (I) and (2)
-of section 114 of the Insurance Act, 1938 (IV of 1938), the Central Government is
pleased to direct that the following amendments shall be made in the Insurance Rules,
1939, the same having been previously published as required by sub-section (I) of the

-said section, namely :—
In rule 8 of the said Rules—

(1) in sub-rule (2), for the words ‘‘shall be” the words and figure “‘shall, at the
option of the depositor, be either paid in London by the London Office of
the Bank after deduction of a commission of 5s. on every sum of £100 or
part thereof, or'’ shall be substituted;

12) in sub-rule (3), for the words ‘‘and amounts’’ the words ‘“‘and amounts if
any”’, shall be substituted. C

H. C. PRIOR,
Addl. Secy. to the Govt. of India.

InsUmANCE.

Simla, the 2nd August 1941

No. £97-1 (3)/41.—In exercise of the powers conferred b-secti 1
:section 114 of tlm In_nurapce Act, 1938 (IV of 1938), the Cl:{lt:gl E‘ﬁv‘:l‘:llhin}t ailsldpl{fn{s:g
lt.n 9331“?:]:6 that th:m following further a.nlnendmggt shall be made in the Insurance Rules,
same having been i i i i
e, th floriid mmﬁy - previously published as required by sub-section (1) of

For Forms V and VI of the Forms

set forth in the Schedul i
Raules, the following Forms shall be su stituted, respec 7, namely -4 to the said

bstituted, respectively, namely .—
“FORM V.
(See Rule 16).
Application for a licence to act as an Insurance Agent,.
To §

The Superintendent of Insurance,
Department of Commerce,

New Delhi.
B,

I request that & li to act as an insurance agent may be granted te me. Neces-
sary particulars are given below. The fee of Ra ai ide
bank treasury receipt attached. e has been p:nd, vide

your letter No. , dated
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2. I, the applicant, declare that the answers below sre true and that the licence for
which I hereby apply will be used only by myself for soliciting or procuring insurance
basiness,

L ] -

Yours faithfolly,
Signature,

Date . 194

«1) Full name of the applicant in block (1)
letters. (State whether Mr., Mrs. or

o Miss).

(2) Father’s or Husband’s name. (Strike 2)
out portion not required).

(3) Full address (in block letters) stat-  (3)
ing the name of the Province or
Indian State in which the address is
situate.

(4) Age and date of birth in Christian  (4)
ara,

.(6) Number and date of the last licence  (5)
held, if any.
-(8) I_)fa.t-e of expiry of the last licence held, (6)

if any. .

(7) Has the appligant been found to be of (7)
unsound mind by a Court of com-
petent jurisdiction ?

-(B) Has the sﬁplicant been found guilty (8)
of criminal misappropriation or crimi.
nal breach of trust or cheating or
forgery or an abetment of or attempt
to commit any such offence by a Court
of competent jurisdiction ?

{9) In the course of any judicial proceed- (9)
ing relating to any policy of insurance
or the winding up of an insurance
company or in the course of an in-
vestigation of the affairs of an insurer
has the applicant been found guilty
of or to bave knowingly participated
in or connived at any fraud, dis.
honesty or misrepresentation agaiast
&n insurer or an insured ?

(10) Has the applicant’s licence been can- (10)
celled at any time by the Superinten-
dent of Insuranceé and if so, when ?

-(11) Has an application for a licence ever (11)
been refused? If 8o, when and
by whom ?

[To be filled 1n by the insurer or chief agent, if the application is submitted through
him. In the case of applications submitted in bulk this endorsement should be
filled in for each application.]

Forwarded to the Superintendent of Insurance, New Delhi, with the request that
the licence, if granted, may be sent to us for transmission te the party/parties concerned

direct to the agent
The fee of Ra. in respect of this application has been paid into the
vide your
bank/treasury, vide consolidated chalan for Ra. . ........ and list attached. y
letter No. . dated

Signature of sender.
(Full address of sender.)
No.»
Dated the
-
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NOTES. ’

1. The attention of the applicant is drawn to section 104 of the Insurance Act, 1938,
which provides that whoever in any document required for the pusposes of any ef the-
provisions of that Act, wilfully makes a statement false in any material particular,
knowing it to be false, shall be punishable with imprisonment for a term which ma
extend to three years, or with fine which may extend to one thousand rupees, or wit

-

2. This application should be accompanied by a treasury or bank receipt obtained as
laid down in Rule 16 of the Insurance Rules, 1939, unless it is submitted through am
ineurer, etc., with a consolidated chalan. Payment by money order, cheque or I
order will not be accepted. The fee should be paid for credit under the head “XXXVI-
Miscellaneous Departments—Miscellaneous—Fees realised under the Insuramce Act,
1938"'. Care should be taken to see that the name given in the treasury or bank receipt
is identical with that shown against item {1) of the application form.

3. Bvery question should be clearly answered in words and not by putting a dash
or a cross,

4. An applicant must be 18 years or over on the date of submission of the appli-
cation.

5. It is requested that the application may be filled in as far as possible in the
English language. Where it is not possible to do so, at least the name and address of”

the applicant and the father’s or husband’s name should be transliterated in English
in block letters.

6. If this application is for renewal of the existing licence held, it should be sub-
mitted not more than 3 months before the date of its expiry.

7. No acknowledgment of this application will be sent. If one is required the appli--
cation should be sent by registered post (Acknowledgment due).

(FOR USE IN THE OFFICE OF THE ISSUING AUTHORITY).
No. I.L. ( )/4 dated New Delhi. the 194
Returned with the bank/treasury receipt with the remarks that L]

To Assistant Superintendent of Insurance.

Re-submitted with/without the bank/treasury receipt.

Dated the . Signature of sender,
To
The Buperintendent of Insumg:;' Delbi.
FORM VI,
(Bee Rule 16.)

No., of Licence
Licence to act as an Insurance Agent under Part IT of the Insurance Act, 1938.

ot

having paid the prescribed fee and having made the necessary declaration is hereby
authorised to act as an Insurance Agent up to .

Dated the day of 194

Superintendent of Insurance.
Bignature of Licence-holder to be made
as soon as licence is received.

Nore.—If it is desired to renew this licence for a further period the-procedure laid
down in rule 16 of the Insurance Rules, 1939, shall be followed and an application, for
renewal should reach the issuing authority not more than three months before
existing licence expires.”
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Simla, the 16th August 1941,

No. 597-1. (8)/41.—In exercise of the powers conferred by sub-sections () and (2)
of section 114 of the Insurance Act, 1838 (IV of 1938), the Central Government is
E}euetb to direct that the following further amendment shall be made in the Insurance

ules, 1939, the same having been previously published as required by sub-section (1)
of the said section, namely :—

1. In rule 16— *

(a) in clause (@) for the words ‘“‘a fee of one rupee”, the words, bracketa and
letters ‘‘the fee specified in clause (aa)” shall be substituted;

e {b) after clause (a) the following clause shall be inserted, namely :—

*(aa) The fee for obtaining or renewing a licence to act as an insurance agent
shall be one rupee if the licence is issued for a period beginning with a
date earlier than the 1st October 1941 or one and a half rupees in any
other case;

Provided that an additional fee of one rupee shall be paid if the application
for renewal of the licence reaches the issuing authority on or after the
date on which the licence ceases to be in force.”

2. In rule 24—
(a) in sub-rule (1)—

. (i) for th® words ‘‘one hundred rupees’’ the words ‘‘five hundred rupees” shall
be substituted ;

(ii) for the words ‘‘accident and miscellaneons insurance, including workmen’s
compensation and motor car insurance”’, the words ‘‘miscellaneous insur-
ance’’ shall be substituted;

(iii) in the proviso for the words ‘‘fifty rupees’’ in both places where they occur,
the words “‘two hundred and fifty rupees” shall be subsituted,

(b) sub-rulg (2) shall be renumbered as sub-rule (6), and sub-rule (3) shall be
omitted,

(c) before :lub-rule (6) as so renumbered, the following sub-rules shall be inserted,
namely :— .

“(2) The fee for renewal of registration under section 3A of the Act for each
class of insurance business for which the insurer is registered shall be,

(i) where the total annual gross premium income including annuiiy consi-
derations, if any, as shown in the revennme account for that class of
insurance business prepared under the Act for the calendar year prece-
ding the ome in which the application for renewal of registration is
required to be made does not exceed one lakh of rupees, fifty rupees;

(ii) where such premium income exceeds ome lakh of rupees but does not
exceed two lakhs of rupees, one hundred rupees;

(iii) where such premium mcome exceeds two lakhs of raopees but does not .
exceed four lakhs of rupees, one hundred and fifty rupees;

(iv) where such premium income exceeds four lakba of rupees but does not
exceed six lakhs of rupees, two hundred and fifty rupees;

(v) where ‘such premium income exceeds six- lakhs of rupees but does not
exceed ten lakhs of rupees, three hundred and seventy-five rupees;

(vi) where such premium income exceeds ten lakhs of rupees, five hundred
rupees :

Provided that the fees for renewal of registration payable in any one
an insurer in respect of his insurance basiness zo:.hsr thany!ife m
buginess shall not exceed one thousand and five hundred rupees.

3) The fee for registration under section 70 of the Act shall be two hundred
. rupees.
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(4) The fee for renewal of registration under section 70A of the Act shall be
fifty rupees where the total groas premium income including annuity consi-
derations, admission fees and other fees, if any, as shown in the revenue
account last furnished under the Act was less than fifty thousand pupees
per annum or one hundred rupees in all other cases.

(5) The fee payable for obtaining copies under section 119 of the Act shall be
two rupees for each foolscap page of the copy, the copy being prepared
with reasonable margin and spacing.” '

(d§ in sub-rule (6) as so renumbered, for the words ‘“The fee for registration”,
the words, brackets and figures ‘*‘Any fee specified in this rule or payable
under sub-section (1) of section 20 of the Act’’ shall be substituted and
for the words “the application for registration”, the words ‘‘the relevdnt
application’’ shall be substituted.

N. R. PILLAI,
Addl, Secy. to the Govt. of India.

ELECTION OF SIX NON-OFFICIAL MEMBERS TO THE DEFENCE
CONSULTATIVE COMMITTEE.

Sir Gurunath Bewoor (Government of India: Nominated Official): Sir,
I beg to move: b .

“That this Assembly do proceed to elect, in such manner as the Honourable the
gruidel:g‘may direct, six non-official Members to serve on the Defence Consultative
ommittee.’”

The present Consultative Committee which is a departmental com-
mittee of the Defence Department consists of Members nominated by
certain Leaders of Parties. When Government announced the appoint-
ment of this committee it was also announced that steps weuld be taken
immediately the Central Legislatures meet to have the members of the
committee duly elected. In pursuance of that undertaking I make this
motion. Sir, I move.-

Mr. President (The Honourable Sir Abdur Rahim): Motion moved :

“That this Assembly do proceed to elect in such manner as the Honourable the
gmid_ent may direct, six non-official Members to serve on the Defence Consultative
ommittee."

Mr. Husenbhai Abdullabhai Laljee (Bombay Central Division:
Mukammadan Rural): I consider this motion to be the most important
onc before the House for this Session. In fact, Sir, a great deal has been
said, and rightly too, that we are passing through very trying times. On
the one hand, Sir, it has been said that the people are with the Govern-
ment. On the other hand it has been said that certain classes of people
are not with the Government. But above all, Sir, there is no denying the -
fact that this House is the responsible House under the Constitution and
is the most important authority belonging to the people of this country
and, as such, so long as the Government realize this true aspect of the
question and try their level best to associate in this important war measure
as mary elected Members as could possibly be of this House, I think then
and then only would they be able to justifiably say that a large number of
people are with them. Bir, we have been asked to nominate only six
Members on this all-important matter. This 48 really one of the most
important of the war activities which lies within the power of thie House,
to wateh, guide and help. R
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Mr. N. M. Joshi (Nominated Non-Official): We have become a very.
small House.

] -

Mr, Husenbhai Abdullabhai Laljee: It may be a very small House at
present, but it really represents crores of people; if Government will look
into the figures of-the Constituencies represented here, they will find lakhs
of people are represented. Not only that, but we have been very glad to.
learn that the Secretary of State for India has realised and taken the great-
est pride in being able to get in the extended Council the nomination of our
friends, Mr. Aney and Sir Homi Mody, because they happen to be elected
Members. Sir, they know very well, and we ought to realize the fact.
that at present, howsoever we may be constituted, we are the persons
who are really responsible for the defence and prosperity of our people and
for the moneys of the people, and for every farthing that is spent—for
good or for bad—we shall be held responsible. 1 am sure, Sir, constitu-
tionally it is, and Government will and must acknowledge it.

Sardar Sant Singh (West Punjab: Sikh): Constitutionally it is not.

Mr. Husenbh#i Abdullabhai Laljee: I hold it is and it is the true view.
What 1 want to tell is this: only six Members of this House to look after
this all important war activity of Government is not right and proper.
Besides, we find that hardly three elected Members were chosen. What
is the value the Government attach to the representatives of the people?
What is the value Government has given to the rate-payers? If even now
Government do not realize that the elected people are the real people to
look after such, activities of Government then what is the use of this.
House and why have extension of this Assembly and why have all these
constituencies? Let us go back to the old age and let the Government act
in their own name and on their responsibility. It is high time that Gov-
ernment should realize that it is in their own interest that they should now
consider seriously and recognize the elected Members of this House. How-
goever small they may be at present it is due to their co-operating
with you and due to the fact that they offer their co-operation that you
can tell the world at large that the people are with you. Bir, for these.
reasons I want the number of Members on the Defence Consultative Com-
mittee to be very large, large enough to meet people’s desire.

Well, Sir, I do feel that great attempts are and have been made in-
various provinces—and they are in a way good—for the prosecution of the.
war, but everywhere what do we find? We find nominated Members;

_nominated by His Excellency the Viceroy or nominated by H. E. the
Governor. But why? Why not ask the people? Why not take the.
people’s representatives? If you have doubts about the credentials of
those who are present here in this House do please dissolve the House
and get newly elected Members. That will be the right spirit and right
thing to do. That will be straightforward, honest position to.
take. That will be the dignified position. Very recently I happen-
ed to attend a small Conference when I saw the representatives who were
on the Treasury Benches only ‘a few years back saying _"pe'ople, desire-
everywhere people’s representatives and that is what is required”. But
1 regres they did not speak so frankly for the people’s right when they
were on those Treasury Benches. I appeal to the Government to consider:
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this position seriously. Even now there is a chance for them to recognise
people’s representatives’ right and Government should take on & larger
number of elected representatives of the people. With due regard for the
Committee that H. E. the Viceroy has appointed I must say that consti-
tutionally they are not and cannot be taken as reptesentatives of the
Jpeople. I am glad to acknowledge that they will be doing useful work
.and this I say from the information I have got but constitutionally they
are not representatives of the people. Let the elected representatives be
-selected first and then some of the people will not be able to say that fhere
is not the co-operation of the people. It is an elementary principle of
«democracy to acknowledge the right of elected members. The British
Government has been all along doing it. Therefore, I do ask, Sir, that
the number may be increased, almost doubled and that the elected element
‘must be 2/3rd of it.

Honourable Members: Move an amendment.

Mr. Husenbhai Abdullabhai Laljee: Sir, I would moge an amendment
‘if you permit. I do not know whether since a notice has not been given I
will be allowed; that is my difficulty.

Mr. President (The Honourable Sir Abdur Rahim):' The Honourable
Member can only appeal to the House.

Mr, Husenbhai Abdullabhai Laljee: I think that is the postion, but
if the Leader of the House agrees I hope there will be ho objection to
anoving an amendment. However, Sir, I know my position and I agree I
cannot make any amendment. Therefore, I am appealing and I do hope
sincerely that now is the opportunity for all the Honourable Members on
the Treasury Benches to take into confidence the people’s real representa-
tives and I tell them on the floor of this House that, after my having
.drawn their pointed attention that there are people’s real representatives
1 this House wishing to co-operate (having been elected by the people,
‘they represent lakhs and lakhs of people by their vote) and if you even
now deny them the opportunity it would be very difficult for many to
understand how you say that the people are consulted and are entirely with
you—I use the word ‘entirely’. Here it is an option placed before the
Government to avail of or reject, I still hope you make the number at least
-double or three times and have at leasf 2/8rd elected Members. I have
nothing to say against the Members who are already working. From the
information I have got, I can say that they have done well. But all the -
-same that does not make much difference. Everybody here would like to
become a President of this Honourable House but it is an acknowledged
fact that none but an elected Member of this House can become its Presi-
dent. Tt is that very principle on which I appeal to my Honourable
“friend, the Leader of the House and all the other Honourable Members
to avail of this opportunity. This is the only body connected with the
‘war activities, this is the only body that is associated with the Central
Legislature, a body associated with real and elected representatives of the
‘people, and if you wish that the people should be fully with you then why
+should you not consult them? Why should you not associate with®them?
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And why should not their views be taken into consideration? Sir, they
wanteto take on anly six Members even at this stage of the war—only six
Members! And the whole of India to be represented by six
Members! Let anybody dare deny that this Assemblv does not represent
the people. If this Assembly does represent the people, then the number
of members on this important Committee must be larger. The stakes are
_ great and it is only but fair. just and equitable that they should have as
darge a number as possible from this House, from among those who are
willing to co-operate. With these words I once again appeal to the Gov-
‘ernment to realize this position and get the fullest co-operation possible
through the people’s real and elected representatives so that you may be
in a position to say that the voice of the people is with you in carrying
wout the war activities.

Lieut.-Colonel Sir Henry Gidney (Nominated Non-Official): Sir, I
desire at this stage to associate myself with the remarks made
by the Deputy Leader of - my Party. Sir, this is a matter to
which I have given considerable attention. I am a Member of the
Defence Consu}tative Committee having been elected by my Party. But
this is a matter which the Government must look at from a different
:standpoint. We know how peculiarly we are situated as far as those
«empty benches are concerned. We also know that Government's field of _
wecruitment from the.elected Members has been tremendously narrow.
'We also realise that it is wrong in this House to make a difference between
:a non-official Nominated Member, and an elected Member or even an official
Member. They come to this House with equal responsibility, and sometimes
-some of theeNominated Members, for instance, my friend Rao Bsahib
Shivraj, represents sixty millions of people,—and we have Members
on this Committee who are nominated as well as elected. As a member of
that Committee, I can bear ample testimony to the most excellent work
that was done on that Committee by my friend, Col. Rahman and he is
‘a non-official nominated Member. I do not know what we could have done
without him. But I join with my friend, Mr. Leljee, in pointing out that
‘Government have given scant recognition to elected Members. May I
point out to Government for their consideration that, in the composition
of the last Defence Consulative Committee we had 50 per cent. clected
Members from the Groups and 50 per cent non-official nominated Members.
‘This I consider is not right. I wrote to Government or the matter, but
_they did not take notice of my protest. I go a little further and say this,
that in the composition of that Committee there was not even one slected
Muslim. There was one Sikh, who was an elected Member. But that is
the position. Sir, if you want the co-operation of the communities, if you
‘want the co-operation of a community like the big Muslim community,
you must have an elected representative from that community, and this
is really the very nucleus of the protest which my friend, Mr. Laljee, has
placed before this House, and I join with him in kis protest. Again I aleo
{feel that the Committee is too small and was not representative enough.
‘Whether it was boycotted, girlcotted or any-cotted by the Congress snd
Muslim League the point was that the Committee was not large and
representative enough. The other issue raised was that there were too
many non-official Nominated Members as compared with elected Mem-
bers. I am not enfirely a non-official nominated Member inasmuch as
1 am- gelected by His Excellency the Viceroy from a panel, and
H. E. the Viceroy has an opportunity of electing from this painel, I there-

12 Noox.
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fore, stand on a par with Mr. Aney’s election—but apart from thate-I was
elected to this Committee by my Party. The question is, are the Govern-
ment prepared to enlarge the Committee? And may I say it will be to their
iuterest as well as to the interest of the House and the Committee as-
well if this Committee were enlarged in the manner we have suggested.
I think it will not be good policy if the Government were to demark non-
official Members from elected Members of this House under any circum-
stance. If in a Committee there are, say, six members, shere should be-
four elected and two nominated members, and in that proportion one can
Increase the total number of members in the Council. But I wish to-
unpress on the Government that we cannot fill these Committees with
members who will say just what you want them to say. I am afraid there:
is some such feeling in the minds of some elected members of this House
and I tell the Government that this feeling was observed by me during
my recent tour in the South. Sir, my friend, Mr. Laljee, has pointed out.
to Ell_le Honourable the Leader of the House a very important matter re-
gardin

g the enlargement and composition of this Committee and I do hope-
due notice will be given to it. y ;

Mr. Lalchand Navalrai (Sind: Non-Muhammadan Rural): Sir, so far
as this motion is concerned, it has a history behind it. The country will
not be satisfied with the appointment of certain Committees or Councils.
for defence matters. What the country wants is that the actual port-
folio of defence should be given to an Indian Member. That is the.
demand made for a long time past, but nothing has been done up to this
moment to meet that demand. We expected that when the Cabinet was
expanded the Government would repose the fullest confidence in the
Indian Members of that expanded Cabinet and also transfer this otherwise
untouchable portfolio into the hands of one of the Indian Members, but
they have not done so. Therefore, I think the country has & grievance over
this matter. I cannot understand why the defence portfolio should not

be in the hands of an Indian Member as all other subjects are in the
hands of Indian Members

Mr. President (The Honourable Sir Abdur Rahim): The Honourable

Member should perhaps confine himself to the motion before the House.
He cannot go into all those details.

Mr. Lalchand Navalral: Sir, I again repeat that the country will not
be satisfied with these small Consultative Committees. This House had
committees for other departments like Finance, Home and so on, but no
consultative Committee was appointed for Defence. Demands were made
from time to time, there was a great agitation set up in.thls House, but
aslways a deaf ear was given to our demands until, last time, Wheljl the
predecessor of the present Commander-in-Chief made a statement in the
Council of Btate to the effect that a Consultative Committee would be
appointed. Since then we know that a Committee of Nominated Members
wag appointed. At that time the House was not in Session and so the

mwatter could not be taken up then. I think now is reslly the time when
this question should be taken up. .
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Now, 8ir, the first point raised by my friend is that the number of
Membees is too small. I agree with him. As I said, there are Committees
associated with Finance, Home and other Departments. In the Finance
Committee there are 14 members, and I cannot understand why in an
important Committee like the Defence Consultative Committee there
should be only six members. There is therefore every justification for in-
creaging the number of members on this important body, and as no
amepdment has been made, I appeal to the House as well as to the
Treasury Benches to increase the number of members. The most import-
ant thing to be borne in mind is that it is not enough if the Committee
were enlarged, but the members of the Committee should be furnished
with all detailed information . . . . . .

Lieut.-Oolonel Sir Henry Gidney: We got full information on all the
inatters to which the Honourable Member has referred.

Mr. Lalchand Navalrai: We want a sound and substantial Committee
v.hich may be allotted certain definite functions to discharge, and in whom
fullest confidenc® may be reposed. My friend, the Mover, said, that the
Committee should be adopted, but he has not enlightened us as to what
should be the functions of the Committee or how far will the Govern-
ment repose confidence in the Committee, because, invariably, the Govern-
ment say that such and such a matter is confidential and nothing is dis-
closed. On the last occasion when this Committee was appointed, I find
the Army Secretary said this:—

*‘His Excellensy the Defence Member is firmly of the opinion that the possibilities
of his receiving views and advice from the representative public men, on the one
hand, and of his giving them, on the other, information which will assist them in
the exercise of their public duties, require regularization and he hopes that arrange-
ments will be shortly worked out whereby this can be given effect to,—in what precise
manner 1 cannot at present explain, because it has not been worked out and as it
has been made, I think, abundantly clear, there are many difficulties, not only
constitutional, but also practical, in the way. But so far as rendering it possible
for the Defence Member to receive the advice of Indian Fublic men in matters which
are connected with his sphere of responsibility and of his giving them all the
information which he can safely and properly give is concerned, those difficalties will
somehow be surmounted.” '

I would, therefore, like to put two questions: What is the informa-
tion that this Committee will get? Will it be free and full or will
everything be marked confidential? I have no information und that is
why I am putting the question whether the present committee with its
Nominated Members—how far are they satisfied and how far arc they
taken finto confidence—or does it exist only in name? If it exists merelv
for name’s sake, then I think it is no use having it, though I would like
the committee to work and its co-operation should be taken in full confi-
dence. I would also like to know how far their views are given consi-
deration or whether they are thrown away. This can be explained by
instances that may have happened up to this time. XMembers on that
committee must be knowing how far information is given to them and
they are being taken into confidence and how far their suggestions are
taken into acecount. I would really like to kmow what will be their func-
tion and their powers. Is it to be merely consultative as 5 is till now,
in the-sense that their views may not be considered? Will their views
be_tf;gwn away at the whim or caprice of the chairman of that com-
mi . '
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_ _I, therefore, submit, without taking any further time, vhat this coin-
mittee may be constituted with more members and giving them full
powers and reposing full confidence in them.

Mr. Jamnadas M. Mehta (Bombay Central Division: Non-Muham-
madan Rural): Sir, I rise to support the motion moved by my Honour-
able friend, Sir Gurunath Bewoor. It is true that we have been slow in
this matter, that this matter is being proceeded with rather leisurely ; but
it is not true that the appointment of this Committee is ccnfined to nomi-
nated Members, as two of the previous speakers have said. We are not all
nominated Members. I am nominated by the Leader of my Party. There
is no point in mis-understanding how this Committee was constituted.

This Committee was appointed rather late and it is one more proof of
the mistrust which has kept this country out of the inner knowledge of
the defence problem for two hundred years. Now that it has come I
desire only two things, that the House should take the fullest interest in
its appointment and in its proceedings and that the Gevernment sheuld
repose the fullest confidence in this Committee by plucing all their cards
on the table to the extent that is possible. " It was my privilege to be
recommended for appointment to this Committee by the Leader of the
Congress Nationalist Party, and I shall tell the House with such reserva-
tions as were imposed on me as a member of that Committee whai
work that Committe has done.

Firat of all, the question has been raised by my Hogmura.ble friend,
Mr. Husenbhai Abdullabhai Laljee, about the number of this Committee
Opinions may differ, and there is room for difference of cpinion whether
there should be ten or twelve or fourteen people on it. But in my opinion
that is not a point of very great substance. Ten is as good a number as
12, and if there are going to be 12 I dc not mind.

Mr. Husenbha! Abullabhai Laljee: It is only six!

Mr. Jamnadas M. Mehta: Six out of 10. Six for this House and four
for the Upper House. I agree that the number allotted to the Upper
House is in excess of its numbers and its importance. Everybody will
agree that this House represents the public far more effectively and cor-
rectly than the Upper House can ever hope to do -

Mr. President (The Honourable Sir Abd_ur Rahim): I think the Hon-
ourable Member must not make any reflections on the other House.

Mr. Jamnadas M. Mehta: May I submit that I am merely claiming
importance for my side of the House?

Mr. President (The Honourable Sir Abdur Rahim): Yes, but not st
the expense of the other House.

Mr. Jamnadas M. Mehta: May I not claim more seats for my House?

Mr, President (The Honourable Sir Abdur Rahim): The Honourable
Member must not+make any invidious comparison. .
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Mr. Jamnadas M. Mehta: Without any comparison, I can claim—in
fact it has been claimed by the two previous speakers whom you allowed
to speak in that strain .o

Mr. President (The Honoursble Sir Abdur Rahim): That is all right.
1i the Honourable Member refers merely to the importanes of this House
it is all right. .

Mr. Jamnadas M. Mehta: The importance of this House is so great
that the number allotted to it is far too inadequate. That is how I put
it. I¥ the number is increased, I arm in complete agreement with it; but
it is not the number which makes for effectiveness but the quality of the
people whom you elect, and I am not sure that we shall use this oppor-
tunity of electing even six Members with as much responsibility as we
should have done. I am sorry to have to say that even the first tour of this
Committee was not fully attended by members. That is my complaint.
Such of them as came, interested themselves far more in other occupations
and were less interested in the working of the Committee. I think more
vounger blood is necessary. Members who cannot walk 50 feet without
being fatigued are not expected to roam about four miles in the Naval
Depot in Bombaw People who cannot ride without riskshaws are not
expected to go round the Arscnal at Poona which 1s about two miles.
Therefore, it is absolutely necessary that the House should elect men
actively interested in the matter. K{embers must be selected with due
regard to their capacity to stand the strain of strenuous work which is the
work of this Committee. Mere communal proportion and raising other
hares of that kind is absolutely useless. If you want s Consultative Com-
mittee, appoint six most enthusiastic, most earnest people of reasonable
limite of age. That unfortunately is not the case today.

Secondly, the Committee was not called more often. It was appointed
in a belated manner and having been appointed in a belated manner it was
convened far more belatedly. We were told we will be called this day,
we will be called that day, and, ultimately, we were called in July end.
And now we are October end, and after five months of our appointment
we were called only once. That I think is too little consultation.

Further, although a great deal was promised when the Committes wan
appointed, that the members will be shown this, that the members will be
shown that, only one tour was undertaken and that for about ten days.
This tour was very valuable, we learnt a_lot, we came into grip of the
inner working of the defence problem of this country to some extent, but
it was only a part of it, a very small part at that. People whom you want
tc consult on the question of defence are entitled and are bound, first
of all, to acquaint themselves with the whole defence problem at the
earliest possible moment. But ihat is apparently not the object with
which this Committee was appointed, or if that wae the object it has
been very feebly carried out. We were told that we shall be taken to
ull the military installations and there may even be some journey outside
this country; the frontiers of this country are now supposed to rest on
Suez on the one hand and at Singapore on the other and, therefore, we were
told that we might be taken there. We have been waiting for five months
and not a single intimation has arrived about the proposed visits to these-
frontiers and the request which I made to be shown, some of the places even
in India was turned down in the most polite manner. In our Southern
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Command tour we omitted Belgaum, Mhow and Devalali. I thought they
were centres'of some military importance and I asked Jor permission, if
the other members were not being invited, to be allowed to be there alone.
The reply was, ‘Not now’. In the case of Alice in the Wonderlahd, jam
tomorrow. jam yesterday, but no jam today! Knowledge yesterday,
kriowledge tomorrow, but no knowledge of the Defence today.

I do not wish to belittle the importance of this Committee on these
grounds. The appointment of this Committee is a step in the right direc-
tion. For the first time in the history of this country elected representatives
of the people git at a table to know the inner working of the defence problem
though to a very limited manner. And although the Commander-in-Chief
has imposed the duty of secrecy on me he has also I am sure left us to our
commonsense to decide for ourselves what was secret and what was not, and
in pursuance of the use of that commonsense I say that His Excellency the
Commander-in-Chief gave us a lucid exposition of the war situation that
prevailed in July last. He gave us in one hour what we had tried to
learn in two years from the newspapeprs. The Commander-in-Chief is a
student of history of War, and I think he is a very real close student. His
manner of expounding the question was worthy of all praise. He has a
lucidity of expression and a dryness of humour which sqmetimes enlivens
even the proceedings of & dull Committee. Once he said, Hitler had a
great advantage over him; one of them was that he has not yet appointed
8 Defence Consultative Committee. In the Defence Consultative Com-
mittee the members should be taken into the fullest confidence and at the
earliest possible moment. From the way in which the Committee worked,
the members of this Committee will, I am afraid, not be equipped with
the knowledge of the defence problems until this war is over. The pace
of enlightenment must be accelerated. If the defence e problem is of
immense interest to this country, the knowledge of those who compose the
Consultative Committee should be as quick and as thorough as the Com-
mander-in-Chief can make it. That is my one request to His Excellency
the Commander-in-Chief,—that having appointed this Committee, never
mind the number, he should make the fullest use of that Committee at the
earliest possible moment so that the members of this Committee, are <o
equipped that they can enlighten public opinion on this momentous issue
of Defence.

I want to tell the House one more grievance about the way in which
the Defence Department is recruiting officers. This grievance is that no
matter how educated 2 man may be. no matter how physically fit he may
be, even when he satisfies every educational, physical and other known
test laid down by the military, scores and scores of people are turned down
and not granted commissions on the plea of unsuitability. The word *un-
guitable'’ is used for blasting the hopes of young men who have offered to
volunteer their services either as King's Commissioned Officers or as
Viceroy's Commissioned Officers. Young men equipped educationally and
physically in the best manner possible, men renowned for sports in their
colleges and schools,—these men are interviewed and found fit, and then
they are told, ‘“We thank you for offering your services, hut you are not
found suitabie’’. Nothing can break the heart of a young man offering to
serve his country so much as this cynical and laconic reply. I want the
Defence Consultative Committee to be taken into confidence and told why
these scores and scores of young men against whom there may be nothing,
for whom there is everything, are not accepted and are turned down on the
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ground of unsuitability. What is unsuitability, Is their nose s little
«crooked? What is unsuitability? If the man is physically fit, if he ia
educationally qualified, if he was a leader of men in his own college and
school, what is this unsuitability? This unsuitability gives play to per-
-gonal forees .of partiality and .all the evil proceeding from unrestricted dis-
wretion of a few individuals. The Defence Consultative Committes must

be convinced that before one young man is wrongly turned down when be
has qualified himself in other ways—the Committee shall be satisfied that
the reasons were absolutely genuine. I do not want that we should publish
dhe reasons in the press or that we should carry on correspondence
with the young man who is refused a commission, but if this Committee
is Yo act as a link between public opinion and the Government, then the
Committee must be convinced that for every rejection of an otherwise
«qualified man there is ample justification. You may take 2,800 young
rofficers in the Army, but if you have refused to take fifty only without
showing any ground, the wrong that you will do by bturning down thosa
50 people wrongly will undo all the right that you might have done bv
-appointing 2,800 men. This is a very important question which I wish
{bat the Government should bear in mind. Let no sense of grievance
remain in the heart of any young man as to why he wae not accepted after
‘he has satisfied all the 1ests, and this Defence Consultative Committee
should know wifat we are to reply when a young man comes to us, shows
his qualifications,—his principal’s certificate that he was the captain of the
rwcollege eleven, that he was an expert in football, that he was a leade_r
of men, that he is five feet six inches tall according to the medical certi-
ficate, that he has a double degree from the university—in ithe face of all
this, a man having all these qualifications gets a laconic letter, ““You are
not suitable’””. More often than not, the man who is selecting is not suit-
able. You have to enquire whether the selectors themselves are suitable,
whether they®are guided by considerations only of the efficiency of the
men or of other-considerations-and the Defence Consultative Committee hasg
2 right to know that the men in whom is vested the_ right of selecting t.h_e
future leaders of the Indian Army are not going to be m_.en_awayed by their
personal likes and dislikes and who cover their prejudices under the
ery vague phrase ‘unsuitable’. I feel indignant at the number of cases I
have got, in which the men have been rejected on what I consider to be
inadequate grounds.

Then, Sir, I wish the House also to remember that the Defence Consult-
ative Committee, although it met once, did very excellent work. One of
the gravest causes of discontent in this country is the racial discrimination.
I am not giving out a secret when I tell the House that the question of
abolishing discriminafion between British and Indian Officers has been
pressed on the Government both inside and outside this Committee and
‘[ am sure they are considering it very favourably and I am hoping tk.mt,
‘before long no distinction of a racial character will exist between Indian
and British Officers in this Army. We had gone to Bangalore and we
saw nearly 230 Indian cadets at the Bangalore training institution. We
‘were given every opportunity of mixing with them socially and also when
they were on training. We were also invited by these Indian cadets to
dinner and the military took care that no single military officer was to be
‘present lest the cordiality and the readiness of the Indian cadets to speak
out whatever was in their minds might be repressed by the presence of
4heir superior officers. 1 am .glad to be able to say .that out of.the 230

-
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Indian cadets getting training there whom we met bath jadividuslly and:
collectively every one of them without exception repudiated any sugges-
tion that they were being treated differently from the British cadets..
They said that they were treated with the utmost equality, witho®t any
distlinct‘;ieun. that they had no grievance, that they were as happy as they
could be. .

The Members of the Committee do not know anything about the Navy
or the Air Force yet. I have taken the trouble of visiting a naval in--
stallation and I have myself been on warships while they were in actual
practice, but with the enemy absent. I saw real fire by machine gups,
depth charging and so on but the enemy was not there. Therefore all
thic appeared to be somewhat unreal, although I had never seen real
gunflre within ten feet. That day I had dozens of guns firing, pop guns,.
machine guns and all sorts of guns were fired at close distance. I soon got-
accustomed to them.

Now, Sir, the last point I want to make is that the Rajas and Nawabs.
are prancing between Suez and Singapore. The contribution which they
meake to the Indian defence, however valuable, cannot be equal to the:
contribution which the taxpayer of this country is making. While I there-
fore welcome the Raja of this and the Nawab of that gaing to Suez or
Singapore, 1 complain very seriously that during five months it was not
found possible for the Defence Department to arrange our tour outside:
India to see the actual battlefield, to see how our armies and our soldiers.
were finding things there.

T cannot close my observations without paying my tribute to Sir Guru-
nath Bewoor for the manner in which he conducted our Southern Com-
mand tour. I congratulate him on the excellent temper which he main-
tained when provocations were not wanting. Provocationy were given:
to him, in as large a8 measure as he might have feared, by the members.
of this committee but he preserved the most saintly temperament. I ofter
wondered how a bureaucrat would have such a temper. I congratulate
bim again on the excellent manner in which he conducted the first tour-
of the members of the Committee in the Southern Command, on his
equable temperament and the willing attention he gave to the members.

of the Consultative Committee. I support the motion and wish the-
Committee all success. .

Qazi Muhammad Ahmad Kazmi (Meerut Division: Muhammadan
Rural): As a matter of fact, we are being called upon to vote on a matter-
about which we do not know anything. We are thankful to Mr. Jamnadas:
Mehta that, in spite of the oath of secrecy that he had taken.........

Mr., Jamnadas Mehta: I had taken no oath.

Qazi Muhammad Ahmad Kazmi: In spite of the promise of secrecy
which be had made to His Excellency the Commander-in-Chief, he has
been kind enough to give some idea to the House of the working of this
committee. I was really hesitating as to the functions of this committee
from the very beginning, but the clear enunciation of the whole position
by my friend, Mr. Jamnadas Mehta, has convinced me that probably
this committee is going to be nothing more than a farce, as has been our
experience with so many other committees of this House before. What
T understand is that His Excellency the Commander-in-Chief is
to impart his knowledge to the members of the commiftee by lecturing
them off and’ on and showing them how gumsand miachine  guns wre
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fired without allowing them to make the experiment themselves. Will
this make them real experts? Then, what is the use of this consult-
ative committee. My idea is that a committee without any powers, with-
out any knowledge and which does not enjoy the confidence of the people-
should %0t be appointed and it is a sheer waste of time and money to-
have any committee of the kind. My point is a simple one. We know:
the experience of Railway Advisory Committees, which have got nothing
to do with Defente Problems, which are not half as important as the -
defence problems of today. I had not the good fortune of being on that
advisory committee but those on the committee say that it is only the
chaiman that does everything.' If that is the position, what is the use
of lending some members of this House for that purpose? It is waste-
of time and waste of money which will give no benefit to this House. Now,
a further difficulty is here. They are bound by the oath of secrecy or by
the promise of secrecy and even the Members of the House do not know
what they are doing.

Now, what is the position of the elected representatives of this House?
i am the elected Member and I have to tell my constituency what I am
doing here. But here is a strange body and we had the misfortune of
electing these pegple to the Defence Committee. They have entered into.
a compromise or have taken an oath that they are not going to disclose
the secrets to their electors. They can tell us something only when it
is necessary otherwise they will keep the secrets to themselves. Now,.
Sir, what is the use for me to send these people or any other Members .
of this House to a Committee where they are to be won over by the-
other Party and are not able to disclose any secrets to me? If Government
reelly trust this House, they can hold secret Sessions as is the case with
the British Pagliament. Are the Members of this House not entitled to-
be allowed to enter into those secret problems for which the Government.
is going to choose Members of this House? 1 resent that. If these-
people are going to be told something which is not to be disclosed to this.
House, then we, on principle, cannot send our Members to that Com-
mittee because we know that there will be nothing in that Committee-
but lecturing. I had the courtesy in 1935 of the then Defence Member -
to be taken round to some of the Military manceuvres. Of course, they
were conducted on a small scale at a time when there was peace. Even-
then, T can assure the House that, with the exception of my friend,
Nawab Major Ahmad Nawaz Khan, who wanted to know something in
spite of his being in the army for such a long time, we were always kept
at a safe distance to avoid any salleged interference with the work that
was being done there. My submission is that everyone of us has got the -
curiosity to know what is going on all round. Everrbody would like to-
know how the machine guns are fired. But that is not the problem before -
us.

My friend complained sbout the recruitment. There, again, it is the-
same question of jobs; the same question of diszrimination between the
two communities. There is no question of any secrecy about it. We-
can read these things and we do not want only a few selected represent-
atives to tell us all that they have seen. Then, again, I would like to-
know from the Honourable Member as to what this Nationael Defence-
Cauncil is .and what is-to be the relationship betwsen the Dafence Councik
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.and this Sub-Committee? Is the National Defence Corncil going to
work along with this Sub-Committee or will it have scparate functions
-and will advise the Government with regard to the recruitment of soldiers
and officers? I would like to know whether the advice of the Wefence
» Couneil is to override the advice of this Sub-committee. I would also like to
know the reason why the Government thought it fit that there must be
.a National Defence Council. My friend, Mr. Laljee, sdid that we are the
- elected representatives of Indians. It may be that all of us are not here.
It may be that all are not co-operating. Still, we have got so many
-elected representatives here and the Government have been saying that
the elected representatives are better than the nominated ones because
- they represent the people. The nominated Members represent only the
voice of the Government and are expected to say ‘‘Yes’’ to their commands.
"Therefore, to say that the elected representatives of this House and the
nominated Members of this House occupy the same position, ig not correet,
otherwise what is the difference between slavery and independence.
" Therefore, I say with due deference to my friends, the nominated Mem-
bers, that they have no right of being appointed to the National Defence
Council. Of course, I have great respect for some of them but surely
we are not going to mix up the principles on account of our private re-
lations. T would like to know the reason why the Governtent has thought
“it fit to appoint to the National Defence Council persons who are not the
members of the Central Legislature. It may be said that the National
‘Defence Council was appointed because they wanted the help of ‘the
Indian States and others who are not connected with British India. My
"idea is that they took the Ruling Chiefs for their consultation, but so far
as the British India was concerned, it must have been only the elected
representatives of this Legislature who could sit on the Defence Council.
"So, I hope my learned friend, the Mover, would explain t¥e position and
“let us know the real functions of this Committee. What do they expect
‘this Committee to do and what will be its relations with the National
Defence Council? Will there be any co-operation between these two
bodies? It is only after hearing as to what the real functions of this
Committee will be that we will be in a position to form some opinion.
‘But as matters stand at present, I think it will be sheer waste of time
-of the Members of this House to have any Committee of this kind.

L

Sardar Bant Singh: Sir, I recognise this fact that after a good deal of
agitation and persistent effort to have a peep into the matters relating to
- the Defence Department of the Government of India, we have partislly
- succeeded in securing a small Consultative Committee for that depart-
ment. This is the first motion that has been tabled in this House for
electing representatives to that Committee. But I must say that we are
sorely disappointed by the speech of the Honourable the Mover of this
Resolution. He said absolutely nothing as to what this Committee is,
what its functions are and in what matters the Government or the De-
partment proposes to consult it. We are still left to find out that
information from the speeches of some of the Members of this House.
Though we are grateful to Mr. Jamnadas Mehta for telling us something
of what this Committee did in its only meeting last time. With due
respect to him I must-say that from his position as 8 Member of the
<Qpposition, he cannot explain the Government’s position. This House
is. entitled and was entitled that at the time of making this motion- the
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Houourable the Defence Secretary, who for the first time happens to be
an Indian, should have taken this House in confidence as to the attitude
of the Government towards this Committee. I am afraid that with the
thinning of the attendance in this House the speeches of the Official
Members on the Treasury Benches are also being thinned proportionately.
"This is not fair to those who are actually present in this House. I hope
the Honourable the Leader of the House, who was, up till lately, one of
us, will see that the information is neither thinned nor held back from the
House on fimportant matters like the present one.

) We really expect that the Houourable Member will tell us in his reply
what is the position of this Consultative Committee and in what n_latters
the Members are likely to be taken into confidence. We know, Sir, the
value of Advisory Committees of this House. They have very little in-
fluence, if any at all. Bome of you, Sir, who have read the article of
Mr. Fielden, who was lately Director of Broadcasting here in India, will
realise what are the powers of the Advisory Committees. Mr. Fielden
has given away the secret of the working of the official mind. He says
he is familiar with Advisory Committees and their functions. He had
an Advisory Committee attached to the Broadcasting Departinent. If
T am not misfaken the Honourable Member for Communications who is
the Member in charge of Broadcasting, has been taking pride in the fact
that he has given an Advisory Committee to this section of his depart-
ment, namely, Broadcasting. In that article Mr. Fielden says that the
function of the Advisory Committee was to meet and give advice and his
function was to ignore that advice altogether. If that is to be the func-
tion of the present Advisory Committee too, I am sure it will neither be
-complimentary to this House nor to the Members of that Committee, be
it Consultative Committee. The -department should take particular care
that the Members elected by this House are taken into the fullest confi-
dence. in vital matters. Our trouble in India is twofold.

Lieut.-Oolonel Sir Henry Gidney: Manifold.

Sardar Sant Singh: First, we have to fight continuously for the recog-
pition of a particular policy snd then, if after many years of agitation,
we succeed in securing that recognition, the second trouble begins. The
gecond trouble is always insuperable, and that is the manipulation of
that policy by the bureaucracy. Now, Sir, when we have succeeded in
- gecuring a Consultative Committee comes the complaint that the compo-
sition of that Committee is of such & nature that important interests are
not represented. Those interests which are already represented in the
Pefence Department, and practically those who are in charge of the -
department, who have got to initiate policy in the department, these are
represented again in order to fill up the composition of that Committee.
1 mean no disrespect to the elected Members of the ~European Group
when I say that the Defence Department is entirely Europeanised.
Therefore, a representative from the European Group—technically speak-
ing they are entitled to represen.tatfion a8’ much a8 any other Party in this
House—but substantially speaking, they have got so much representa-
tioh in the Defence Department that the further representation should
80 to ‘Indiaﬂs Of" oﬁhel‘ Pmias: - I. dond mean any_dimspect'
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Dr. P, N, Banerjea (Calcutta Suburbs: Non-Muhammadan Urban):
It is superfluous. ;

Sardar Sant 8ingh: It is pure and simple manipulation in this matter.
Similarly, I must say to my Honourable friend, Sir Henry Gidney," who
is the respected Leader of an important Party in this House, that his
community is abundantly represented in the Defence Department.

_ Lieut.-Oolonel Sir Henry Gidney: Will the Honourable Member men-
tion one? I challenge my Honourable friend.

Sardar Sant Singh: The Honourable Member will perhaps wait for a
couple of days. I have tabled certain questions on this subject and he
will know the real state of affairs when the questions are answered. The,
position is that in the matter of manipulation, the underlying principle
of such Committee should be that Indians as Indians should be consulted
and should be given a free hand in the matter of defining as well as ini-
tiating new defence policies which are in the interest of India and India
alone. That is the fundamental principle on which we insist, though we
are constituted under very peculiar political conditions. Such political
conditions are not to be found in any other country. There*are anomalies
in the extreme here. The elected part of the House expects tnat some
way will be found out for these anomalies and Indians in the real sense
of the term will be consulted in the matter of defence. As regards one
or two matters in which my Honourable friends have already said some-
thing, I want to add a word or two. That is - about the Contract and
Ordnance Departments. I fail to see why these two departments should
not be administered in & manner that the policy is controlled by Indian
opinion entirely. It is not & matter of strategy . . . . ¢

Lieut.-Oolonel 8ir Henry Gidney: What have these two Departments.
got to do with the National Defence Council?

Sardar Sant Singh: Is it within the cognisance of this Consultative
Committee to raise questions or not? That is the relevancy.

Mr. President (The Honourable Sir Abdur Rahim): Honourable Mem-
bers are going into all sorts of matters. The Chair’'s difficulty is that the
motion is very widely worded—Defence Consultative Committee. We are
not told what will be their exact function,

Sardar Sant Singh: I refer briefly to some of the anomalies and the
question on which I want the Honourable the Secretary for the Defence
Department is to give information to this House is the question relating
to the method they adopt in carrying out their duties whether this will be
placed before the Consultative Committee or not. The second question
which is agitating very strongly the Indian element in the Indian Army
is the question of emoluments and allowances and the racial discrimina-
tion which is still prevalent in the Army. Will the Consultative Com-
mittee be consulted in that matter? Will they be permitted to influence
the policy of the Defence Department as regards racial discrimination
that is still prevailing in the army as regards pay and allowances? There
are certain anomalies. I illustrate my point, that here in India & certain.
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gection of the Army does not get lodging allowances, but when they go
Overgeas, lodging allowance is being deducted from the pay cf Indians.
Really one person came to me and asked me, what is the neaning of
this. I could not explain. I think it was the business of the Consultative
Committee to raise this point and discover for themselves whether this is
a fact or not.

Lieut.-Colonel Sir Henry Gidney: Why did you not ask us when we
#8t in the Committee?

Sardar Sant Singh: I will request the Defence BSecretary to tell us
whether these questions will be put and whether the department will be
influenced or not by the decisions of this Consulative Committee.

Lastly, Sir, I want to emphasise this point. The composition of this
committee has been already referred to by several speakers
before me but.I submit that the importance of this House
-ghould be fully recognised and greater representation should be given to
the elected portion of it than has been conceded so far. 1 hope the
Honoursble Member will see that important interests are not left out on
.account of insdequate representation. I have seen most of the speeches
of the highest military officers and other important personages from the
Prime Minister of Great Britain downwards who have seen the work of
the Indian Army and they have all very high praise for the work of the
Indian troops. If that be so, why is it that the status of the Indian
soldier is no.t brought to the same level as that of the Britisher?

1 p.M,

Mr, President (The Honourable Sir Abdur Rahim): The Honourable

Member is going into a very wide question. The question is whether
‘there will be this committee or not. ’ :

Sardar Sant Singh: I am drawing the attention of the Consultative
‘Committee to this aspect of the question, If these are tackled by the
“Consultative Committee it is 2 welcome measure, but if they are excluded

we will have to consider what attitude to adopt with regard to this
:motion.

_ Lieut.-Colonel M. A. Rahman (Nominated Non-Official): 8ir, before
I take up this subject I should like to congratulase the first Indian who
has been appointed by Government to represent the Defence Department
ii.6., my Honourable friend, Sir Gurunath Bewoor, and I wish him suc-
cess and strength to his elbow. Many controversial points have been
raised, specially by my Honourable friend, Mr. Jamnadas Mehta, and
from my knowledge, inner as well as from outside, of some of the ques-
‘tions raised by him I rise to repudiate the points which he has made. 1
think I am right in saying that it is his utter ignorance of the facts which
made him pass those remarks. First he said that members were ot
even eager to go round and see the various places which were arranged
by the Defence Department. I wonder if he realised that some of the
members have not only made one round of those places where officers are
being trained but twice and some places had been visited thrice ; and, some
<of the members too have already been to the places where our trainees are
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[Lieut.-Colonel M. A. Rahman.] .
and the factories are functioning and Indians are being trained. If he had
realised this he would have understood why members did not go again- to.
incur extra expenses to Government,

Mr. Jamnadas M., Mehta: Things were explained in your absence,.
that is all.

Dr. P. N. Banerjea: Were they explained only to Nominated Mem-
bers?

Lieut.-Oolone] M. A, Rahman: It does not matter whether we are-
pnominated or elected. I maintain that nominated Members on this side-
have much more experience of administration than many of you put.
together. I personally have got 80 years’ experience of administration;
I have worked five years in thé last great war, and I know a lot more of’
military defence .of India than many of the Honourable Members there.

Mr. Mehta then raised the point that the Members were too old. I
look round and I hardly find one or two below 50 and I do not know
where he is going to raise youngsters of 20 or 21, :

I now come to the point which I know most and that is about the-
Indisnisation of the Army. From the very inception of the Central
Interview Board in February 1940 I have been connected with this.
Indisnisation problem. Mr. Mehta says that many of our youngesters
have been refused admission even when they volunteered for service;
that many of them are B. A.’s, LL.B.’s, failed M.A.’s and so on; that
though they are physically fit they are politely told that they are:
unsuitable; and my friend, Mr. Mehta, does not understand what suit-
ability means. I will explain to him what suitability from the military
point of view means, and then he will realise that those who have been
rejected are really unsuitable for the army line. I am after all an Indian
myself and want as many Indians in the army as possible; and I am also.
the first person to say that unless and until India knows how to defend'
herself self-government or independence is an absolute misnomer. 8o
no one can say that I do not support Indianisation; I say the mare
Indians are forthcoming, the better for the defence of our country.
This Central Interview Board which was appointed in 1940, was improv-
ed by stages. To start with, we opened it only to those youngesters
who were between the ages of 21 and 26. We gradually increased the-
age limit and now it is from 18 to 86. Even then our people are not
coming as much as we want. They do not realise that we are in the-
war ourselves. This is a war of the world. It is a total war and every
one of us will have to put in our little mite, whatever we can. We want
our youngesters to defend our country. And who are the people to send
them to us? Representatives of all the millions of India. Let all tke
parents make up their minds to send one or two of their young sons for-
the defence of their country as other countries are doing. I am one of
those who believe in fighting and dying on the field and not sitting at:
home and being murdered by bombs and Hitlerism.

As regards the suitability of a candidate we have had men before us:
from the north, south east and west of India, Kahashis and Lahashis and
people whom I have never met. It was a great experience for us. My
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Indian colleagues,—one of them sitting on my right, Sir Henry Gidney,—
will bear me out when I say that there was nothing but absolute fairness-
shown by the Central Interview Board to each and every individual who.
appeared before us. We had before us actors from Hollywood, profes-
sional singers whe 'made their earning in Italy, professional dancers trom.
the Uday Shankar School, lawyers, doctors, engineers, and so on.
As regards suitability it is not that we have not B.A.’s and M.A.’s who.
are suitable for it. What ‘suitability’ means is this. Remember, if one
officer is wrongly chosen, he may be a source of great danger to a country.
It is not the case of a civilian who may make wrong juagment. Well,
his error could be corrected afterwards. But in the battle-field if you make
one mistake it is the death of your country. That is why we have to be so
careful. I can give you scores of examples in which a cerdidate had good
educational qualifications, good phyvsique and all that but he could not ba
selected for lack of personality. There was a gentleman who appeared’
twice before us. He was an excellent fellow—I think he hailed from
Bengal. But he had no personality and he had no power of leadership. .

Dr. P. N. Banerjea: How could you detect that?

Lieut.-Oolonel M. A. Rahman: I will tell you. The Chairman of our
Board has for five years been engaged in selecting vouths for various.
branches of administration; so you cannot say that we have in the Chair
an inexperienced man. He is helped by two military veterans, who have
30 or more years of service to their credit and who have shed their bload in
many a battle fields. By ten to fifteen minutes talk with a candidate they-
know whether he is suitable or not. o

Dr. P. N, Banerjea: No, no. It is impossible.

Sardar Sant Singh: Is it or is it not a fact that the Chairman of the-
Selection Committee and some of those gentlemen who come from the
Army in the Selection Board are privately informed of the political views
of the parents and their influence upon the candidates.

Lieut.-Colonel M. A. Rahman: What I mean by leadership is this. In-
many cases it is a hereditary term. Now, why do you complain that we
take so many Punjabis? I can tell you that Punjabis have inherent quali-
ties to be good soldiers and leaders.

Dr. P. N. Banerjea: Does it mean that no one should be taken from.
other provinces?

Mr, Jamnadas M. Mehta: On a point of order, 8ir, Such discrimina.-
tion has been abolished by Government.

Mr. President (The Honoursble Sir Abdur Rahim): That is no point of
order. It is for the House to decide.

Lieut.-Oolonel M. A. Rahman: I tell you that the Central Interview
Board has been nothing but fair to every nationality wherever they came-
from. I was defining leadership by giving an example.

Dr. P. N. Banerjea: It can be acquired.

Mr. President (The Honourable Sir Abdur Rahim): I must ask the-
Honourable Member not to interrupt. ’



96 LEGIBLATIVE ASSEMBLY- [27TE OcT., 1941

Lieut.-Colonel M. A. Rahman: I say in majority of cases it is inherited.
I am a Doctor and I know such qualities are inheriteds I have seqn manv
-officers of Bengal who have done very well in flying. For good leadership
-it is necessary that the officer must first know his men, he must know
their language, he must set an example for them, .he must be with
ithem in their little troubles, look after their health, and by these ways
.he makes men to follow him.

Dr. P. N. Banerjea: But all these may be acquired. '
(Interruption by several Honourable Members.)

Lieut.-Colonel M. A. Rahman: I refuse to admit, Sir, that we have
refused anyone on racial, religious or sectarian grounds. There is not on-
-case before us. As regards the point which was raised by my Honourable
.friend, Sardar Sant Singh, about emoluments and different other things,
T cannot divulge much more but I can tell you that theré is no racial
«discrimination. Emoluments are all equalised. There are certain other
points which are drawing the serious attention of Government and you will
find gradually it will all come. I think I have said &nough about the
Honcurable Mr, Jamnadas M. Mehta's point about Selection Board.

The percentage of successes in various Interview Boards has been very
"high. I have no knowledge of your provincial selection: that you may find
out in your Province. But when they come up to the Centre before us, do
.you know from 80 to even 70 or 76 per cent. of successes have been accord-
+ed. If you take a class which we call B class—they are trained in Lahore
—you will get the percentage go up to 84. Do you thimk that we are
strict and don’t you think that we should be more cautious. It is not a
-question of civil life. It 'is a question of life and death of the country.

The Assembly then adjourned for Lunch till Half Past Two of the
-Clock.

The Assembly re-assembled after Lunch at Half Past Two of the Clock,
Mr. Deputy President (Mr. Akhil Chandra Datta) in the Chair.

Mr. Govind V. Deshmukh (Nagpur Division: Non-Muhammadan): Sir,
the speaker who preceded me was under a happy illusion that he has refuted
all the charges made by Mr. Jamnadas Mehta-just now against some of
the members of the Defence Consultative Committee who went round. T
am in the happy position of being able to substantiate the charges made
by my friend, Mr. Jamnadas Mehta. I happen to be one of those few
who in the month of April last went round with some of my friends though
not as member of this Defence Consultative Committee to see all these
places where men are trained, where ammunition and ordnances are manu-
factured. The first thing that I would like to take up is this. Though
the functions. of the Consultative Cominittee are not defined, I consider
tbut the primary one is recruitment for King’s Commissioned Officers—
officers for the emergency commissions—and the recruitment of Indian
soldiers. It was alleged—and .Mr. Jamnadas Mehta has said—that there
18 & good deal of hocus pocus business in this selection of officers for the
King’s Oommission; and he could not understand what was meant by
:suitability; my friend, Dr. Rahman, gave a few instances and left the



. ELECTION TO THE DEFENCE- CONSULTATIVE COMMITTEE 97

thing as vague as he could leave it. T am now going to tell you something
from my own persenal experience how fit persons are rejected and unfit
persons are selected. In August 1940 a number of persons—qualified
physically and medically and educationally, because, they were graduates
and had got doctor’s certificates and had the leader’s qualification because
they were officers in the University Training Corps—I expect that nobody
would be an officer in the University Training Corps unless his superior
officers considered him to be a proper person to be a leader

Lieut.-Oolonel M. A, Rahman: Not necessarily.

Mr. Govind V. Deshmugh: Then it all depends on your own volition 1s
to his suitability or not. These are the tests. Persons who belonged to a
particular caste—and I am not afraid to declare it on the floor of the
House—persons who were Brahmins were rejected as officers for the King's
‘Commission as well as Indian soldiers on the ground that they were
Maharashtra Brahmine. Then, in that year 1940, I started an agitation
and it went on for about three months—I went to the length of saying
that if these Previncial War Committees do not help these boys, then
what is their business? Was it merely to go round collecting moucy?
They ought to help these people. Government must make themselves very
clear on this question whether they merely want money or men. 1 after-
wards said this in one of my articles in the newspapers through which I
was carrying a propaganda that if the Government are nnt prepared to
take our men who are qualified and fit in every way, phyvsically and educs-
tionally and in every way, then the elected members on these War Com-
mittees who were members of the Provincial Council or C-uncil of State
should be made to resign and public meetings should be held and no money
should be contributed .o

Sir Gurunath Bewoor: Sir, I am afraid the discussion is going far beyond
the particular motion, which is purely for the election of s Defence Con-
gultative Committee: this has no reference to the suitability or unsuitability
and the method of selection of officers. '

Mr. Govind V. Deshmukh: My friend was referring to it that persons
are selected as officers though they are ..

Mr. Peputy President (Mr. Akhil Chandra Datta): Since a point of
order has been raised, 1 must say that a discussion on this matter has
already been going on for some time.

Mr. Govind V. Deshmukh: The motion is so widely worded that it is
not our fault; and you have allowed other Members to go on with it.
Now, what happened was this: all those papers were sent to the Defence
Department and it so happened that persons who were rejected were taken
in and telegraphic orders were sent that these persons should be accepted.
1 wanted to show that there were particular castes banned—I do not say
it exists now-and I will give the reasons why it does not exist now. Let
me say something about the selection when perscns are interviewed. While
I was going round I happened to.go to a place which shall remain un-
named—that is the procedure ordered I suppose and followed by newspapers
—they do-not mention the names of . places _whe_re ordnance are being
manyfagtured. or whare officers and soldiers gre trained—I went round and
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got into conversation with a Brigadier, and I started -this topic of listed
and non-listed and martial and non-martial and 1 asked ‘“What is your
experience of the candidates selected and sent over here? Is every one a
qualified man?’’ And he told me he made no distinction between martial
and non-martial and that ‘‘25 per cent. is wastage.”’ These are his words.
Then I asked him how he explained it. There is the Provincial Committee
ou which there are qualified military members and others who test thaw
boy and ask him all sorts of questions and then he goes hefore the final
selection committee and there is a military officer there—as my friend:
told me, he has been selecting men for the last five years—he goes.
through all this procedure and how is it that there is this high percentage
of wastage? This is his reply: ‘‘There is a good deal of nepotism in it."”
1 am quoting his very words. I can mention his name in private—but
not in public; he was very frank and candid to me. When I cross-examined
bim about this high percentage of wastage, there was no other go for
him but to come out with the real explanation that there is a great deal of
nepotism. After examination and interview by the Chairman and different
persons and even my friend, Dr. Rahman, is there—thefe is thig 25 per
cent. of wastage: what does it mean? It means that our money is being
wasted. What happens to these boys I asked the Brigadier. Is there any:
scope for them? He told me: ‘“We ask them whether they will become:-
clerks or join this or that department and if they agree they are sent
there.’”’ But the fact remains that so much money is being wasted; and:
nobody ever cared to see through it and I do not know whether this Con-
suftative Committee has ever gone into this question. Now, this is so far
as wastage and suitability are concerned. The same waa®the case with
r1egard to the selection of Indian soldiers to the army at one time, and as.
the same arguments apply to this aspect also, I shall not repeat those:
arguments. ' .

Then, Sir, my friend said that they selected those people who'were
leaders, who had the qualifications of leaders. And what are the qualifica--
tions of persons who want to be leaders? The qualifieations, ie
told wus, are that they, I mean the people who want to be:
leaders, should know their men, their grievances and so on.
Now, how can you find out from a person who is to be inter-
viewed that he knows his men because he had no men under him at all:
One can only say that these are necessary qualifications for a leader,.
and his fitness for leadership can only be tested when he is actually placed
in charge of men. ~After all, these are ordinary qualities which will be found
in every one, whether in the army or in the civil line, because 8 man w!lo
is in charge of his men either in an office or, for instance, in a textile-
mill or in the army, generally knows the needs of his men. But how can
ray friend tell beforehand that so and so is competent to be a le?,der of men?
1 do not know if my friend has the horoscopes of these candidates before
him to decide this matter or whether there is someone in the Consultative
Committee who knows, how to read the horoscopes of the candidates
appearing before the Selection Committees. . .

. Bir, those who have studied Maharashtra history will readily realise the
pojnt. 1 wish to make. Everybody knows the name of the Peshws
Baji Reo I. Who were his generals? Men like Holkar, Shinde and others,
persons ‘who had no martial tﬁadmns in }he'f:glzﬂy but crlfﬁtedb them; in

ig;those, days anybody who had served in the army could become 'a
ig;:forlzf “providec he.ghowed the necessary °qualifications. They Wews alf
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ordinary men possessing commonsense in addition to courage and bravery,
and they were placed in charge of large armies,—and everybody knows the
braver} and valour which they displayed in those days, and conquered
provinces in India.

Dr. P. N. Banerjea: Sir Gurunath is himself a Maharashtrian and he
ought to know it.

Mr. Govind V. Deshmukh: Nobody can say that because a certain
candidate has come from a family having a record of martial traditions
be will become a good general. It is quite possible that if in a familv
with good martial traditions there are ten members, one of them at least
oul of ten members may possess some of the martial qualities, but others
will not. But you cannot say that you can turn out soldiers and generals
from a family as you turn cut motor cars from Fords factory, inspite of
it martial traditions. You cannot standardise like this and say because
so and so belongs to such and such family, he would become a good
general. To suggest such a thing is to favour nepotism. My friends ought
to remember this. At one time it was thought that not more ihan 23
cadets would be fit enough for selection to the army, but now whkat is tha
position? Now, there are so many officers, and what is it that has
brought about this change? You are not in & position to reject men in-
discriminately as before, because, we all know that the war danger is
approaching the shores of India, and, therefore, you cannot exhibit the same
awount of distrust in Indians, because, you want the army to expand. You
must have offigers to man the men. The necessity is growing daily, and it
is this necessity which makes the Government to select more officers and
men for the army brushing aside their prejudices or mistrust against certain-
classes. Recruitment has come to some people as a.boon out of this evil
war, because, persons who were not considered fit to lead an army, people
who were not considered fit even as soldiers, have suddenly been taken in,
and they have now got an opportunity to establish their :laims. Onpe
might as well thank Hitler for this, though one may not like this terrible
war. 8o, it is under these compelling circumstances, that Government
had to brush aside all these prejudices and so-called objections against
certain classes of people. Therefore, Sir, it is necessary to demoecratise and
nationalise the army. Do not stick to these prejudices against certain pro-
vinces or certain classes. Till recently, just as it was in England, onlvy
sons of rich men or Lords got into the army without much difficulty us
officers. Do not stick mainly to these richer classes for recruiting your
officers. Anybody who is educationally, medically and physically consider-
ed fit should be given a chanee, and it is too late in the day to suggest
on the floor of the House that people of such and such provinee or of such:
and such class alone are fit for recruitment as offcers. As a matter of
fact, this argument has been placed before the House sc many times
that it has lost all its novelty, it has lost all its importance and its efficacy
as well, because, those who know Indian history also’know very well that
the army with whose help the Britisher corquered this country originally
came from Madras. Then the Bihareés helped the British to conquer the
Punjab. What is the good of flinging this argument at us and saying that
only the- Punjib can produce the best woldiers; the best commanders and
the best generals. "There should be no sttempt whatever made to differ-

cntiste between province and’ provinee in this mstter. -
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Then, Sir, my friend, Mr. Jamnadas Mehta, said that certain persons
are nominated on this Committee who, on account of their age or habits,
are disinclined to take interest in the work they are expected to do, or that
they are not anxious to see certain things at the severa] places they are
taken round. My friend, Colonel Rahman refuted that charge. But I
for my part again substantiate the charge which my friend, Mr. Jamnadas
Mehta, made, and I wish to suggest that, if really members are to be
elected or nominated, such election or nomination should be made from
persons who are prepared to take a keen interest, in the work before them,
persons who by age, experience, and powers of endurance are fit enough
to discharge their responsibilities when going round the various places. I
may say here that there were certain colleagues of mine when we went
round, and they were only too anxious to go back when we visited one or
two places. They said: ‘What is the use now of going round like this?
Why not go back? This is hot summer, why not let us go back now?’
Now, my point is, why should such people undertake to assume this respon-
sibility of going round the various places if they cannot stand the strain,
if they have no aptitude or interest in the work they are empected to do for
‘the country? If they consider that it is a matter of privilege or honour
“to serve on a Committee, they should seek membership on other com-
mittees. I do not know whether by being associated with the Defence
Department in this manner they get any additional privileges. Anyway,
i think that the Government ought to bear in mind in selecting people for
this Committee not merely the age of the person to be selected, but also
his antecedents and they should see whether he has the aptitude to do
‘that work. They should find out whether he has ever taken any interest
in army matters,—not merely by putting questions in this House if he has
%he courage and interest to do so, because, certain people are lacking
even that much courage and interest. Government should see whether
the person whom they will select for this Committee would make use of all
#he opportunities afforded to him for the public good.

Having said this, let me point out another thing. When 1 went round
and had conversation with some of the gentlemen in different places some-
where in India, I came to know that in the month of April our Govern-
unent, or I should say the Defence Department, was so slack, so lethargic,
so indifferent to the real nature of defence that they did not utilise the
wapacity of several workshops or Iactories to the extent that they were
«at that time available, which meant that the Government were not really
enthusiastic. They were enthusiastic only so far as collecting funds was
woncerned. That was my firm conviction then, because, I made enquiries
a6 to how many persons had come from different provinces, whether regis-
4ers were maintained, and all that, and I found that some of-the things
which could be manufactured in some of the places were merely repaired,
and not manufactured. I asked, ‘‘Could not these be manufactured here?'’
They said, ‘*Yes, provided we could get some things from America because
it would take some time to manufacture them’', and it was not difficult
then ‘to get them. This dapartment is moving in such a slow manner—
anf I do not know whether, excepting Hitlet'’s Government, all other
‘Governments go in this slow fashion, because, it was the same thing in
England and there was-a hue and ery about her being ill-prepared and all
that. There it was total slackness, redtapism, here it is total mistrust,
distrust of the Indians in. addition to redtepism. They were not prepared,
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they were not prepared to go to the length to which they could have
very well gone warranted by circumstances then existing. It is the com-
pelling necessity of the war, the condition of the war, the war approaching
towards the borders and outposts of India, which makes them movo a
little. If the Consultative Committee could give it a momentum, then
it is well and good; otherwise just a few people going round or whether
they go round or-hot, attending lunches given by brigadiers or dinners
given by brigadiers—that sort of thing Co. .

Lieut.-Colonel Sir Henry Q@idney: What about the laddu and jilebs
lunches?

Mr. Govind V. Deshmukh: I do not know about other lunches.
Lieut.-Oolonel Sir Henry @idney: What about laddu lunches?

Mr. Govind V. Deshmukh: Laddu lunches were never given to us.
This is one thing. Otherwise it is useless for this Consultative Committee
to be in existence, merely given to us as a sop, and showing to the country
and the world abroad and America, ‘‘Look here. We bhave given these
people this Defence Consultative Committee”’. My Honourable friend
was very wise in ot making a speech and disclosing to us what were the
different functions. If merely the motion that is passed goes abroad,,
then the people in England and in America will say, ‘‘Look here. Here
is a committee of their own people. Indians going round, exerting them-
selves irrespective of what other people are saying that they are not
helping the war and that the Government are not really stimulating their
efforts.”” '

Another thing 1 wish to say is this. Of course, we have to anticipate
many things besause, as 1 have said, there was no opening speech giving
us points. I want to know whether there would be any co-ordination
between the National Defence Council and the Defence Consultative Com-
nittee. If tHere is not, what is going to be the result? Certain persons
have had the advantage of going round and knowing the conditions im
their own provinces. They have formed their own opinions and there
are others who are moving in a different circle. They may or may not.
move about, because, some of them are big folks, they may attend teas
and dinners and all that. If these two circles do not coincide and do not
come together, the result would be nil. There is, therefore, a great
necessity for the co-ordination of the activities of these two commiittees.
One should like to know from the Honpurable the Mover of the motion
whether there is any such intention or not.

Let me say this about the number. I strongly support the plea
advanced by my Honourable friend, Mr. Husenbhai Laljee and others,
{hat this number, six, is too small, and that this should be increased.
Of course, we were not allowed to draw any comparison between this
House and the other House. I do not want to draw any comparison us
regards the merits or demerits of the members of the other House, but.
certainly on the numerical strength we are entitled to more. We may
not make comparisons which may be odious as regards the qualities or
qualifications of the members of the other House and this House, but we
can surely say that on the total strength of the alected members we are
entitled to a much larger number than what is mentioned in the motiou.

I take it that the real object or the main object ig that the Government
wish with the Lelp of this Committee to create enthusiasm among the
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people, that the people should with enthusiasm come forward and offer
themselves either as doctors or as soldiers or emergency commissioned offi-
cers or as technicians. To win over the people, let me say this. I ccho the
regolutions passed and the speeches made and the points emphasised ul
the Non-Party Leaders’ Conference at Poona to the effect that unless poli-
tical prisoners are released and a declaration about fhe status of India,
national as well as international—unless a declaration like this
i¢ made immediately that within so many years after the war
we ghall have that status, enthusiasm could not be evoked. . Let
me say this because it has been said not merely by the Non-Party Leaders’
Conference, but even by the Anglo-Indian papers. Take the Times of
India. 1 have found many a time the Editor saying therein that the
suggestion is a good suggestion and he sees no reason why the declaration
should not be iminediately made that after so many years the status o1
JIndia will be the status of seli-governing colonies. He says there should
be a recognition, there should be a declaration immediately in how many
years India will attain Dominion Status after the war. There was also
the statement made by Sir Sikandar Hayat Rhan who said that if such
a ctatement was made immediately fixing period about India’s status there
would be great enthusiasm. There was the Indian Christians’ Conference
which passed a resolution on similar lines. All these bodies reflect public
opinion. Nobody is interested in saying that we should not help the Gov-
ernment. All these bodies are keen on helping but when they go out
and meet their constituents they have to tell them what we are fighting
for. So, unless this declaration is made and the other defects are removed.
one would not see great enthusiasm in the country. FEverybody who
resents the Governments’ attitude of want of proper response, everyone,
who says that is no sufficient response on the part of the Government,
yet says, we shall help the Government, we shall help the Government.
That is the resolution passed by everybody, but because such a body has
jrassed -such a resolution the Government should not think that the response
from the people is satisfactory, they should realise that the response
7iven by the people is capable of being expanded, that there can be a
greater response. You can get many more millions of men. The war is
Jetting nearer, and, if, unfortunately, the war comes nearer, then it will
be the twelfth hour and not the eleventh hour. In the case of France
you were prepared to make a sort of Anglo-French Union and constitu-
tion, Mr. Churchill never cared whether the House of Commons should
nieet and whether the Prime Minister should make a statement and get
that declaration ratified by the House; emergency requires that such steps
as are required for appealing to the people of that particular country or your
ullies—such steps ought to be taken. '

In conclusion, Sir, I would say that there should be a proper procedure

- followed by this Committee as regards the agenda, and the

o subjects to be discussed. If it is merely going round and

seeing the ordnance factories and there is nothing else to be done, then
there would not be even among those members of the Committee any zest
left to go round. If they are taken after a period of some months, and
people are very inquisitive, they may make inquiries and come to know
how far we have advanced but that is not the thing. As war is coming
neurer and nearer, you must repeat the consultations as frequently as pos-
sible and not have them only once in three months or six months. With
these words, I support the motien.

- L4
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Sir Gurunath Bewoor: When I moved what appeared a perfectly simple
mmotion, I never expected to have a debate upon it of such length. This
however merely indicates the very keen interest which this House takes
in all matters relating to the defence of India, especially at a time of such
emergemcy and crists as. we are in. Sardar Sant Singh accused me of not
‘baving made a somewhat long speech explaining what the committee is
iatended to do. | -

L h'nonoﬁrlﬂe Member: We want s long speech from you: I.

. Sir Gurunath Bewoor: I know my friend, Sardar Sant Singh, is a great
-gbudent of politics and I expected that he would have read all about this
committee when it was announced in the public Press and the procedure
which we intended to follow to fill up the membership of the committee,
pending the meeting of the Legislature. Perhaps it has escaped his atten-
‘tion and T think T cannot do better than read out a small portion of what
was then published.

It was then announced that the committee is a Departmental Committee
'of the Defence Department. It would be presided over by His Excellency
‘the Commander-in-Chief and will meet whenever called by His Excellency
‘Dut not less ofteh than once a quarter. Its proceedings will be formal and
gtrictly confidential. The agenda will be circulated beforehand to mem-
bers of the committee and its meeting on each occasion will be opened by a
‘gtatement on the war situation by the Commander-in-Chief. The object of
{he committee was explained as being the anxiety of His Excellency the
‘Commander-in-Chief to establish a direct contact with representatives of
the Legislatures and the committee will be constituted for the time being
only with the help of the Party Leaders but as soon as the Legislatures
‘met a motion would be made for its election. The Commander-in-Chief
was confident that he would receive valuable advice on matters affecting
efencé from the non-official representatives and will in his turn be able tq
-give them a regular appreciation of the situation and keep them confiden-
%isﬂy informed in a way which will assist them in the performance of their
public duties.

Sir, the committee will undoubtedly give great help to the Defence De-
‘partment and we are anxious to utilise their advice in all matters in which
we feel that they are qualified to advise. It is quite understood that they
would not be able to advise us on many matters such as military operations
:and things of that kind but there are numerous matters in which their
-advice would be extremely useful. It is not possible to give an exhaustive
_list of what those matters are but various matters might arise from time to
‘time, in which we would feel that their advice would be extremely useful.

. Then, Bir, I have been asked what is the relasionship between the
National Defence Council and the Defence Consultative Committee. The
names of these two bodies should be sufficient to explain the difference.

ne is.a committee of the Members of the Assembly and of the Council of
Btate. The other is a body which is constituted by His Excellency the
Vieeroy and contains representatives from ail over India including the
Indian States. This has nothing to do with the Defence Department. As
Tegards the numbers we have already taken into consideration the grea$
interest which members take in matters of defence and that is why this
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committee has been constituted with a total membershp of ten, whereas
the usual Departmental Advisory Committees consist of six members. We
consider that any further increase would militate against the utility of this:
committee. Too large a number would defeal the very purpose We have
in view. (Interruptions.)

It is laid down that the ordinary Standing Advisory Committees should
consist of six members, four of this House and two of thie other House.
We feel that a membership of six is sufficiently representative of the inter-
ests of this House. As regards the proceedings of the committee, from
the very nature of the case, they must be confidential, as they deal with
matters relating to the war but there are certain matters im regard to which:
the members are not required to keep any special secrecy. My friend,
Mr. Jamnadas Mehta, complained that we have not had more meetings or
more trips. We extremely regret that it has not been possible to have
more than one meeting but according to our undertaking there ought to be
one meeting at least a quarter and we hope to have another meeting in
this quarter. The tour was essentially intended to be an instruction to the
members of the committee. To me it was a great education and I am sure
all the other members also felt that it was a great education to them and
they were able to appreciate the complexity of modern warfare. It is no
longer the old method of warfare, where a strong arm and a sturdy heart
was enough. You need much more in these days, much more technical
education, knowledge regarding most complicated machinery and I am sure
members of this committee who go round will be in a position to appreciate
the great complexity of modern wurfare and the kind of things that have
to be prepared before you can put a force in the field. We are extremely
anxious to give the members of the committee as much knowledge as
possible and to give them the opportunity of visiting the facteries and insti-
tions not only in this country but also Overseds. It must be remembered
that the Supply Department is concerned with the provision of mux_ntwn&
and the SBupply Department has its own committee of this House.

1 do not wish to enter into the very long discussion which unfortunatel
started about the Central Interview Board and also the discussion wbmin
my friend, Mr. Deshmukh, wanted to start on a subject on which he wanted
tc move an adjournment, which was disallowed. These are Qquestions
which if they are raised in the Defence Consultative Committee we shall
be very happy to explain and try to meet the various arguments and consi-
derations which * have been put forward. But I would Iike t6 assure the:
House that there is now no- queshon of martial or non-martial classes or of
listed or non-listed classes.  The Central Interview Board consists of the
President and one Military member and two Indians of high status. Now,
we are going to have shortly two Interview Boards instead of only one.
One will tour about the Southern Command at selected centres and another
will be in the Nourthern Area. On both these bodies there will be two
Indian gentlemen of well-known high character and status and we must
trust to the best judgment which they can exercise in making selections.
It is quite possible that there may be differences of opinion. As my friend,
Mr. Deshmukh, said, if there was 25 per cent. wastage even on the present
method of seélection, it is feared, if we are very generous or we do not pro-
perly observe the various considerations, the wastage may be greater,
However, all I wish to assure is that that there is no question of either
dist.rust or of any class distinction, but there may be mistakes made by the
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Board in either rejecting or accepting the candidates. We only hope that
the Boards will improve by experience and, as my friend, Colonel Rahman,
has already said, the percentage of acceptance was recently as high as 70,
and we have now got what is called a pre-cadet class where candidates who-
appei* to be doubtful are sent for a preliminary training and then they are-
given a second chance. 1 trust, therefore, Sir, that any wisapprehension
that may be in the minds of the Members will be removed. Whatever
other remarks have been made merely go to indicate the necessity for the:
type of the Defence Consultative Committee that I have proposed and I
trust the House will support it.

Babu Baijnath Bajoria: Will the proceedings of this Consultative
Committee be available to the Members of the House?

Sir Gurunath Bewoor: No.

Mr. Deputy President (Mr. Akhil Chandra Datta): The question is:

“That thif" Assembly do proceed to elect, in such manner as the Honourable the-
President may direct, six non-official members to serve oun the Defence Consultative

Committee. '

[ ]
The motion was adopted.

Mr. Deputy President (Mr. Akhil Chandra Datta): I may informs
Honourable Members that for the purpose of election of members to “the
Defence Consultative Committee the Notice Office will be open to receive
nominations up to 12 noon on Thursday, the 80th October, 1941, and that
the election, if necessary, will, as usual, take place on Tuesday, the 4th
November, 191, in the Assistant Secretary’s room in the Council House,
New Délhi, between the hours of 10-80 A.M. and 1 p.M. The election will
be conducted in accordance with the principle of proportional representatiom
by means of the single transferable vote. - ' :

THE INDIAN INCOME-TAX (AMENDMENT) BILL.

The Honourable Sir Jeremy Raisman (Finance Member): Sir, I intro-
duce the Bill further to am_end the Indian Income-tax Act, 1922,

THE EXCESS PROFITS TAX (SECOND AMENDMENT) BILL.

The Homourable Sir Jeremy Raisman (Finance Member): Sir, I intro-
duce the Bill further to amend the Excess Profits Tax Act, 1940 (Second
Amendment). ' S

THE FACTORIES (AMENDMENT) BILL.

The - Honourable Diwan Bahadur Sir A. Ramaswami Mudaliar
(Commerce Member): Sir, I introduce the Bill further to smend the Fac--
tories Act, 1934. )



THE MINES MATERNITY BENEFIT BILL.
The Honourable Diwan Bahadur Sir A. Ramagwami Mudaliar

{Commerce Member): Sir, I introduce the Bill to regu'ate the employment
of women in mines for a certain period before and afer childbirth gnd to

provide for payment of maternity benefit to them.

THE WEEKLY HOLIDAYS BILL. '

The Homourable Diwan Bahadur Sir A. Ramaswami Mudaliar
(Commerce Member): Sir, I introduce the Bill to provide for the grant.of
weekly bolidays to persons employed in shops, commercial establishments,

restaurants and theatres.

THE CODE OF CRIMINAL PROCEDURE (AMENDMENT) BILL.

The Honourable Sir Sultan Ahmad (Law Member): Sir, I beg to move
for leave to introduce a Bill further to amend the Code of Criminal Proce-

-dure, 1898.

Mr. Deputy President (Mr. Akhil Chandra Datta): The question is:
“That leave be granted to introduce a Bill further to amend the® Code of Criminal

‘Procedure, 1898."
The motion was adopted.
_ The Honourable Sir Sultan Ahmad: Sir, I introduce the Bill.

“PHE CODE OF CRIMINAL PROCEDURE (SECOND AMENDMENT)
b BILL.

The Honourable Sir Sultan Ahmad (Law Member): Sir, I beg to move
{or leave to introduce a Bill further to amend the Code of Criminal Proce-

-dure, 1898 (Second Amendment).
Mr. Deputy President (Mr. Akhil Chandra Datta): The question is:
“That leave be granted to introduce a Bill further to amend the Code of Criminal
Procedure, 1898 (Second Amendment).”’
The motion was adopted.

The Honourable Sir Sultan Ahmad: Sir, I introduce the Bill.

Non-Muhammadan Urban):

Dr. P. N. Banerjea (Calcutta Suburbs:
:Sir, I do not want to move my motion* today.

“(1) *That Mr. A. C. Datta be appointed to the Select Committee on the Bill to
simplify the procedure in appeals to the Federal Court in place of the
Honourable Mr. M. 8. Aney whose seat on the Committee has become

vacant,
Aney be re-appointed to the Committes in

12) that the Honourahle Mr. M. 8.
place of the Honoursble Sir Reginald Maxwell, and

(3) that Dr. F. X. DeSouza be appointed to that Committee in place of Mr. R. A.
Gopalaswami who has ceased to be a member of the Assembly.’

(108 )



THE INDIAN INCOME-TAX (AMENDMENT) BILL.

The Honourable Sir Jeremy Raisman (Finance Member): Sir, I move:

“That the Bill further to amend the Indian Income-tax Act, 1822, be referred to a
Belect €ommittee consisting of tha Homourable Sir Sultan Ahmad, Mr. J. F. SBheehy,
Mr. C. W. Ayers, Mr. T. Chapman-Mortimer, Mr. Husenbhai Abdullabhai Laljee,
Babu Baijnath Bajoria, Khan Bahadur 8ir Abdul Hamid, and the Mover, with instruc-
tions to report on or.before the 5th November, 1941, and that the number of members
whose presence shall be necessary to constitute a meeting of the Committee shall be

five.”

. The mention of Income-tax amendment Bills is liable to arouse emo-
tiqns similar to those which arise in the dentist’s chair, but I would remind
‘the House that even the dentist = ocossignally performs operations or
processes which are soothing and relieving rather than painful or exasperat-
ing, and I think I am right in claiming that this measure is mainly a
measure which will have the effect of soothing the feelings of the taxpaper
rather than otherwise. One of the most important clauses of this Bill is
wne which alters the basis . . . .

Dr. P. N. Banerjea (Calcutta Suburbs: Non-Muhammadsn Urban): You
are referring to clause 8.

The Honourable Sir Jeremy Raisman: I am referring to clause 10. I
_ was about to say that one of the most important clauses is one which alters
the basis of liability to income-tax in relation to income arising or accruing
in Indian States. When the Act was amended in 1939 by the adoption of
‘the residence basis, all income accruing or arising in an Indian State became
liable to tax in the hands of a person ordinarily resident in British India;
and in the case of a person resident but not ordinarily resident, all such
jncome arising from a business, profession or vocation controlled or set up
.anywhere in Jndia, that is, including the States, became so liable. At the
4ime when this increase in the scope of the tax was made, the Indian States
themselves had not adopted the residence basis and it was not anticipated
that they would. I think it is right to say that we did not perhaps visualise
‘¢learly the effects of such a step on the part of the States. The problem
has now arisen in a practical form owing to the adoption of residence basis
by certain States. While our law remains unaltered, it is somewhat diffi-
«ult for us to object to States following our example in adopting this basis,
nor can we, without causing great hardship to the taxpayer refuse to make
arrangements with such States for double income-tax relief. But the result
of such arrangements will be exceedingly serious to our revenue. I cannot
give even an approximate estimate of the amount involved, but our
examination of the position has made it clear that ths amount of revenue
which we should have to forego by reducing the scope of the charge, as we
mow propose in this Bill, is small in comparison with the amounts we might
have to pay out in double income-tax relief if we adhere to the residence
basis in the case of States. We have, therefore, endeavoured now, in
modification of the previous policy to arrive at & basis which can serve as a
firm basis for double income-tax relief arrangements with the States.

We feel that if we get back on to this basie. we can take a perfectly
logical and fair line with the States. We can say to them, if you do not
trench on our fiscal jurisdiction any more than we do on yours, then this
is the basis on which we are prepared to give double income-tax relief
drrangements. In other words, any State which goes no further beyond

(1107
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its own borders than we do now will be entitled to claim that the double
income-tax relief provision should be extended to that:State and we shall
be prepared to enter into doubl: income-tax relief arrangements with them.
I hope I have made the position as clear as it is possible to do in a technicab
matter of this kind.

Sir F. E. James (Madras: European): T want to put.'. one question.
Has any definite arrangement been made with any Indian State or with
any group of States on the basis of provisions now sought to be introduca.d?‘

The Honourable 8ir Jeremy Raisman: We have not yet made arrange-
ments on this basis, but-my intention is that on the adoption of this basis
we shall be prepared to make such arrangements, and it follows from that
that in the case of a State which attempts to adopt the residence basis
which we now propose to depart from, to discard in effect, in the case of &
State which attempts to adopt that basis in relation to British India, we
shall not be prepared to enter into double income-tax relief arrangement
with such State. That is an important change from anything we have
done hitherto. We have hitherto implied that we were prepared to adopt
double income-tax relief arrangements with any State whichghad an income-
tax system. We cannot adhere to that without subjecting ourselves to the
possibility of a very serious disadvantage, because States may adopt a
basis which trenches far more heavily and in our opinion unjustifiably on
the taxable capacity which belongs to British India than we think fair.
We are not prepared in those cases to accept the arrangement. 1 do not
think I should go further into this matter because as this Bill is going inte
the Select Committee, there will be an opportunity for further explanation
of the position in the course of the proceedings. o .

Another important concession which is included in this Bill is in respect
of depreciation with reference to the calculation of written-down value. As
the Act stands, m arriving at written-down value, deductions are made in
respect of amounts of depreciation which have never been allowed with the
result that an assessee may in the long run be allowed less than the full
cost of his assets. It is now proposed to remedy this by deducting only
depreciation which has actually been allowed. :

Two other amendments with regard to depreciation may be manﬁone&
here: clause 7 which provides for depreciation on industrial buildings let
out on hire, and clauses 6 and 13 which give priority to the allowance for
losses over the allowances for depreciation. . Since losses can be carried
forward for only six years, while depreciation can be carried forward indefi-
nitely, this provision is necessary to secure to the assessee. the benefit of
the carry forward of losses.

The other provisions which I may mention and which alter the scope of
the tax or reduce the quantum sre: clause 8, which slightly expands the
existing exemption by including all official representatives of other Govern-
ments on the basis of reciprocity, and State and Nepalese Forces serving
on with His Majesty's Forces, clause 4 which expands the definition of
residence so as.to cover the case of a person who comes to reside in British
India, but is not here long enough in his first year to qualify as resident for
that. year, It seems to us unfair to treat such a person as a non-resideng
and tax him at higher rate than the resident. There are certain amend-
ments which somewhat increase the quantum of assessable income. These
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are done in clauses 13 and 14. Clause 14 corrects anomalies in section 25
for which we consider there is no justification. Briefly the object of sub-
sectiond (8) and (4) of section 25 is to provide for the effect of the changes
in the assessment basis made in 1886, 1918 and 1922 Acts. As a result of
those changes, an assessee, but for these sub-sections, would have had to
pay tax for one year more than the number of years he has been carrying
on business; but this consideration does not apply to super-tax on com-
panies except to the limited extent provided for in the present amendment.
We have found, in practice I may say, that there has been a tendency to
take advantage of this discontinuance of provisions, and it may even be
said to be in the nature of an abuse. The idea is to take advantage of the
provisions at a time when the rate of taxation is higher, to cash in, so to
speak, the concession allowed by the Act at the most favourable time.
The amendment does not directly counter that. What we see no justifica-
tion for continuing are the concessions in respect of super-tax or companies
where considerations on which the concessions were based do not apply.
In other words the amendment seeks to withdraw from companies and in
respect of super-tax, the concessions which were intended to save them
from being assessed for one more year than they had actually been in

business. It limits the scope of section 25 to what was originally iniended
and is justifiable.

Clause 13 contains an amendment in regard to unregistered firms. If
allows an unregistered firm whose constitution is changed to set off only
the amount of its loss which is attributable to persons who are partners in
the previous year. It was never intended that other partners under such
eircumstances should get the benefit of the retiring partners loss.

So far as .proﬁts are concerned the intention is correctly expressed
in the first proviso to section 26(1) which provides for the apportionment
of profits between partners entitled to receive them. I paes over some
of these amendments which it is difficult to explain on the floor of the
House any better than is already done in the notes on clauses. But
there is an important amendment to which I must draw attention in
<clause 18 which geeks to restore the Commissioner’s powers of revision.
Thése powers were abolished on the recommendation of the Select Com-
mittee on the Ineome-tax Amendment Bill, 1939. I am afraid it was not
then sufficiently realised that almost invariably the Commissioners had
used their powers of revision in order to give relief to assessees. It was
very exceptional or comparatively exceptional that the Commissioner’s
power of revision was used in the opposite direction. Since then it has
. 'become apparent that there is a real need for some provision by which
relief can be given to assessees in cases where relief is clearly indicated
and in cases where an assessee ought not to be put to the trouble and
expense of going to the tribunal. It may be a case where the amount
involved is not worth an .appeal to the tribunal; that is no reason why
the Commissioner should not exercise his power to rectify and injustice
or hardship. I propose, therefore, in this Bill to give the Commissioner
Power to revise assessments in favour of the assessee. He will not be
able to enhance any assessments or pass any other order prejudicial to
an assessee. But,—and there is a fly in this jam-pot too,—in order to
prevent Commissioners' from: being flooded with applications,—arid T may
mention that previous to the abohtion of these powers there used to be
as many es two thousand applications s year in Bombay alone,—I pro-
pose, that a fee of Rs. 25 should be charged for an application to the



110 LBGISLATIVE ASSEMBLY [27rE Ocr., 194k

v

- [Bir Jeremy Raisman.]

Commissioner to exercise his power. 1 am quite satisfied that if there
is no such deterrent to petty and frivolous applications, the Commissioners
will. be overwhelmed and will be unable to cope with the work. I would
point out that in a great many cases where relief is.clearly due the
income-tax authorities will, on their own initiative, report the facts to.
the Commissioner with a view to obtaining relief for the assessee; and
lest Members should be disturbed about the case of assessees who do not
find it worthwhile to deposit the 25 rupees I may say that I am prepared
to have instructions issued to the Commissioners to give relief in this
type of case, that is, without an actual application by an assessee accom-
panied by a fee. 1 would point out, whilst on this clause, that the
scope of the proposed revisional powers of the Commissioner will be
restricted to cases which have not gone to the income-tax tribunal and
will not be exercised in cases in which recourse to the income-tax tribunal
is still desired by the assessee.

Finally, there is a provision to which I attach some importance-
relating to the Collector’s power to recover income-tex demands. At
present the Collector may recover such amounts as if they were arrears
of land revenue, and in addition he has the powers of a civil court in
respect of attachment and sale when debts are due from an assessee.
It has been found in practice that the powers for the recovery of land
revenue are inadequate for recovering large amounts which may be due
for income-tax; and it is therefore proposed that the Collector shall, for
the purpose of recovering income-tax demands, have the powers which
a civil court has for the purpose of recovering an amount due under a
decree. o : - s

. The remaining provisions of the Bill are mainly designed to improve
the machinery and to give assistance to the assessee, for instance, in
regard Yo filing: appeals. R £

"..Sir, I-apologise to the House for the somewhat technical nature of
some of the explanations which I have had to give them, but I am afrajd
it is inevitable that income-tax legislation should be of a somewhat com~
plicated and technical character. I. hope that in the course of .Seleck
Committee proceedings it will be - possible to impart greater lucidity to-
the objects of this measure. :

Bir, 1 move.

Mr. Deputy President (Mr. Akhil Chandra Datts): Motion moved :

““That the Bill further to amend the Indian. Income-tax Act, 1922, be referred to-
& Belect Committee consisting of the Honourable Bir Sultan Abhmad, Mr. J. ¥
Sheehy; Mr. C. W. Ayers, Mr. T. Chapman-Mortimer, Mr. Husenbhai Abdullab
Lnltoa. Baba Baijnath Bajoria, Khan Bahadur Sir Abdul Hamid, and the Mover,
with instructions to report on or before the 5th November, 1941, and that the
number of members whose presence shall be necessary to constitute a meeting of
the Comnitter s be five.™ )

- D . N. Banerjea: Sit; in the 'Statement of Objects and Reasons
aypended. to. shis Bill- it: is' pbinjed out: that the object is three-fold. T
will: discuse these'obj€cts’ seriatim.: Th: the first” place ‘it i poirtted ous
ihat there is dn exemmption'in-regard’ to thé bukis ‘of taxation of-Fomsigh
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incomes. In this connection I believe Members of the House remember-
that' when the Income-tax Act of 1939 was passed, it was urged from.
this side of the House that the accrual basis which replaced the old remit-
tance basis was not a fair one, and appeals were made to the sense of
justice of the theh Finance Member of the Government of India, But
those appeals fell on deaf ears. Now, however, the situation has changed
and Government have begun to realise that in certain cases at least the-
busis is not a fair one. I would have welcomed their change of attitude
if it had come as a resuit of introspection or as the promptings of the
inner voice; but that is not the case. It is because some of the Indian
States have begun to retaliate and to pay Government in their own coin
that they have realised their mistake. If they had not done that perhaps
the Government of India would have gone on perpetuating the injustice
for ever. However, better late than never. But I should like to ask
in this connection, why should the application of the remittance basis.
be confined only to Indian States? Why should it not be extended to-
Burma, to East Africa and to South Africa? Well, because those coun-
tries have paid you back in your own coins, therefore you are not consi-
dering those cas8s. Now, the only justification which was urged on behalf
of this accrual basis was that the Government of India wanted money.
But is that a sufficient justification? Government of India want money;
therefore, are the Government of India entitled to steal or rob? I don’t
object to the present attitude of the Government. The decision is right,
but it should have been arrived at in 1939, and now this decision should'

he extended to other cases.

Coming toethe second object, I find that it is pointed out here that
sofme: eoneessions have been made, but while some concessions are being'
mare - others are being taken away. So in that respect it is not muck
of an improvement—some concessions are being taken away énd other
concessions, are being made. Now, if the concessions which .are sought
to be taken away by this Bill were left intact, then the people would'
have greatly appreciated the present change in the attitude of the Gov,
erhment. t o
- ‘Thirdly, the object is to clarify some of the provisions of this Bill, and,
Jastly, some defects and omissions are being removed. Now, why- has:
it been necessary to clarify some of the provisions? We sll know that.
before the Inmcome-tax Act of 1939 was passed, a committee had been
appointed’ eonsisting of experts from England who were brought out here
with &’ great deal of trumpeting and after finishing their report these
experts also sat-as expert members of this House. FEven then it has been
found: necessary to amend the Income-tax Act of 1939 several times.
This does not redouned to the credit of the Government.

' The Homoursble Sir Jeremy Raisman: There js no finality in In_oome;-
tax legislation. - '

Dr, P. N. Banerfea: It is because when any difficulty was pointed
out in this House. the Government did not accept the views o the Oppo-
gition and their policy thus was Yo legislate in a hurry and then to repent
at leisure. However, I must say that it is quite right to remove defects
and’ thake good theé omirzions. But you sre removing only the minor
defects and making godd small omissions. There are many major defects
1étt i the Bill' and there dre many important omigsions. It is high
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time that these should be rectified. For instance, in.regard to exemp-
tions, we have not adopted in this country the system of allowances in
respect of children and a wife, nor have we discriminated between
‘earned’ income and ‘unearned’ income. These are very serious defects
which exist, and opportunity should have been taken on this occasion
o remedy these defects.

1t is pointed out in this Bill that opportunity has been taken for ghe
restoration of the Commissioner’s powers. I welcome this decision but
this has been coupled with a fee of Rs. 25. That seems to be a rather
heavy fee; it may prove to be a heavy fee in some cases at least not
always. Therefore. I would advise the Government either to reduce the
fee or to fix a scale according to the value of the assessee.

Another point to which I may refer is that the Income-tax tribunal is
allowed to work temporarily in the absence of an equality of members
‘on the accounting side and on the legal side. This is quite right. The
present wording of the Act is unhappy and the proceedings of the Tri-
bunal should not be rendered invalid because of the diparity on the
two sides, but it should be provided here that this temporary disparity
should not last for a long time. If there is a vacancy on the legal side,
it may be allowed—unless this clause is amended—to continue for a long
time. Therefore, some period should be fixed here beyond which this
vacancy should not be left unfilled. There are also various other defects
in the Bill which T hope the Select Committee will consider.

I would ask the Finance Member, who, I believe, is a little leas extor-
tionate and a little more conscientious than his predecessor, to consider
the main defects and omissions and recast the Bill in such a way that
it may be welecomed-by ull sections of the community.

. Babu Baijnath Bajoria (Marwari Association: Indian Commerce):
Bir, I am glad that even Sir Jeremy Raisman has introduced a Bill
‘which gives some concession to the assessees. He has always been raising
taxes every six months, but I apprehend that this is only, so to say,
washing off the tears and probably he is sharpening his razor and making
dhimself readv to give the assessees a much harder blow either in this
Bession or, if they escape in this Session, in the Budget Session. Any-
way we must give him the credit for giving some relief which he is
Pproposing under this Bill, which I welcome. But, Sir, I would like to
draw attention to one or two points for his consideration so that h
consider these points before the Select Committee meets.

Sir, this Bill seeks to- give relief to the tax-payer from the double
income-tax relief proposal in the case of certain Indian States which,
following the example of the Government of India, have been enacti
Income-tax Laws similar to the laws of British India. But the whole
trouble in my opinion is due to this Section 49 dealing with double
Income-tax relief which must go, because it is very much prejudicial to
the interests of British India. It was pointed out at great length that
this double Income-tax relief provision acts very adversely to the in-
terests of India to the tune of, if T am not mistaken, over a crore of
Tupees. If that is so, this Bill is only a partial solution of this problem.
As a matter of fact I would like both these sections to go—this section
49 as well as_the section dealing with exemptions under section; 60

e may
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to Ruling Chiefs and Princes: I am giving d fiendly advice, asd it will
be very useful to the Finance Metfiber if these two sections are repealed
and e will benéfit to the tune of at least two crores of rupees. There
is also a great volume of opinion for the abolition of these two sections.
I may be wrong about the actual figure, but it is very considerable. As
& matter of fact, my community, the Murwari Community, come mostly
irom the Bikaner State and Jaipur; and in Bikaner under the guidance
of an ez-Law Member of this Government they copied out practically
shis very Bill so that they may get an enormous sum of money from
the community trading in British India. Apart from the burden of taxa-
tion, it is a question of harassment. The assessees have to show all
iheir books and income both in British India and in the Native States and
then claim double taxation relief both in British India and in the Native
state. As far as the Native State is concerned I have no hesitation in
saying that our greatest protest was due to this procedure, that we are
very much afraid that once the tax is paid there, to get refund will not be
& question of months or years but of decades. The provision in this Bill
is only a partial solution. What is equitable is that income derived in
British India should be assessed in British India and should be paid
te the Governinent of India, while income derived in an Indian Btate
should be assessed and paid in the State. I do not want this double
taxation relief basis as regards Indien States and British India because
it is a very harassing and anhoying procedure,

Again the note to clause 8 says: ‘‘Such income (unless received in
or brought into British India or unless assessable under section 42) will
be exempted both from income-tax and super-tax but it will be taken into
account in %alculating income-tax and super-tax.’’ It means that the
rate of tax will be based on the joint income both in British India and
Native States, and it means that the whole account has to be shown
both in British India and in the Native States. Assessees and several
chambers of commerce have objected strongly to this. What we want
and what is fair is that the rate of tax should be for the total income in
British Indis, and the rate of tax for income in the Native State should
be the income in the Native States. There should not be accumulation
of two incomes. That is my suggestion. There should not be any
double income-tax relief basis as regards Native States and British India.

As regards what my friend, Dr. Banerjea, said about East Africa,
Burma and other countries, they do not sta.m_il to gsin by such reciprocal
legislation; otherwise they would have done it lonz ago: the number of
Fast Africans or Burmese in India is much less than Indians in those
countries. It is the Government of India who are losing by giving double
income-tax relief to this country. The clause is cne of the most important
clauses in this Bill and I hope the Honourable the Finance Member will
give consideration to the point which I have raised so that it may be
effectively dealt with in the Select’ Committee.

As regards the question of resident, ordinary resident, non-resident,
ate., I must admit that these words a8 embodied in the Imcome-tax Act
are very confusing: I cannot interpret them because I am not a lawyer,
but even the best lawvers with whom I have discussed it are confused
sbout the definition of these terms. The whole trouble has arisen on
account of the acceptance of the accrual basis, which also formed the
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;ub]Lact, of a lieated debate ln this Assembly. It will be much better if
the Finance Member will consider reverting to the fosmer positiog of
remittance basis.

I welcome the change made in this Bill as regards depreciation and
carry forward of losses and I also agree to the restoration of the power
to the Commissioner for revising and giving relief to the assessees. As
regards Collector's powers tc recover money due by the assessee as if it
were a decree of the High Court, I would suggest that these powers ape
rather too wide. I would suggest that the Collector should apply to the
Court and get the demand certified as a decree and then the demand
will become a decree and will be executable as such. This is done in the
case of arbitration awards, where a similar procedure is adopted by
filing them. The assessee will have the benefit of a judicial decision,
whereas ‘in this case the Collector may be in some cases very hasty and
tou eager and over-zealous to recover......

Mr. Deputy President (Mr. Akhil Chandra Datta): Order, order: it
is now 4 o’clock and we must take up the adjournment motion

Babu Baijnath Bajoria: Can I resume my speech later?
Mr. Deputy President (Mr. Akhil Chandra Datta): Just as you wish.

MOTION FOR ADJOURNMENT.
Economic CoNpITION oF COTTON (GROWERS.

Mr. @ovind V. Deshmukh (Nagpur Division : Non-Muhammadan) :
¢ rx.  Bir, I move:

“That the House do now adjourn."

The Honourable Member for Commerce in one of the previous Sessions
said that he would be glad to hear the voice of the agriculturist, and last
Bession 1 made him undergo that ordeal by my moving a Resolution
expressing the grave concern about the condition of the sagriculturists,
particularly cotton growers, and specially growers of short staple cotton.
The Honourable the Commerce Member then gave me an assurance that
evervthing that was possible was being done to increase the consumption
of short staple cotton, by asking the Supply Department and the Army
Department to modify their specifications in such a manner as to ruit

the consumption of short staple cotton so that the agriculturists might be
given sufficient relief.

[At this stage, Mr, President (The Honourable Sir Abdur Rahim) resum-
ed the Chair.]

After that the condition of the agriculturists has worsened.  Everybody
knows that Japan was our greatest consumer so far as short staple cotton
was concerned. The Government of India issued an order freezing
Japanese assets in this country, which resulted not only in restricting, but
doitg away with the import and export trade of India. With the rest of
the items T am not concerned, but I particularly wish to concern myself
with short staple cotton. Now, Sir, as the Japanese assets were frozen,
no short staple. cotton could be purchased by Japan, nor could it bhe
exported to Japan. The result was, and still is, that short staple cotton
which was last year quoted in my province say at Rs. 60 or Rs. 70 per
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khandy, has gone down to Rs. 40 per khandy, and that too at. a time when
the cotton crop is not in the market.  That crop is still in the fields.
We, natutally, expect’a higher price when the crop has not yet gone to the
market, because there are tempting offers, and at present Rs. 40 per khandy
appears certainly a very tempting offer. By making tempting offers they
want the agriculturists to bring whatever short staple cotton they have
available into the market,—and the agriculturist takes his crop to the
market under the belief that when much cotton has not yet gone to the
markes, when the market is not yet flooded, he will be able to get a good
price, and if large supplies of cotton get into the market the prices will
go down. In other words, the agriculturist, if mabters are not set right,
would be in a very precarious condition. In fact, he is in that condition
today,—nhe is virtually an death bed, and you have to give him some kind of
injection to prolong his life for some time. If you do not do it, then he
will completely succumb, and, afterwards, there will be no remedy left
to revive him.

Sir, this is such an important subject that it concerns 70 per cent. of the
people of India, and those who advocate the interests of Indian agricul-
turists, should certsinly see to it that some relief is given to them at
this particular juncture. Sir, I have given a general idea as regards the
effect of freezing the Japanese assets in this country. Then we naturally
expected that something would be done to give relief to the poor agriculturists
as promise was held out to us in this matter in the last Session. I
specifically mentioned in my speech last time that there was a Jute Con-
ference, a Ground-nut Conference, and relief was given to Bengal and
Bihar by convening a Jute Conference. Then I was told that if it became
necessary a conflrence of persons or of interests concerned either with the
growing or consumption of cotton would be convened. I was under the
impression that that Conference very likely might be called, but so far it
has not been called. Then I thought that very likely the issue might be
gone into when the Price Control Conference was held,—and it appears to
me that several of the Associations did emphasise this point.  For
instance, an Associated Press Telegram of 7th of October was sent from
Calcutta in which it was said “‘that the Conference will discuss among
other things the question of controlling the prices of cotton’’. T also
observed that other bodies and persons appealed to the Government and
made the same request. For instance, the Committee of the Federation
of the Indian Chambers of Commerce drew the attention of the Government
of India. This is what they said : '

, “The Committee decided to draw the attention of tha Government of India to
the recent fall in the prices of raw cotton in India and to impress upon Govern-
ment ‘tho need for meeting the situation especially when the problem of cotton prices
‘was likely to be accentuated as the result of coming movement of crops.”

Then similar requests were made in the month of October to the Bupply .

Department that something should be done to give relief to the poor cotton
grower.

“The Committes alto decided to draw the attention of the Governmemt of T
to the recent fall in the prices of cotton, especially of short staple and the eol:g:i;

movement of crops which would further aggravate the -situation.’

8o, Sir, from every part of the country, from every corner. th
:was ‘put forward, and the condition of the ,ngricultl?;-iaf r;:. prgx:iigzag
Placed before the Honourable the Commerce Member. '
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Well, Sir, as I have said, we have lost our greajest 'customer, I mean
Japan, and the situation has worsened. It has become worse than what
it was at the time of the last Session and the situation is getting worse
daily, because the Government of India enter into seyeral cotton transac-
tions,—and the British Government also enter into several transactions
with several outside countries. I had drawn attention on the last occa-
sion to the facf that the whole crop of cotton grown in Egypt had been
bought out.  That was how the British Government gave them- relief.
After that cotton from Iraq has been purchased, and the strangest thing
is this. Last time I had rebuked the British Government for giving
relief to cotton growers in Egypt and not to the people of this country whose
interest they proclaim so loudly they have at heart. Now, I say that the
Government of India are at fault. @ What have they done? This is
what T gather from the Associated Press :

“It is announced that the Government of India have decided to give general
permission for the importation of raw cotton from Iraq provided it has not been
previously imported therefrom or from any other country ”

So that cotton is being imported here. T really don’t understand why
it should be imported into this country, and why India’'s interests should
be sacrificed for the sake of other nations,—why we should be tied to the
charriot wheels of the British Government or of any other Government.
Tt merely means that the Government of India are reckless, they do not
concern themselves with the interest, happiness and welfare of the Tndians
over whom they are ruling, though, as I said before, they are always
l}:roclaiming from housetops that they have the interests of the country at

eart.

On the last occasion when the assurance was given, it was an assurance
given by one individual person. I do not know whether that promise
was given in consultation with other members of the Cabinet then, but now
as we have an expanded Council, and as it is stated that they have got
joint and collective responsibility, I hope an assurance will be given which
will safeguard the interests of the cotton grower, and that his interests
will not be sacrificed in such a manner as to promote the interests of
other countries,—but that the interests of India will be looked after even
at the sacrifice of other countries, whether they are Britain's allies or
not, T do not care. Now, Sir, this particular question has to be solved.
Britain did not stop its import and export trade after freezing Japanese
assets with Japan. Tt wanted to retain its customer Japan. How did
;;‘Jtﬁolve the question? I will read this portion which was sent by the

euters :

“There is no question of entering into amy barter agreement betweem Britain and
Japan or of unfreezing Japamese assets, it was stated in authorised quarters in
London today.

The banking machinery set up between the Bank of England and the Yokohams
Specie Bank will provide for trading licences to be granted in exceptional circum-
stances. Each licence will be on its own merits from the British supply viewpoint.
In ;ach case supply comsiderations will be weighed against considerations of economic
warfare,

It is pointed out in London that it would be wrong to regard the setting uj
of machinery for issuing trading licences as an essay in appeasement. 'I"hounngz
ment reached between the Bank of England and the Yokchama Specis Bank doss
not represent any retreat from the situation as set owt by Mr. Eden in thé Homse
of Commons. It defines the grourids on which. licences are likely to be granted,
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but those grounds are exceedingly narrow. It was understood at the time that Mr.
Eden announced freezing of Japanese assets that, in certain limited cases, licences

might be granted. .

Trade under the new arrangement must be very limited. In the first place, it

will be impossible to export from Britain to Japan goods greater in value than
imports. The British autherities think it wise to receive from Japan. Secondly
Britain is not boind to release any goods at all. No commitment has been ente:
into with regard to goods Japan will get from Britain.”
This will show that Britain is anxious to keep its trade, import as well as
export, to whatever limited extent and to the extent that it will benefit
Britain, not Japan. They did not wish completely to stop the import and
export *trade of their own country.  This is how Great Britain proposes
to solve the situation with which it is faced. How does Burma solve it?

I will read it from the Associated Press Telegram.

“Following the decision to buy up the whole of the cotton crop. ."”
This is what the Government of Burma did.

Mr. President (The Honourable Sir Abdur Rahim): The Honourable
Member has one minute more,

Mr. Govind V. Deshmukh:

“Following its decifion to buy up the whole of the cotton crop, the Burma
(Government announces to-day that it accepts the fact that its primary responsibility
is to endeavour to secure to the cultivator an economic return for his labours.

With this end in view the Government will commence its operation in regard
to the mew crop by offering to purchase baled cotton at the equivalent of Rs. 65 per
hundred viss for loose ginned cotton. The Government points out that by this the
cultivator will obtain a price comparable with the average price which ruled during
the last four years.’

It has brought this decision into force, and what is more, the Burma
Government annof%nced again its decision to secure to the cultivator an
economic return for his labour.

Mr. President (The Honourable Sir Abdur Rahim) :, The Honourable
Member’s time is up.

Mr. Govind V. Deshmukh: I will finish in two minutes, Sir.

Mr. President (The Honourable Sir Abdur Rahim): The Honourable
Member cannot have any more time under the rules.

Mr. Govind V. Deshmukh: The Honourable U S8aw has again gone to
England and is negotiating there about the consumption of short staple
cotton. I hope, I should have expected e little leniency, for about five
migutes . . . . .

Mr. President (The Honourable Sir Abdur Rahim): The Honourable
Member cannot have it under the rules.

Mr, Govind V. Deghmukh: Then, I am sorry. 8ir, I move.

Mr. President (The Honourable Sir Abdur Rahim): Motion moved :
““That the House do now adjourn.” -

Sardar Sant Singh (West Punjab: Sikh): There are certain well defined
principles underlying this motion which the Government of India will
probably accept as their responsibility.  The first point that I particularly



118 LEGISLATIVE ASSEMBLY [27Tr Ocr., 1941

[Bardar Sant Singh.]
wish to draw the attention of the Government to is thist Are the Govern-:
ment at ong with us that their primary duty is to protect the cultivator?
1 think the reply will be in the affirmative. = The second point s, are the
Government prepared to take steps to absorb the whole produce of the
cotton in India itself?  The third point which requires consideration is
this.  Are not the Government at present the biggedt buyers of the pro-.
duction of the textile industry of this country for supply purposes? 1If so,
it should not be difficult for Government to absorb the whole crep of
cotton for the next season. The difficulty, as I pointed out in my .speech
earlier in the day, is that manipulation goes on to such an extent in this
country that the country’s industries suffer and foreign industries prosper
at the expense of India.  In this particular case I am told that those who
are responsible in the office issue specifications of goods which preclude
the use of our cotton in the textile industry of the country.  Specifications
are made in such a way that you cannot use the cotton produced in the
country. T am reminded of a well known slogan in the old days when
the swadeshi was getting into prominence, that when somebody asked a
very fashionable gentleman why he did not use Indian made boots, he
said, “‘T am prepared to use it provided I get Dawsonshoe’’. A Dawson
shoe could not be had in India and so, he could not use an Indian shoe.
My information is that those whose duty it is to issue specifications of goods
take pretty good care to see that the specifications are such that the goods

can only be had from England or Japan or some other foreign country and
not from India,

We have in charge of this department at this time one of the most acute
and hard worked Commerce Members, and another, a bysiness man of the
accumen- of Sir Homi Mody. Both are experts in this branch and it
should not be difficult for them to detect any such manipulation in the
order or in the specifications which the department receives. I 'know that
it will involve a great deal of trouble, a good deal of labour to discover it.
The Army requires to be clothed no doubt, but the Army does not require
to be clothed in a particular kind of cloth or production of & textile
industry. The clothing may be a bit more coarse to wear, but in the
interests of India, in theé interests of the cultivator towards whom the
Government owes a special responsibility, both the Supply and the Com-
"merce Departments should loek into this question and see that the speci-
fication supplied to the industry is such that this coarse cotton can be
utilized and not the fine cotton that is imported from Egypt or other foreign
countries. It will not be very difficult provided a bit of attention is
paid to this question. = My Honourable friend has quoted what Burma is
doing. what others are doing in the matter of self-sufficiency, and also
what Great Britain is doing to maintain even its export trade. There is no
reason why India should not follow their example. 1If the Burma Govern-
ment can purchase the whole crop and thus help the cultivator there is no
reason why the Government of India should not do the same. The only
thing is that particular attention is needed towards this problem and if the
problem is tackled in a statesmanlike spirit, in the spirit that Tndia is to
be helped and that the Indian cultivator is to be helped, there is no reason
why a solution could not be found. This particular metion is directed to
emphasize the position .and is not intended as a censure motion upon the
Government. We know that the Honourable Sir Homi Medy who is net
in his place has taken charge very recently. Time is needed to make
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his policy being felt in the Department. Probably he will do it but it is
our duty to bring to the notice of the Government the need for absorbing
the whole product of the next crop of cotton in the country itself. I hope
the @overnment Wwill take a sympathetic view of the situation and will do
something in the matter.

The Honourable Diwan Bahadur Sir A. Ramaswami Mudaliar
{Commerce Member): Mr. President, it was towards the fag end of the
last Session that my Honourable friend raised this question of the price
prevailing in the country for short staple cotton and I then stated the
steps that the Government hoped to take with reference to that matter. I
shall in a few moments review what those steps were and I hope I hall
satisfy even the Honourable Member that the Government of India is not
as reckless as he contended it was nor so oblivious of the interests of the
agriculturists. My Honourable friend, as no doubt befits a member
representing an agricultural area where short staple cotton is being
produced, has paid a great deal of thought to this problem and I am sure
he has been inundated with a number of representations from various
cotton growing interests. May I tell him that not a day has passed when
this question has not been before my department and myself and that not
a day has pasftd when I have not received some telegram or other on the
question of agricultural products and their prices and particulariy on the
<question of prices of cotton of short staples. If my Honourable friend is
under the belief that we have no concern in questions of that kind and that
we do not toil or spin and that we enjoy an easy rest at Simla in the cool
heights, all I can say is that he is very much mistaken,

An Honourable Member: We did not say that.

e :

The Honourable Diwan Bahadur Sir A. Ramaswami Mudaliar: On the
iast occasion I promised consideration for 2 number of messures which in
the opinion of some would afford relief to the cotton growers and would
give him fairly reasonable prices. As a matter of fact, wher my Honour-
able friend raised the adjournment debate on the last occasion, I think it
was towards the end of March, the price prevailing for Bengal was 132 per
candy. The price today is 134 and I need not remind this House or the
Honourable Member that during the interval between March and August
the price was considerably more than 144. It hed gone up to 159 in June
ss against 182 at the time my Honourable .friend made his motion.
Taking omras, the price in March was 175. The price today is 185 and the
price in June and July of this year went up to 215. 1 do not grudge that
price. On the other hand I was happy to see that the price had gone up
but of course when the price goes up, no credit is given to the Government
but when the price comes down, everything that can possibly be said
against & wicked Government, which is unrepregentative and which
pretends to take interest in agricultural matters bat does not really do so,
14 said and perbaps with some justification in the opinion of some Honour-
able Members on the other side. Now,. Sir, Jet us see by what set of
misfortunes we have been pursued in this maitter. We took a _certain
number of steps towards getting & better price for the short staple cotton.
The suggestion was made that specifications on° behalf - of - the Supply
Department may be so diluted that a larger guantity of short staple cotton
may be consumed for those war orders that have been given out. I am
here in a position to state on bebalf of myself and my Honourable colleague
the Supply Member that that has been done. You have only to look to
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the consumption of the mills of various kinds of cotton ,and to the actual
growth in the consumption of the total amount of cotton to pee what steps
have been.taken in that direction. The mills are consuming now om an
everage per year some hundred and thousands more bales than they
consumed in previous years. That has been largely due to the fact
that the specifications of the Supply Department have ebebled the mills
to consume more of short staple cotton. But we have not been satisfied
with the position. When I and my Honourable colleague went down to
Bombay and attended a special conference of all the mill representatives
in the middle of September, the proposition was again put to wus that
further dilution of specifications may be made to increase both the quantity
of local cotton that can be consumed and to expedite war orders. That
problem has again engaged the attention of the Supply Department and
we believe it may be possible to further dilute some at least of these
specifications 8o as to enable the mills to consume more quantities of
cotton. In this connection 1 should like to state with reference to what
fell from my Honourable friend, Sardar Sant Singh that it is entirely
lucorrect to say that the textile mills are not given as much of orders for
the war supplies, as can be given.

Sardar Sant Singh: I did not say that. *

The Honourable Diwan Bahadur Sir A. Ramaswami Mudaliar: I
gathered the impression that our industries are not getting as many
orders as they ought to get and that these orders are going elsewhere.

Sardar Sant Singh: What I said was that the specifications made in the
office are of such a nature that short staple cotton cannot be used.

The Honourable Diwan Bahadur Sir A. Ramaswami Muygaliar: I am
glad that my friend has not conveyed the impression that I thought he
did, because as a matter of fact, the textile mills are unable to cope with
the large amount of war orders that are being placed on them and with the
demand of the export markets that is coming to them. The problem that
I and my Honourable colleague have to face now is not that thev are not
given the orders that they want but that there is too much of these orders
with which they are unable to cope. We are hoping that with the co-
operation of the leaders of labour we shall be in a position shortly to see to
it that larger production is made by these mills either by increasing the
hours of normal work or by having double and multiple shifts.  (4n
Honourable Member: You are appealing to Mr. Joshi who is not here) I
am appealing also to other leaders of equal eminence and importance in the
labour world. The problem is one of increasing the supply not only in
connection with the war effort but also for civil consumption. The
problem of so increasing the production that the prices may find some
reasonable levels so far as the civil consumer is concerned is inextricably
connected with the co-operation that we hope and trust will be coming from
the labour leaders and labour generally in agreeing to increase the hours
of work or in agreeing to work double and treble shifts and T need hardly
state that the incressed hours of work beyond the normal hours mean of
course over time pay and they are not going to be sacrificed by being
asked to do more work for the same pay.

Now, Sir, there was another direction in which relief was sought. I
was asked whether we could find alternative markets for exporting this
raw catton. We tripd our best in that direction. My Honourable friend
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will, I know, with his intimate knowledge of this sybject, be gwere of the
fact that short-staple cotton is going in larger quantities to the markets of
the United States of America at the present time. The United States of
America has almost doubled or trebled the amount that it used to take
from us so far as short-staple cotton is concerned. The United Kingdom
has kept up notwithstanding the great shortage in shipping the amount of
cotton that it used to take from India. But, Sir, while these measures of
amelioration were being taken and in the Commerce Department we were
gratified to find that the price was gradually rising and not falling, the
unforeseeable event of the Japanese freezing order came into existence.
Now, my Honourable friend must realise the effect that it must have
normally on the cotton market. One would have expected that the cottor
market would have collapsed because one million and a half bales was the
consumption which Japan had of our short-staple cotton and almost by a
stroke of the pen all that export has had to be stopped.

My Honourable friend asked me about the exports. From 1st April to
318t August this year we exported to the United Kingdom 82,000 tons ge
against 21,000 tons last year and as against 32,000 tons in 1939, which was
a normal year before the war. To the United States of America we
exported 17,900 tons as against 9,000 tons last year and 5,000 tons in 1939.
As I said, like a bolt from the blue came this Japanese freezing order which
io a very large extent upset the calculations of ours and of the cotion
market. It is indeed gratifying that in spite of all that the market has held
on and, a8 I pointed out earlier in my speech, the price today is better
than what it was in March, 1941. But we are not satisfied with the condi-
tions as they prevail at the present moment. The Governmeunt of India is
considering the steps whereby the effect of the Japanese freezing order
may not be seriously felt as far as possible by the producer of the short-
staple vaneties® My Honourable friend read out a long extract from some
statement issued by the United Kingdom whepn the Jgpanese freezing order
was first announeed. Here let me say that at every stage we have been in
exactly the same position as the United Kingdom with reference to the
Japanese freezing order. The whole of the British Commonwesalth ot
Nations, the United Kingdom and the Dominions, and various allied Gov-
ernments are sdopting a common economic policy with reference to this
matter. There is not one policy that is adopted by the United Kingdom
regarding Japan and another policy by India. In fact, from the very
nature of the case that a common economic warfare policy or whatever
it may be called should be adopted, there cannot be any distinction between
the policy of the United Kingdom and the policy of India. If there is anv
relaxing of the freezing order by the United Kingdom, let me give the
assurance that India will relax perhaps a little more than the United
Kingdom and not & little less. But the fact is that at the present moment
owing to reasons which I need not enter into, facts which Honourable
M embers will readily, if they consider the matter. recall for themselves,
there is stoppage of exports and imports betwecn India and Japan and
between any country in fhe British Commonweslth and even the allied
countries and Japan. That is a fact which has supervened and cannot be-
got over. All the more it is our anxiety to see that this question of
surplus cotton should be examined and should be adequately dealt with.
We were taking certain measures—we did take certain measures—to
promote the consumption of cotton on the one hand and to promote its
export in better quantities on the other. But, as T said, this particular
fnctor supervered ‘while those amefiorative measures were being taken.
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My Honourable friend talked of the measures which the Burma Govern-
ament had taken with reference to raw cotton. Now,,the position of raw
«cotton in Burma is entirely different from the position of raw cotton in
this country. Perhaps it would be more accurate to compare the position
-of rice in Burma with the position of raw cotton in this country. Their
-cotton crop is & very small crop: it can be handled even by the Burma
‘Government. The price factor does not largely come into it and therefore
it was much easier for Burma to handle that position than it would be for
us to handle the position of raw cotton in this country which is produced
‘on such a large scale. The Commerce Department and the Supply Depart-
ment are both considering this question. My Honourable friend threw
‘some doubt on the question whether an assurance by an individual Member
is equal to an assurance by the Government of India. I do not want to
enter into the theoretical 1ssue of joint and individual responsibility but
I can tell you that any Member from these Benches who gives an assurance

gives it on behalf of the Government of India and no question of personal
assurance can at any time arise.

Now, Sir, certain proposals are engaging our attention at the present
moment. In one sense I felt that my Honourable friend’s motion was a
little premature. If he had raised it later in the Session, I might have
been able to give him more concrete idea of what the Government was
intending to do. At the same time, I was glad that he raised it because
1 want it to go out to the agriculturist that he is not going to be left in
1he cold entirely but that the Government of India is thinking of measures
‘which somehow- or other will give him some relief. In this matter there
are three or four parties who are interested and concerned and I trust that
all the four parties will come on a co-operative basis to assist in the solution
of the question. There is the Central Government, but the Central Gov-
ernment is not the only party on whom the entire burden and respon-
ibility of solving the question can lie. There are Provincial Governmentas
who are anxious—whose representations are now before the Central Gov-
ernment—to do something to ease the position or rather to see that it does
not deteriorate further in view of the coming crops. A certain amount of
‘responsibility must necessarily and naturally lie on these Provincial Gov-
ernments also. Then, there is the textile industry to which an appeal was
made by the Central Cotton Committee in one of the Resolutions that it
‘sent up to the Central Government. They said that the textile industry
ishould be asked to co-operate in stocking certain quantities of raw cotton
20 that there may not be a glut and a pressure on selling so far as the
Indian market is concerned. There is, lastly, the Indian grower himself
whose co-operation ig also required in this matter. I trust that with the
help of all these parties we may be able to find some solution. I am only
anxious to suggest that this is not a rhatter which has escaped our attention.
On the other hand, it is meeting with our very active consideration.

Mr. Govind V. Deshmukh: Sir, the first thing that has been said is that
the motion is premature. Let me tell the House that the motion is
exactly in time. It is meant to save the agriculturists. If I had not
moved it just now and if ‘I had waited, the motion would have come
some time at the Budget Session. In between, the agriculturist would
have -sold his cotton. ‘If the agriculturist whose crop is8 now ready but
which has pot been trangferred from the figld is in a position to put confi-
dence an the assuranges given, then in spite of the creditors who would be
pressing him for money for their dues he will try to hold on. I, therefore.
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thought that this ‘was the best time 8o that the' agricultufists might hold
on to their crop in spite of the difficulfies that would face them. Then, it
has been said that the responsibility is not only of the Government of
India ‘but of tht Provincial Governments also. Now, the order freezing
the assets was passed by the Government of India, otherwise we had
Japan which was a very good customer. It means that the Government
of India have.taken it upon themselves to freeze Japanese assets and
thereby stop all the consumption of the short-staple cotton. Having taken
the initiative, the Government of India should face this question. It is the
rimary responsibility of theirs and not of the Provinces. The Provinces
were not consulted whether the Japanese assets should be frozen or not.
1. therefore, submit that I was fully justified in saving that it was primarily
the responsibility of the Government of India and they must shoulder it.
Then, it was said that they have tried their level best to get the consump-
tion of short-staple cotton increased and it was mentioned that America
has doubled or trebled its consumption. Well, Bir, I am not concerned
with how much consumption is by a particular country in the Common-
wealth or by the Allies. T am merely concerned with this that Japan used
to consume so much short staple cotton. Is there any individual eustomer,
is there any couatry, or do the nations forming the British-Commonwealth
undertake in eonsultation with India to consume as much cotton as Japan
was. consuming? That is my main consideration. I am pleading that in
India cotton which used to be consumed by Japan must be consumed
either by this country alone or in company with other nations. Merely
gaying, America has doubled or trebled, does not help my case.

Then, it was said that prices have gone up a little.or come.dowan a
little. I do not kmow. Let it be takeén from me, that if prices go up for
a few days on account of war situation, it is no ground to say that in such
#nd such a month the prices have gone up. Today in Central Provinces
a capdy of cotton cannot fetch more than-Rs. 40. If today an assurance
goes from this House that there is a certainty of so much short-staple
cotton being consumed, I have not the least doubt that prices will shoot
up so a8 to induce the agriculturist to hold on to his cotton. The agricul-
turists would be the persons to benefit. It has been said that there is a
¢hmmon economic poliev. I read the statement which was wired to us
bv Reuters from Great Britain. In spite of the freezing of Japancee assets.
they have adopted the system of issuing licences. The arrangement is
between banks to satisfy Great Britain’s needs. If Great Britdin can maka
that arrangement in spite of the freezing order, why can’t the Government
ot Tndia make some arranzement to meet our needs. That is the point
which has to be taken into consideration.

The Honourable Diwar Bahadur Sir A. Ramaswami Mudaliar: We had
made exvactly the same drrancements. That is waat T maid. '

Mr. Govind V. Deshmukh: T wish that vou issue a communique like
this which will assure the cotton growers that in spite of the freezing orders,
you are prepared to relax the effect of those orders by resorting to suth
and such methoda, for example, the licensing method or some other method.
You have to:give the assurance that the freezing of the Japanese assets
is not a factor which should seriously be taken .into consideration. There:
are ways of getting out of it and just as Great Britain tries to meet. these
needs by relaxing those orders,. similarly the Government of India should
be prepared to do it. The cotton growers will then be benefitted.

L]
L]
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The Honourable Diwan Bahadur Sir A. Ramaswami Iudaliar 1 should
like to remove & misapprehension either due to what I said or due to what
my Honourable friend is saying just now. The ‘Honourable Member
referred to a Reuter's telegram which is, I think some weeks .old. ) At,tha
time the freezing order was first instituted, the basis was reciprocity. So
far as value of imports and exports are concerced, the British Government
were prepared to relax the freezing order; to that extent she Government
of India were prepared to do that and did do it, and certain exports af
cotton did go to Japan. These things are known to merchants, particularly
in exporting centres like Karachi and Bombay and since ‘then other consi-
derations have prevailed and what is happening in India is exactly what is
happening in the United Kingdom also.

Dr. P. N. Banerjea (Calcutta Suburbs: Non-Muhammadan Urban):
What are those other considerations?

The Honourable Diwan Bahadur Sir A. Ramaswami Mudaliar: Greater
tightening of freezing order owing to political considerations.

Mr. Govind V. Deshmukh: Unfortunately for us, the Government of
India did not issue any communique so that the cotton growers or whoevar
is holding cotton would have benefitted by it. If such a %tep was nos,

thought of till now, I hope the Government of India will hereafter do some-
thing to carry out my suggestion.

Then, Sir, he referred to a common economic policy. Here again I
must point out that common economic policy means carrying out the war.

The Honourable Diwan Bahadur Sir A, Ramaswami Mudaliar: Commoa

policy of economic warfare. Common policy of economic warfare which ig
a different thing. *

Mr. Govind V. Deshmukh: I thought you meant common economic
policy. Let me say this that when I tabled this motion for adjournment,
it was not meant as a censure of the Government or any Member thereof.
As a matter of fact, I must say that the Honourable the Commerce
Member, as he himself has said, has been thinking over this matter and
when he says that, I believe it. I want him to go a step further and
carry with him other Members of the Government and see to it that with
the help of other departments the consumption of cotton is increased.
This much is no consolation to me that T am trying my level best. This
cannot serve as a consolation or a stimulant to a person on his death bed.
To a person on his death bed, if you tell him *‘T am looking after you, I am
doing my best’’, what is the use. I know you are doing your best, there
may be others who should be in a position to help you, they are not help-
ing you. I want to quicken vour pace. We have seen that in India as
well as in England, it is red-tapsim that retards the growth of war efforts.
I wish you speed up. I want your other colleagues to help you to speed
up in this matter. I appeal to you that you should try as much as possible
to increase the consumption of short staple cotton to the same extent as it
was consumed when Japan was importing cotton from here.

I hope that all Members of the Government will put their. shoulders to
the wheel and give this 8 momentum and speed up matters so that the
agriculturists may not suffer. With these words, I beg leave of the House
to withdraw my motion.

The motion was, by leave of the Assembly, withdrawn.
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Mr. President (The Honourable Sir Abdur Rahim): The House will now
continue the discussion on the motion to refer the Income-tax (Amendment)
Bill to a Select Committee. Babu Baijnath Bajoria.

Babu Baijnath Bajorit (Marwari Association: Indian Commerce): When
the House took up the discussion on the motion for adjournment, I was
referring to the powers which are proposed to be given to the Collector for
rgcovering the dues. I think he has got enough powers and no wider powers
need be given. If he finds he has difficulties in collecting the dues, he can
seek remedy through the court. I do not think any further powers are
peeded in this respect. With these words, I support the motion.

Mr, President (The Honourable Sir Abdur Rahim): The question is:

“That the Bill further to amend the Indian Iucome-tax Act, 1922, be referred
to a Select Committee consisting of the Honourable Sir Sultan Abmad, Mr. J. F.
Bheeby, Mr. C. W. Ayers, Mr. T. Chapman-Mortimer, Mr. Huseinbhai Abdullabhai
Laljee, Babu Baijnath Bajoria, Khan Bahadur Sir Abdul Hamid and the Mover,
with instructions to report on .or before the 5th November, 1841, and <‘hat the
number of MemBers whose presence shall be necessary to constitute a meeting of the
Committee shall be five.”

The motion was adopted.

THE RAILWAYS (LOCAL AUTHORITIES’ TAXATION) BILL.

The Honourable Sir Andrew Olow (Member for Railways and Commu-
nications): S.ir, I beg to move:

“That the Bill to regulate the extent to which rgilway property shall be liable
to taxation imposed b{ an authority within a Province be referred to a Select
Ccoimittee consisting of the Homourable Sir Sultan Ahmad, Mr. T. 3. Sankara Iyer
Dr. R. D. Dalal, Mr. J. Ramsay Scott, Mr. Akhil Chandra Datts, Maulvi Abdur
Rasheed Chaudhury and the Mover and that the number of Members whose Presence
shall be necessary to constitute a meeting of the Committee shall he four.'

Honourable Members will find in front of them a state
opinions which we have received from the Provincial Geeeranorrs o
this Bill, and it has received very general support. I would not have
troubled the House for the appointment of a Select Committee in ~rding
circumstances, but I felt that as we have received these opiniong and :’:
the subject is a little intricate the House would probably prefer to deal
with it at a small Select Committee rather than in the first instance on
the floor of the House. I think I can say that %he principle has been
universally accepted and the House need not have any qualms in sendi
the matter to a Select Committee. Honourable Members will notice that
the names I read out do not include represeutatives of & party which
normally sits opposite. That is because no nominafions were received from
them; but if they should apply later to add one or two names to the com-
mittee, I have no doubt the House will be prepared to agree.

Dr. P. N. Banerjes (Calcutta Suburbs: Non-Muhammadan Urban): Sir, T
would suggest the addition of the name of Mr. Jamnadas Mehta who was
Mayor of Bombay Corporation.

- (125 )
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The: Honourable 8ir Andrew Olow: 8ir, I think it is undesirable to add
names beyond the general recommendations of the parties. His Party, I
understand, nominated some other Member, and if he'rakes room. for
Mr. Mehta I would have no objection. ' '

Dr. P. N. Banerjea: We selected two Members.

The Honourable Bir Andrew Clow: If every group selected two Mem-
bers, the committee for such a small Bill would be unduly enlarged. It is
a Bill which could be taken up quite easily on the floor of the House.

Dr. P. N. Banerjea: If it is an intricate Bill it is desirable that there
should be more Members on the Select Committee.

The Honourable Sir Andrew Olow: It is not such an intricate Bill. My
experience of Select Committees, which is a fairly long one, is that the
addition of more Members does not contribute to ease in procedure. It is
not an intricate Bill, but it deals with a point which requires to be examin-
ed in Select Committee rather than in the House.

Mr. President (The Honourable Sir Abdur Rahim): The gquestion is:

“That the Bill to regulate the extent to which railway property shall be liable
to taxation imposed by an authority within a Province be referred to a Select
Committee consisting of the Honourable Sir Sultan Ahmad, Mr. T. 8. Sankara Iyer,
Dr. R. D. Dalal, Mr. J. Ramsay Scott, Mr. Akhil Chandra Datta, Maulvi Abdur
Rasheed Chaudhury and the Mover and that the number of Members whose presence
shall be necessary to constitute a meeting of the Committee shall be four.”

The motion was adopted. ' «

Mr. Akhil Chandra Datta (Chittagong and Rajshahi Divisions: Non-
Muhammadan Rural): Sir, may I know when the meeting of the Select
Committee is proposed to be held?

The Honourable Sir Andrew Olow: As soon as possible during the
Session. I hope to see this Bill passed during this Session. It will depend
on the convenience of my Honourable colleague, the Law Member.

Mr. Lalchand Navalrai (Sind: Non-Muhammadan Rural): Sir, the pro-
visiong of this Bill seem to be fair and the Bill sims at making the rail-
ways pay for the amenities that they get as other people do in the provinces
where there are local bodies which give them amenities; and for that it
would be only fair to pass a Bill like this. The statement put into our
hands shows that the Provincial Governments are in favour of this Rill.
But the case of the local bodies should also be considered and they should
not be treated differently. They also supply amenities and they should
get a return for it. I must, however, object to clause 3(2) of the Bill under
which the rate which the railways shall have to pay is being reduced to half, I
do not see any justification for that. Sub-clause (2) of clause 3 says:

“(2) A notification issued under sub-section (I) may modify any tax in its
application t.o.anfy railway administration and in icalar and without prejudice to
o generality of the foregoing power may reduce the rate of the tax in respect
of all or any part of the property of the railway administration, or may define the
manner in which the tax shall be assessed on any such property or may exemp#

any particular property or class of property or any specified area from the whole
or any portion of the tax.”
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I do not see any reason for this distinction and it has not been very
well explained in the Statement of Objects and Reasons. This is an invidi-
ous distinction which should be considered by the Select Committee. It is.
a small Bill and I need not take very much time over it. I will only say
that the question involved is with regard to certain amenities that they
get and I do not see* why the railway people should have a distinction made:
in their favour and pay half the tax. I submit, Sir, that these points should
be fully considered in: Select Committee.

The Assembly then adjourned till Eleven of the Clock on Tuesday, the-
28th October, 1941.
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